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CORRIGENDA.

In the Legislative Assembly Debates, Simla Session, 1985,—
(1) Vol. V, No. 2, dated the 3rd September, 1935,—

(i) page 159, line 8 from the bottom, for the sign of interrogation,
substitute full stop.

(ii) page 210, in column 2 of the tabular statement, under ‘‘1952-
83" against the first item, for ‘‘Rs. 800" read ‘‘Rs. 80'".

(iii) page 210, in column 1 of the tabular statement, line 7, for
d L] 0£|,
(2) Vol. V, No. 4, dated the 51h September, 1985, page 408,—
(i) in item 8, for ‘'Triestinc' rcad '‘Triestino'’
(ii) in item 25, for “'C. 8. K."” read ‘0. 8. K.".

(iii) against ‘““Total’” under ‘‘1988-84' for *'18,82,608'' read
“113,82,808"".

(8) Vol. V, No. 8, dated the 11th September, 1985, page 790, in
item 58, before ‘‘Thakurdas’’ ineert ‘“Mr."’,

(4) Vol, V, No. 10, dated the 18th September, 1935, page 974, in
the lust line of the snswer to part (c¢) of starred question
No. 857, befors ‘‘dhal’’ insert ‘“‘alta,”.
(8) Vol. V, No. 11, dated the 16th September, 1985, —
(i) page 1044, line 7 from the bottom, for ‘‘area” read ‘‘areas”.

(ii) page 1051, line 8 of the answer to parts (b) and (c) of starred
question Nc. 410, for “‘qualifications’’ read ‘‘qualification”.

(8) Vol. VI, No. 8, dated the 26th Beptember, 1935, —
(i) page 1880, last line, delete ‘‘but not exceeding Rs. 500".

(ii) page 1861, in the last line of the statement, delete ‘'but not
exc.ee.dmg



’LEGISLAT IVE ASSEMBLY.
Tuesday, 3rd March, 1936.

LY

The Assembly met in the Assembly Chamber of the Council House aé
Eleven of the Clock, Mr. President ("l,‘he Honourable 8ir Abdur Rahim)

in the Chair.

QUESTIONS AND ANSWERS.
BieTH CONTROL PROPAGANDA IN INDIA,

920. *Mr. M. Ananthasayanam Ayyangar: (v) Are Government aware
that one Mrs. SBanger hailing from America is carrying on birth control
propaganda in India?

(b) Is she receiving Government support ?

(c) What is the attitude of Government with regard to birth control
propaganda in India?

(d) Are Government prepared to take steps to stop such propaganda,
in the country?

8ir Girja ghankar Bajpai: (a) Yes,

{b) Not from the Government of India. Government have no inform-
ation regarding Local &overnments.

(c) und (d). I would refer the Honourable Member to the last words
of my reply to Mr. Akhil Chandra Datta’s question No. 158 on the 7th
February, 1936,

Mr.-N. V, Gadgil: Are Government aware that several organisations of
women have asked for a grant in support of propaganda for starting birth
control clinics?

‘§ir Girja Shankar Bajpai: They mny have made such a request to
Loeal Governments, but they have made nene to the Government of

India.

Mr, N. V. Gadell: What precizelv is the poliev of the Government of
India in vespeet of this question?

Sir Gh']l Shankar Bajpai: The pohcw of the Government of India in
this matter is to eonform to public opinion.

Mr. N. V., Gld!il. Mav T take it that the Government of India are
not going to ban propaganda in favour of birth control?

Bir Giria Shankar Bajpai: The Government of India are not going to

do anything of the kind.
( 1809 ) A



181y LEGISLATIVE ASSEMBLY. [8rp MArcH 1936.

Mr, 8 Satyamurti: May I take it that the Governmeut of India are
not themselves going to do any prcpagands, nor are they going to
encoursgc any such propaganda in favour of birth control ?

Bir Girja Shankar Bajpai: The Government of India have no such
plan at present.

Mr. N, M, Joshi: May I ask whether Government will comsider the
question of prohibiting the propaganda?

8ir Girfa Shankar Bajpal: I have already said that the Government
of India are prepared to abide in this matter by public opinion.

NOKX-REPRESENTATION CF THE JNDIAN CASE ON THE WOoORLD CoTTON
CONGRESSES.

921. *Mr. M. Ananthasayanam Ayyangar: (a) Are Government aware
that in the world Cotton Congresses the Tndian case is not represented?

(b) Are Government aware that by such default, hostile propagunda
is going on in the world unchecked. regarding the quality of Indian cotton
and the reliability of Indian merchants and shippers?

(¢) Do Government, propose to remedy this, and if so, how ?

8ir Qirja Shankar Bajpai: (a) No. The Indian Central Cotton Com-
mittee has recently “become an associate member of the International
Federation of Master Cotton Spinners’ and Manufacturers’ Association
and is thus in a position to secure timely information of subjects to be
discussed at such unofficial congresses and to arrange for the presence
of properly instructed representatives.

(b) No.

(c) The action taken by the Tndian Central Cotton Committee is con-
sidered adequate.

LEGISLATION FOR LICENSING COTTON GINNING AND PREssiNg Mrris.

922, *Mr, M. Ananthasayanam Ayyangar: (a) Do Government pro-
pose to introduce any legislation for licensing cotton ginning and pressing
mills to ensure that different types are not mixed in one bale? If so,
when ?

(b) Have Government read the discussion on this subject at a meeting
of the Central Cotton Committee held at Bombay on the 4th and 5th of
Fobruary, 10862 What steps, if any, do Government propose to take
with regard to this matter ? ;

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The
vegulation of cotton ginning and pressing factories is a matter which is
within the legislative competence of the Local Governments concerned
and I may point out to the Honoursble Member that the Governments
of Bombay and the Central Provinces have already taken steps to render
illegal the mixing of cotton.



QUESTIONE AND ANSWERS. 1811

TAXING OF SALARY AND INCcOME FROM PROPERTY BROUGHT INTO BRITISH
INpia FROM FOREIGN COUNTRIES.

928. *Mr, M. Asaf Al (on behalf of Mr. Sami Vencatachelam Chetty):
{aj Will Government he plensed to state whether it is a fact that prior
to 1st April, 1934, salary and income from property brought into British
India from foreign couniries were not taxed? If so, what were the reasons
that influenced Governiment to tax theze sources of income now?

(b) Will Government be pleased to state whal the extra revenue is
shat was realised as a result of this amendment in the current year?

Mr. A, H Lloyd: (a) Yes. 1 would refer the Honourable Member to
the Statement of Objects and Rensons appended to the Indian Income-tax
{Amendment) Bill which was enacted as Act XII of 1983. )

(b) It is not possible to calculate the amount involved.

EXENMPTION OF LEAVE SALARIES AND PEXNSIONS DRAWN IN UNiTED KINGDOM
AND CoLoNIES FROM TAXATION.

924. *Mr, M. Asa! Ali (on behalf of Mr. Sami Vencatachelam Chetty):
{a) Will Government be pleasod to state why they have exempted leave
salaries and pensions drawn in United Kingdom and Colonies from taxation?

(b) What is the amount of probable loss to Government every year on
account of such exemption being gramted to such employees?

The Honourable Sir James Grigg: (a) The notifications conferring the
exemptions mentioned were issued in order to confirm, existing practice
when the income-tax law in India was amended after the War, und did
not confer any actual new concessions upon the officials to whom they
relate. The further exemption of leave salaries drawn in similar circum-
stances by the servants of private employers was apparently granted in
order to avoid an appearance of discrimination,

(b) It is not possible to make even an approximate estimnate of the
total amount involved. So far as leave pay of oflicials is concerned my
predecessor gave in 1981 a figure of frcm 10 to 15 lakhs a year,

Mr. 8, Satyamurti: With reference to the answer to the first paré
of the question, that is to say, that, in order to remove any apparend
discrimination, the salaries drawn by private employees also were
exempted, have the Government of India considered, or will they consider
removing tho discrimination in the other way, that is, by bringing all
those incomes within the scope of the Indian income-tax?

The Honourable Sir James Origg: As far as considering is concerned,
{ think it is one of the points which have been referred to the experts
to conaider. But, of course, as far ag officials are concerned, this exemp-
tion is a very small part of the general question of pay, and on that the
Honourable the Home Member gave an answer the other day on the
‘main question

Mr. 8, Satyamurti: In view of the need for getting as much revenue
us Government can get, will Government consider, apart from the expert
enquiry, from the point of Indian finances, whether the time has not
arrived when we ought to bring within the scope of the income-tax thia
very legitimate source of revenue?

1 Al



1812 LEGISLATIVE ASSEMBLY. [8rp Marca 1986.

The Honourable Sir James Grigg: I have pointed out as far as pay
is ooncerned,. that it is only a sinall part of the much larger question.
Ag regards pensions, it camnnot be considered, becsuse it is definitely
ruled out by the Government of India Act, 1985.

Mr. 8. Satyamurti: What about the private employees?
The Honourable Sir James Grigg: That 1s part of the same question.

Mr, T 8. Avinashilingam Ohettiar: Is it not a fact that the pensions
and ealaries accrue in India, though they are only paid in England?

The Honourable 8ir Jameg Grigg: That seems to be a matter of legal
srgumont, and I am not very expert in legsl arguments.

INDIA’'S POWER TO ENACT LEGISLATION IN RESPECT OF MERCHANT SHIPPING
AND TO REGULATE ITS COASTING TRADE.

925, *Mr, M. Asat Al (cn behalf of Mr. Sami Vencatachelam Chetty):
(a) Will Government bé pleased to state if they are aware of the recom-
mendations made by the Conference on the Operation of Dominion Legis-
lation and Merchunt Shipping Legislation held in London in October, 1929,
on the following points :

(i) that the recommendation is based on the equality of status as
_the ‘root principle governing the relations of the Members
of the Commonwealth;

(ii) that action should be taken by the Parliament of the United
Kingdom to remove the existing restrictions;

(iii) that there can no longer be any doubt as to the full and
‘complete power of the Dominion Parliament to enact legisla-
tion relating to Merchant Shipping; and

(iv) that to regulate its coasting trade in such a manner as it likes?

(b) Will Government be pleased to state if they are aware of the further
‘recommendations of the Conference referred to in part (a) above, as brought
out in paragraph 128 (page 40) of the report of the Conference?

(¢) Are Government also aware of the further recommendations made
in paragraph 124 (page 40) of the report of the Conference ?

. (d) If the answer to part (¢) be in the affirmative, will Government be
pleased to state what steps were taken to secure for India the same status
which hos been secured for the Dominions, so that India should have full
and complete power to enact lerislation in respect of Merchant Shipping
and to regulate its consting trade in such a manner as she likes?

The Honourable S8ir Muhammad Zafrullah Khan: (a), (b) and (c).

Government are aware. of the rcommendations of the Conference.

(d) T would refer the Honourahle Momber to the relevant provisions
of the Government of India Act, 1985. -

[ ]



QUESTIONS AND ‘ANSWERS. 1818

INDIA’S POWER TO 1MPOSE CUSTOMS TARIFF DUTIES ON SHIPS BUILT OUTSIDE
INDIA.

926. *Mr. M. Asat Ali (on behalf of Mr. Sami Vencatuchelam Chetty):
(8) Will Government be pleused to state if they ore aware that as a
consequence of the Conference on the Operation “of Dominion Legisla-:
tion and Merchant Shipping Legislation held in London in 1929, to which
India was u party, un Agreement was concluded called the ‘* British Com-
monwealth Merchant Shipping Agreement 1981°°, between His Majesty’s
Government in the United Kingdoin and other Dominions from which
India was excluded?

(b) If the answer to part (a) be in the affirmative, will Government bhe
pleased to state why India was excluded from such an Agreement ?

(c) Are Government aware that the Agreement referred to in part (a)
does not ‘‘restrict the right of the Government of each part of the Common-
wealth to give financial assistance to ships registered in that part’’ and
also enables that Government to impose customs tariff duties on ships
built outside that part?

(d) If the answer to part (c) be in the atfirmative, will Government be
pleased to state whether Indin under the new constitution can give
financial assistance to ships registered in India, to which ships registered
outside and trading with India will not be entitled ?

(e) If the answer to part (d) be in the negative, will Government be
pleased to state what steps they propose to take to secure thut power of
giving financial assistance to its national shipping, which is possessed by
the other parts of the Commonwealth ? .

(f) Will Government be pleased to state whether Indin has got the
right to impose customs tariff duties on ships built outside Indias, just as
that power is possessed by the other parts of the Commonwealth? '

(g) If the answer to part (f) be in the negative, will Government be
pleased to state what steps they propose to take to secure such power, as
is possessed by the other parts of the Commonwealth, to enable India, if
Ishs. i}‘)O chooses, to impose customs tariff duties on ships buill outside

ndia

The Honourable Sir Muhammad Zafrullah Khan: (s) Yes, but I might
ohserve thal India was not excluded from the Agreement. The Govern-
ment of India voluntarily decided not to sign it.

(b) The Government of India did not sign the Agreement because
they considered it unreasonable to cormnit the future Government of India
to the obligations iuposed by the Agreement.

{¢) Government ae aware of the provisions of Article 12 of the
Agreement, to which no doubt the Honourable Member is alluding. 1
would point out, however, that this Article does not confer on any
Dominion Covernment the right to impose customs duties on ships built
outside that part of the Commonwenlth, but merely provides that the
Agreement  shall not be deemed to derogate from anyv such existing
right.

(d) Yes, subject to the provisions of the Govermment of Indin Aet,
1935.

{e) Does not arise.
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(f) Yes, it thev are imported into India.
(2) Does not arise.

Mr. 8. Satyamurli: With reference to the answer to part (¢) of the
question, will the Honourable Member enlighten the House as to whether
the Government of Tndin have now got the unrestricted right to give
financial assistance to ships registered in Indiun ports?

The Honourable Sir Muhammad Zatrullah Khan: That is a question
of interpretation of the constitution on which 1 cannot offer an opinion.

Mr 8. Batyamurti: Have the Government of India considered this
question at all? With a view to giving aseistance to Indian shipping.
have they considered whether thev enjoy the right mentioned in clause
(c) of this question? :

The Honourable 8ir Mubammad Zafrullah Khan: If the Honourable
Member means whether the question has heen considerad in the sense
whether it has been posed as an issue and a decision arrived at. 1 awm
not aware of any such’ consideration of the question.

Mr. T. 8. Avinashilingam Chettiar: Are we to understund that such
& question has not arisen at all till now?

The Honourable Sir Muhammad Zafrullah Khan: T have not said so;
1 only said that T am not aware of any such consideration.

RBPLAOEMENT oF BrIiTisE K1na’'s CoMMIssTONED OFFIOERS BY INDIANS.

927. *Mr. K. L. Gauba: Will Government please state:

(a) if it is @& fact that Indian King's Commissioned Officers were
replacing British King’s Commissioned Officers when the
Indian Military Academy at Dehra Dun was established;

(b) whether it is a fact now that officers commissioned from the
Tndian Military Academy, Dechran Dun are only replacing
Viceroy’s Commissioned Officers, i.e., Subedar-Majors,
Risaldar-Majors, etc., instead of replacing British King's
Commissioned Officers;

(c) whether it is & correct assumption, therefore, that none of the boys
passing out of the Indian Military Academy, will replace a
British King’s Commissioned Officer, for 17 years, i.e., he
cannot become a Company Commander for 18 years ; and

(d) if the answers to the above be in the affirmative, whether this
device had the approval of the Indian Legislature ?

Mr. G. R. . Tottenham: (a) and (b). Yes, Sir.
(¢) No, 8ir. Cadets from Dehra Dun will probably again begin to
replace British officers by 1941.

(d) The fact that the policy of Indianisation involves the ultimate
disappearunce of the Viceroy's Commissioned Officer has frequently becen
brought to the notice of the Legislature. In particular, that policy und
it8 implications were fully explained to the Legislature when it acceptod
the Indian Army (Amendment) Act of 1984.



QUESTIONS AND ANSWERS. 1815
RESENTMENT AT THE ELIMINATION OF VICEROY'’s (COMMISSIONED OFFICERS.

028, *Mr. K. L. Gauba: Will Government please state:

(a) if they are aware of the keen resentment in all ranks of the Indian
Army at the gradual elimination of Viceroy’s Commissioned
Officers ; and

(b} whether the wishes of the Viceroy’s Commissioned Officers have
been ascertained in this matter as also the wishes of those
classes and tribes from which Viceroy’'s Commissioned Officers
have hitherto been selected, and if so, whether Government
are prepared to lay these opinions on the table of the House?

Mr. G. R, P. Tottenham: (a) and (b). The gradual disappearance of the
Viceroy's Commissioned Officer is as much a source of regret to the Govern-
ment as it is to the enlisted classes, of whose views Government are natur-
ally well aware. There is, however, no justification for retaining two classes
of officers in the Indianised Army of the future; and, in the process of
Indianisation, everything possible is being done to protect the interests
of those classes which haveé hitherto produced Viceroy's Commissioned
officers.

Mr. 8. Satyamurti: What is the vrep]y to the last part—whether
Governinent are prepared to lay these opinions on the table of the House?

Mr, G. R, F, Tottenham: The opinions of these people have nnt beem
formally obtained in any written communication. Therefore, it is
imporgible to lav anv communication on the table of the House.

SprECH OF SIR PHILLIP CHETWODE AT DEHRA DUN ABouT POOR MATERIAL
FORTHOOMING FOR THE INDIAN MILITARY ACADEMY.

920. *Mr. K. L. Gauba: Will Government please state whether their
attention has been drawn to the recent speech of Sir Phillip Chetwode i
Dehra Dun, in which he referred to the poor material forthcoming for the
Indian Military Academy at Dehra Dun?

Mr. G. R, ¥. Tottenham: Yes, Sir-

Mr, T. 8. Avinashilingam Ohettiar: Do Government propose to take
any steps to get better material for the Academy ?

Mr. G. R, ¥. Tottenham: The Honourable Member might wait for
the answer to the next question.

Mr. T. 8. Avinashilingam Ohettiar: 1o Government agree that the
Universities can supply better material for military training?

Mr. G. R, ¥. Tottenham: I would ask the Honourable Member to
wait till I answer the next question.
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!

ADMISSIONS INTO THE INDIAN MILITARY ACADEMY.

930. *Mr, K. L. Gauba: Will Government be pleased to state:

(a) if they are prepared to (i) reconsider the numbers to be admitted
into the Indian Military Academy, Dehra Dun, from the army
and by open competition; (ii) revise the rules whereby such
recruits from the army are only sent to the Academy; and
(ili) revise the pay and cmoluments of Dominion Commis-
sioned Officers?

(b) any other plans they may have under consideration to bring forth

- proper material for the Academy, and whether this House
will be given an opportunity of direussing this matter before
the proposals are put into effect?

Mr. G. R F. Tottenham: (x), (i), (ii) and- (iii). The answer is in
the negative
(b) Government are considering methods of improving the stundard

of Indian Army cadets at the Academy, but thig is not in any case &
matter in which this House would be in u position to advise,

Mr. Lalchand Navalrai: What iy the coause i this poor materal?

Mr. G. R. P. Tottenham: Thiut wouid nced a quarter of an hour's
speech.

Mr. Lalchand Navalrai: Will the Honourable Member give one reason?

" Mr. President (The Honourable 8ir Abdur Rahim): "The Honourable
Member hag suid that it would take too long to explain.

Sardar Sant 8ingh: Muy T ask the Honournble Member what is the
percentage of the marks allotted to the,interview in comparison with
those for the written papers in the examination?

Mr, G. R F. Tottenham: I could not sny. 1 helieve the intcrview
carries 500 warks, which is the maximum allowed for any subject in
the examination.

Sardar Sant Bingh: Mayv 1 know if it is fact that when the applications
are submitted through the District Magistrate, the nagistrate writes
on the applications the political vieww of their parents and guardians.

Mr. G. R, . Tottenham: 1 am not aware of that.

Sardar Sant 8ingh: ill the Honourable Member mnake inquiries and
find out?

Mr. G. R. F. Tottenham: 1f the Honourable Member will  give me
any specific grounds for doing ro.

Sardar Bant Bingh: T can give vou the instance of my son. When
my son applied for the examination, the District Mnagistrate wrote the
political views of myaelf, ‘ ‘
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Mr, G. R. ¥. Tottenham: Very well, but that is not a question.

Sardar Sant Singh: Mav I know if these remarks of the District
Magistrate influence the Selection Board in granting marks at the inter-

view ?
Mr. G. R, F. Tottenham: 1 am not aware of that.

Bardar Sant Singh: Will the Honourable Member take it from me
that my son, afler he appeared at the interview, told me that, from
the way in which questions were put by the Belection Board, he thought
he would be given zero marks at the interview,

Mr, 8. Satyamurti: With refcrence to clause (b), may I know why
the Defence Secretary said that this House cannot give any assistanoce
in the matter, in view of the Commander-in-Chief's speech, and the
need for improving the kind of material we get?

Mr. G R T. Tottenham: ] was referring in my nnswer to the question
of improving the standard of Tndian Army eadets at the Academy, and
it wag in that connection that 1 pointed ont that this House would not
be in u porition to ndvice. As regards the rupply of candidates for the
open examination, therc iz {o be a discussion of that inatter shortly in
another pluce on n Resolution which His Excellency the Commander-in-
Chief will deal with. 1 would suggest that it might perbaps be advisable
to wait until that Resolution has been discussed in the Council of State.

Bardar Sant Singh: Will the Honourable Member recommend that

the marks for the interview should be eliminated ?
Mr. @G. R. F. Tottenham: No. Sir.
SELECTION BOARD FOR THE INDIAN MILITARY ACADEMY.

931. *Mr. XK. L, Gauba: Will Government be pleased to state:

(’) on what basis the Belection Board for the Indian Military
Academy is constituted ;
_(b) whether any Indian King’s Commissioned Officer is on the
Board, and if not, why not; and

e) i e answer to part e in the negative, whether they are
if th b) b h goti hether th
prepared to take steps to nominate a suitable officer to the

Board?

Mr. G. R. ¥. Tottenham: (a) The composition of the Board is:

(i) A member of the Public Service Commission ns Chairman.
(ii) Two officers of the Indian Army nominated by Hiz Excellancy
the Commander-in-Chief.
(iii) Two non-official gentlemen, one nominated by the Government
of Indin and one by His Excelleney the Commander-in-Chief.

Of the two military officers one must be not below the rank of Major-
General and one not below the rank of Colonel, :
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I 'may add that this rule is bused on the recommendation of the Indian
Military College Committee.

. (b) No—because there is no Indian Officer holding the King’s Commis-
sion on the active list of the Indian Army (except in the Indian Medical
Servicc) who has yet attnined the rank of Colonel. But T may add that a
retired ]{lng's Commissioned Indian Officer has more than once been nomi-
nated by His Excelleney the Commander-in-Chief to sit on the Board.

(e) Does not arise.

INDIANISATION OF A GUREHA REGIMENT.

932. *Mr. K. L. Gauba: Will Government be pleased to state:

(a) whether Gurkha regiments are recruited entirely from British
subjects, and if not, the percentage of non-British element
in the Gurkha regiments in India; and

(b) whether Gurkha regiments are regarded as.Indian units, and

88 such, whether the Indianisation of any Gurkha regiment
is contemplated, and if not, why not?

Mr. G. R. ¥. Tottenham: (1) No. In Gurkha battalions, only the King's
Commissioned ofticers, or about 1'5 per cent. of the total strength, are

British subjects. The Vieceroy’s Commissioned officers and other ranks are
Nepalese subjects.

(b) Gurkhu regiments arc units of the Indian Army but their Indian-
isation, in the sense in which the word is used by the Honourable Member,
is not eccntemplated, because they are not composed of Indian personnel.

" Mr. 8. Satyamurti: May T know why Government do not propose to make
these units predominantly British Tndian, and not Nepalese Indian ?

Mr. G. R. F. Tottenham: They would cense to be composed of Gurkhae
in that cnse.

Mr. S. Satyamurti: Muay I know the political or military reasons why
thesc regiments are kept predominantly composed of subjects of an Indiaw
vr Foreign State, whichever the political status of Nepal may be ?

Mr. G. R. F. Tottenham: Because they are very good soldiers.

Mr. S. Batyamurti: Are there no comparable clagser, from whom reoruit-
ment can be made in Tndia proper ?

Mr. G. R. ¥. Tottenham: That is n question of opinion.

Mr. 8. Satyamurti: Is it because Indians are not competent to defend
their country, that these mercenaries are recruited for the Indian army?

Mr. G. R. ¥. Tottenham: That is not the reason ?
Mx. 8. Satyamurti: Then, what is the reason ?

Mr. G. R. F. Tottenham: If & war were to take place and if the Honour-
able Member were on the other side, he would understand why.
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Mr. S. Satyamurti: Are the Gurkhas the only olass of people who ocan
furnish better material and Indians cannot ?

Mr. G. R. ¥. Tottenham: 1 did not say so.

Mr, S. Satyamurti: Why are the Gurkhas recruited, in preference to
Indians and paid out of Tndian revenues?

Mr. G. R. F. Tottenham: Tt is because they are some of the best soldiers.
we can get.

Mr, 8. Satyamurti: Are there no equally good soldiers in India?
Mr. G. R. F. Tottenham: T did not say that.

An Honourable Member: Will (Government recruit (iermans and
Japanese on the sume ground ?

INELIGIBILITY OF INDIANS FOR ADMISSION INTO THE UNITED STATES OF
AMERICA,

933. *Mr. K. L. Gauba: Will Government be pleased to state:

(a) whether India is in the so-called ‘‘barred zone’’, and Indians
are ineligible for admission to the United States under sec-
tion 18(c) of the Immigration Act of 1924; .

(b) the provisions of this law, and whether they are prepardd to.
lay a copy thereof on the table of the House; and

(¢) whether they have taken any steps, or made any representa-:
tions to the Government of the United States, either
through His Majesty’s Government, or directly, concerning
this law? If not, why not?

8ir Aubrey Metcalfe: (u) Yes. Indians are, therefore, subject in common
with nationals of other Asiatic countries to certain restrictions in the matter
of entry into and residence in the United States of America. These restric-
tions are imposed by the Immigration Acts of 1917 and 1924 and by a large:
number of rules since made under those Acts.

(b) No spare copy of the Iinmigration Luw of 1924 is ut present available:
but & copy can, if the Honourable Member so desires, be cbtained and
placed in the Lihrary of the House. It may, however, be pointed out that
the provisions of this law have been so extensively amended and added to
by rules promulguted thereafter, that a representative of the United States
Government, when asked in 1934 to furnish a memorandum of the reguls-
tions affecting the entry of British Indians into the United States, replied
that such a meinorandum would be difficult to prepare since the sectious
of the United States Immigration Law affecting them depended on the
date and circumstances of their entry into the country.

(c) Government have in the past taken and are in future prepared to.
take steps tc represent to the United States of America through the usual
diplomatic channels, individual cases of hardship caused by these laws and
regulations. They have also made representations on the general question
ilf)rxugh His Majesty's Government to the Government of the United States:
of America.
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Mr. 8. Satyamurti: [n the course of these gencral reprerentations, did
thie Government ask that India should be removed from the so-called
“barred zone'" nitogether ?

Sir Aubrey Metcalte: Thut is, of course, the main object which we have
4ried to achieve, but, so far, there has been no result and no reply.

Mr. 8. Satyamurti: When was this representation made ?
8ir Aubrey Metcalfe: As fur us | rememnber, about vear ago.

Mr. 8. Batyamurli: liave they heard in reply nt all from His Maujesty s
Governmen_t, in answer to this representation ?

Bir Aubrey Metcalfe: No; s | suid, no reply has yet been received,

Mr. 8. Satyamurti: Do Government propose to keep quiet, or to  take
further steps te remind them to press the United States Government to
remove our gricvances, ind to convey to them, by all possible menus, the

keen feeling i India that Indin should be treated as a self-respecting
nation ?

Bir Aubrey Metcalfe: Cortuinlv. We have tuken more than one occasion
of doing so.

Mr. 8. Satyamurti: What is the result ?
Bir Aubrey Metcalfe: No fur, no result.

Mr. 8. Satyamurti: Will Government try (o get some result

{No nnswer,)

‘NoN-Issve oF RETURN CoNcEssioN TICKETS oN THE BoMBAY, BARODA AND
CENTRAL INDIA RaILWaY.

934. *Rai Bahadur Seth Bhagchand Somi: (a) Are Government
aware that the Bombay, Baroda and Central India Railway do not issue
woek-end and ordinary return tickets for the third class and intermediate
-class passengers?

(b) Are Government prepared to consider the advisability of recom-
mending to the Railway administration to issue such return concession
tickets for the lower classes? If not, why not? N

The Honourable Sir Muhammad Zatrullah Xhan: (a) Return tickets are
issued hetween certnin stations on the Bombay, Barodn and Central India
Railway but not generally over the entire system.

(b) I am conveying the Honourable Member's suggestion to the Agent,
Bombay, Baroda and Central India Railway, for consideration.
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NoN-IssUE oF CoNOBSS8ION TICKETS FOR LOWER CLASSES ON THE BoMBay,
BaroDA AND CENTRAL INDIA RalLway.

935. *Ral Bahadur Seth Bhagchand Sonmi: (a) Are Government aware
that Christmas, Easter and Dewali and other concession tickets between
any two stations on the Bombay, Baroda and Central India Railway
are not issued to the lower class passengers, whereas the same concession
is allowed to higher classes?

(b) Are Government prepared to recommend to the Railway Company
to issue such concession return tickets for all classes on the same
eonditions ?

The Honourable Sir Muhammad Zafrullah Khan: (a) From notificutions
that have been issued by the Bombay, Baroda and Central India Railway
Administration, it would appear that, in connection with the holidays
referred to, concession tickets are issued as follows:

(i) third class, for servants of first and second class passengers who
have purchased concession return tickets between any two
stations over 100 miles apart; and

(i) intermediate and third class, from Bombay, Dadar and Bandra
to all stations over 100 miles, and vice versd.

(b) I am conveying the Honournble Member’s suggestion to the Agent,
Bombay, Baroda and Central India Railway, for consideration.

SPEEDING UP OF A TRAIN FROM AJMER To KHANDWA ON THE BoMBRAY, BARODA
AND CENTRAL INDIA RAILWAY.

936. *Rai Bahadur Seth Bhagchand Somi: (a) Are Government aware
that, the fastest train from Ajmer to Khandwa on the Bombay, Baroda
and Central India Railway metre gauge takes about 28 hours for o

journey of less than 400 miles, while other passenger trains take about
26 hours?

(b) Are Government prepared to move the Railway Authorities to
increase the speed of at least one train on this important line and also
to reduce the long stoppages en route to avoid the inconvenience to
travellers caused by the slow speed of these trains?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) I am bringing the Honourable Member’s question to the notice of
the Agent, Bombay, Baroda and Central India Railway, for consideration.

STATES NOT IMPOSING MATCHES EXCISE DUTY AND FACTORIES MANUFACTURING
MATCHES.

937. *Ral Bahadur Seth Bhagchand Sonmi: (a) Will Government be
pleased to state the names of the States which have not imposed the
matches excise duty in their territories?

(b) Will Government be pleased to state the total quantity of
matches which was allowed free banderols after the imposition of the
matches excise duty? . .

(¢) Will Government be pleased to state the total number of factories
manufacturing matches in British India and in the TIndian States?
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(d) Will Government state the number of new factories established
and closed down after the imposition of the excise duty? -

Mr. A. H. Lloyd: (s) The information desired by the Honourable
Member will be found on page 58 of the Pamphlet containing the Acts and
Orders relating to Central Excises, a copy of which has been placed in the
Library of the House.

(b) The total number of boxes for which special duiy-free banderols
‘have been issued is approximately 500,000 gross.

(c) and (d). 1 would invite the attention of the Honourable Member to
the reply given on the 14th of February, 1985, to Mr. Avinashilingam
Chettiar's question No. 261, and to the information which was laid on the
table of the House on the 28rd of March, 19385, in connection with
‘Mr. Muthuranga Mudaliar’s question No. 634.

Information regarding match factories in the Indian States is not
-available.

Mr. T. 8. Avinashilingam Ohettiar: Have Government gone into the
‘question of the effect on the Indian match industry of the alllowing of the
manufacture, free of duty, of matches in Indian States and their export
4o India ?

Mr. A. H. Lloyd: The provisions to which the Honourable Member
refers are contained in the Act itself. So, naturally, the Government and
the Legislature have gone into this question.

Mr. 8. Satyamurti: Have Government uny information, or will they be
good enough to collect the information. as to the number of factories which
have been closed, and those thut arc still working and manufacturing
matches, which may be compendiously described as cottage industries ?

Mr. A. H, Lloyd: 1 have already dealt with that by referring to the
replies that were given to previous questions which the Honourable Member
.can find in the proceedings of the Assembly.

Mr. 8. Satyamurti: What is the percentage of these small fuctories ¢

Mr. A. H, Lloyd: | am afraid, T cannot give you the percentage figure,

Mr. 8. Satyamurtl: Have Government considered, or will they considar
the orfect of this excise duty on those small industries ?

Mr. A. H. Lloyd: Naturally, Sir,

Mr. 8. Satyamurti: And have they come to the conclusion that they
ean bear this taxation ?

Mr. A. H. Lloyd: Yes, Sir.

Mr. 8. Satyamurti: How many small factories have been closed down,
ps o result of this taxation ?

Mr. A. H. Lloyd: In the Madras Presidency, apparently about 46 small
dactories have closed down.
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Mr. 8, Satyamurtl: Will Government consider the removal of this duty
on tke match industries, so that they may have a chance of developing as
cottage industries?

Mr. A. H. Lloyd: The question was very fully considered when the
Match Excise Duty Bill was before the Assembly, and one factor, with
which, as I clearly remember, the Select Committee dealt, was the recom-
mendation of the Tariff Board that this was not an industry the development
of which, us a cottage industry, should be encouraged in the interests of
public safety.

Mr, S. Batyamurti: Is that the Government position today ?
Mr. A. H. Lloyd: I believe so, Sir.

ANSTALLATION OF RaADIO 8ETS IN PUBLIC PLACES IN AJMER-MERWARA, E1C.

938. *Ral Bahadur Seth Bhagchand Soni: (a) Will Government state
the total number of licences of radio receiving sets in Ajmer-Merwara

issued during the last three years? How many of them are in the villages
and in the cities?

(b) Are Government prepared to consider the advisability of installing
such sets in public places in the villages of the district for educational
purposes and for populerising radios?

(c) Are Government prepared to consider the advisability of introducing
some items in the Broadeasting Programme of the Delhi Station om

health, hygiene, agriculture and other subjects of general welfare, in the
fanguage understood by the people of the district?

The Honourable Sir Frank Noyce: (a) 184—all to persons resident
towns.
- (b) Yes.
(c¢) This has already been done.

Mr. M. Ananthasayanam Ayyangar: Since the last grant for broadcass-
ing wus made last vear, how many such sets have been imported into India ?

‘The Honourable Sir Frank Noyce: [ shull require notice of that question.

Mr. M. Ananthasayanam Ayyangar: From the portion uallotted for
broadcasting, has any portion been set apart for the purpose of giving
grants to enable tcwns and villages to introduce receiving sets ?

The Honourable Sir Frank Noyce: Does iy llonourable friend mean
out of the grants set apart for brondcasting? If so, no such grants have
becn made from the other grant—the grant made for rural development.

Mr. M. Ananthasayanam Ayyangar: What amount has been spent so
tar?

The Honourable 8ir Frank Noyce: Obviously, I could not answer that
question without notice.
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Mr. M. Ananthasayanam Ayyangar: Wherefrom have these sets been
sent for? Wherefrom, frorr what countries have they been indented ?

The Honourable 8ir Frank Noyce: I hardly think that arises out of the
present question.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

DBOLARATION OF LORD MAHABIR'S BIRTHDAY A8 A HoLipAY IN THE
GOVERNMENT OF INDIA.

939. *Ral Bahadur Seth Bhagchand Soni: (a) Have Government
received any representation from the Jain community for declaring Lord
Mahabir’s Birthday as u holiday ?
~ (b) Are Government prepared to consider the advisability of declaring
Lord Mahebir's Birthday as a public holiday in the Government of India?
Ii not, why not?

The Honourable Sir Henry Craik: (a) Yes.

ﬁb) Members of the Jain community are at liberty to tuke u holiday
on the day of this festival within the six communal holiduys allowed fo per-
song cmployed in the offices of the Government of India.

Mr. T. 3. Avinashilingam Chettiar: Muy | kuow the cost of a holiduy for

the Government of Indin ?

The Honourable 8ir Henry Oraik: The Honourable Member or some
other Honourable Member asked me that the other day, and T auid T did not

know.

PAcILITIES FOR THE TREATMENT AND PREVENTION OF BIINDNESS IN AJM BR-
MERWARA.

940. °*Ral Bahadur Seth Bhagchand 8oni: (a) Are Government aware
that in the last census report, Ajmer-Merwara is shown as having a very
large percentage of blindnese? ¢

(b) Will Government please state if they have provided any special
facilities for the treatment and prevention of blindness in Ajmer-Merwara ?
1f 8o, in what form, and if not, why not?

Sir Girja Shankar Bajpai: (1) Yes.

(h) Yes. There is an Eve Department at the Victoria Hospital, Ajmer,
in charge of a Doctor specially trained in ophthalmology. In addition,
grants-in-uid arc given to specinlly selected frec eye dispensaries. Lectures
on the prevention and treatinent of eye discases are given by an eye
specialist to school teachers, to impress upon children the care of the eyes.

Rai Bahadur Seth Bhagchand 8oni: Do Government think that ade-
quate, Sir®

L ]
Sir @irja Shankar Ba]pd: Well,. Government consider that to be as
yauch as thoy can do consistently with their present resources.
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"Mr. M. Ananthasayanam Ayyangar: Are Government aware that a lot
vof this blindness is due to ordinary plain glasses being prescribed by quacks
in place of proper lenses?

Sir Girja Shankar Bajpai: Thut is possible, Sir.

Mr. M. Ananthasayanam Ayyangar: Will Government take steps to
prevent the prescription or the importing of such glasses for use in India,
48 is done in England?

8ir Girja Shankar Bajpai: Sir, I do not shink  the prevention of the
dmportation of glasses is going to muake any difference to the iniquities of
quacks. (Laughter.) ’

UTILISATION OF THE RUBAL DEVELOPMENT GRANT.

-

941. *Mr. Suryya Kumar Som: (a) Was the graat of one crore of
rupees from the Central Exchequer allotted to different privinces? If
80, what is the amount granted to each province?

(b) Was there an instruction issued from the Ceutral Government to
‘the Local Governments as to how the allotted money should be utilised ?
If so, will Government lay on the table the circulars containing such
‘instructions ?

(c) Have Government been kept informed as to the purposes and
works for which the allotted sums have been spent by the Local Govern-
‘ments ?

(d) Has the entire sum of one crore been disbursed to the provinces
and have the provinces utilised the entire sum thus given to them?

(¢) Have Government been satisfied that the money given to the
different provinces has been properly and judiciously applied by them ?

(f) Are Government aware that villagers are not aware of any suczh
.grant and no work for the improvement of their condition has yet been
done by any Provincial Government, and specially by the Bengal Govern-
‘ment ?

The Honourable Sir James Grigg: (a), (b), (c), first part of (d) and (e).
The attention of the Honourable Member is invited to the statement laid
on the tuble of the House on the 6th S8eptember, 1985, in reply to starred
question No. 162 by Mr. Basanta Kumar Das.

Second part of (d) and (f). Provincial Governments have been requested
to send a report by the beginning of March showing the progress of schemes
financed from the grant. A summary of these reports will be laid on the
table of the House.

Pandit Lakshmi Kanta Maitra: May I know whether the Government of
India exercise no control over the disbursements made by the provinces?

The Honourable Sir James Grigg: After the amounts have been allotted
and the individual schemes have been approved,—No, Sir.
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Pandit Lakshmi Kanta Maitra: Do I understand from the Honourable
Member that the Government of India do not keep themselves in touch
with the Provincial Governments as to how these amounts are actually dis-
bursed there ?

The Honourable 8ir James Grigg: That is u different question. I have
snswered that already. We keep in touch to the extent of asking them for
a report. .

EBADICATION OF WATER HYACINTH IN BENGAL.

942, *Mr. Suryya EKumar Som: (a) Are Government aware that
water hyacinth has become a source of great danger to Bengal?

(b) Are Government aware that the Bengal Government is introduc-
ing a Bill in the Local Council to eradicate water hyscinth in Bengal,
impqping further taxation in the shape of cost on the already over-taxed
people of Bengal ?

(¢) Are Government prepsred to direct or instruct the Bengal Govern-
ment to drop the Bill and to spend the money, received from the Cen-
tral Government as-its quota from the grant of one crore, to eradicate:
the pest of water hyacinth ?

(d) In granting sums to the provinces in future, are Government pre-
pared to take into consideration this particular danger of Bengal from
water hyacinth and grant more money to Bengal so long as the water
hyacinth is not eradicated ?

The Honourable Sir James Grigg: (a) und (b). Government are aware
thut the water hyacinth is a pest in Bengal and they understand fromn the:
newspapers that the Government of Bengal have introduced a Bill to deal
with the matter.

(¢) No.
(d) No.

Pandit Lakshmi Kanta Maitra: May T know if the Government of India
will consider the desirability of including the question of eradication of
water hyacinth also in the programme of rural economic uplift in Bengal ?

The Honourable 8ir James Grigg: The Local Governments, in connee-
tion with Iast year's grants, were invited to put forward their own schemes
for approval, though. certainly, last yenr, the Government of India sug-
gested certain classes of schemes which they would sanction out of hand.
Ae I enid in the budget speech, this year, we have got to consider whether
the new grants this year should be subject to any limitation by the Govern-
ment of Indiu in the light of the reports which we expect to get from the-
Local Governments,

Pandit Lakshmi Kanta Maitra: May I, therefore, request the Honour-
uble Member to convey to the Government of Bengal the opinion of
some of the Members of this House that eradication of water hvacinth in-
Bengal is to be of primary importance for the betterment of the Province ?

The H able Bir James Grigg: Why should the Hooourable
Member assume that the Government of Bengal will listen to his views
any more olosely through my passing them on than his passing them on:
direetly ?
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Pandit Lakshmi Kanta Maitra: Our advice is treated with contempt,
while the views of the Honourable Member will not be.

OpENING OF Rap1o CENTRES IN THE MIDNAPORE D1strICT.

943. *Mr. Suryya Kumar Som: Are Govemment aware that the
Bengal Government is going to open radio centres in Midnapore Dis-
trict out of the sum granted by the Central Government for improving.
the condition of the villages?

The Honourable 8ir James Grigg: [ would refer the Honourable Member
to paragraph (5) of page 8 of the statement laid on the tuble on the 6th
September, 1935.

Mr. S8uryya Kumar Som: Do Government think that the setting up of
radio centres in Midnapore will improve the condition of the villugers?

The Honourable Sir James Grigg: The Bengal Government think so,
Sir.

HiGHER FARES CHARGED ON THE ASS8AM BENGAL RAILWAY.

944. *Mr, Suryya Kumar 80m: Are (Government aware that the rate
of fare on tht Assam Bengal Railway is highar than on the Eastern Bengal
Railway and the Wast Indian Railway?

The Honourable 8ir Muhammad Zafrullsh Khan: Yes, except for
intermedinle class.

ProOVISION OF RAISED PLATFORMS AT CERTAIN STATIONS ON THE ASSAM
BENGAL RAILWAY.

945, *Mr. Suryya Kumar Som: (a) Are Government aware that on
the Assam Bengal Railway, even at important stations like Comilla,
Chandpore, Noakhali, Akhaura, Mymensingh. Badarpore, Lumbding,
there are no raised platforms, which causes great inconveniencs to
passengers, specially to female passengers?

(b) Are Government prepared to take early steps to erect raised
platforms at those stotions?

The Homourable Sir Muhammad Zatrullah Khan: (5, and (b). It is left
to the discrction of Railway Administrations to pri.vide raised platforms
at stations where the traffic offering justifies their provision. Government

consxler that the Lest method of dealing with ruch matters of local import-
ance 16 through the Local Advisory Committee who can bring specific cases
of hardship to thc notiee of the Railway Administration.

Pandit Lakshmi Xanta Maitra: When these complaints against the
administration of )mrtmular railwave are made, would he kindly institute
enquiries to be made in regard to those matters® B

The Honourable Sir Muhammad Zafrullah Khan: No. For instance,
how can I cause enquiries to be made into the question of the order in -
which raised platforms are going to be provided at certain stations
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Pandit Lakshmi Kanta Maitra: Enquire if it in o faot that a lot of
inconvenience is caused to the people owing tc lack of ruised platforms?

The Honourable Sir Muhammad Zafrullah Khan: At ¢ very large num-
ber of stations in this country, there are no raised platforms.

Pandit Lakshmi Kants Maitra: Where is the exouse in not making
enquiries even after the Honourable Member's attention is directed to the
practice of not having raised platforms.

My, President (The Honourable Sir Abdur Rahim). The Honourable
Member is arguing. -

The Honourable Sir Muhammad Zatrullah Khan: I have not put that
forwurd ac un excuse. I have said that is an.

ARRANGEMENT FOR DRINKING WATER ON STATIONS ON THE: ASsAM BENGAL
RAILWAY.

946. *Mr. Suryya Kumar Som: (a) Are Government aware that there
i no srrungement for serving drinking water in any of the stations on the
Assam Bengal Railway ?

(b) Are Government prepared to make early arrangements for the same
at lenst at important stations?

The Fonourable Sir Muhammad Zafrallah Khan: (a) No. I would
refer the Honcurable Member to page 75 of the Report by the Railway
Board on Indian Railways for 1934-35, Volume I, which gives particulars
of the mrrangements made for the supply of drinking water.

(1) Does not arisc.

ABSENOCE OF AN OVERBRIDGE AT CHANDPORE KALIBARI STATION.

947 *Mr. Suryya Kumar Som: Are Government aware that there is
no overbridge at Chandpore Kalibari Station, which is in a very thickly
populated quarter of the town and that this exposes the inhabitante of
the locality to great risk?

The Honourable Sir Muhammad Zafrullih Khan: Government have
no iuformatin but ure of opinion that such ruatters -arc best left to the
Administration to remedy in consultation with the T.ocal Advisory Com-
mittee.

Mr. 8. Satyamurti: What is the status of these Local Advisory Com-
mittees? Is their advice mandatory? Are the Agents bound to consider
them, and give reasons for rejecting them, or are they really bodies which
make recommendations and which nobody takes notice of ? ’

The Honourable Sir Muhammad Zafrullah Xhan: No advice is ever
mandatory. They make suggestions and from a study of the reports and
the action taken thereon, T am convinced that a very large number of these
suggestions are given effect ta
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Mr, 5. Satyamurti: Are the Railway Agents compell;d to give reasons
at least, before they reject any of the reeommendations of the Advisory

Comniittee ?

The Honourable Sir Muhammad Zafrullah Khan: My own experience-
is that whenever n suggestion was put forward, the Agent. undertook to-
look into the matter and used to put up a note with regard to the matter -,
as to the extent to which it was feasible or practicable to accept the sug--
gestion and to what extent he would accept the suggestion and to what.
extent he could nob,

Pandit Lakshmi Kanta Maitra: [n view of the fact that the Honourable
Member is not going to interfere in detailed matters of administration,
may I request him to convey to the local Agents the views of the Members
concerned on this que;;tion of railway grievances?

. The Honourable Sir Muhammad Zafrullah Khan: It is the practice
of the Railway Department with regard to the suggestions made here to
convey the suggestions to the Agents for their consideration. As a matter
of {act, 1 have been repeatedly reading that out. -

LY
Mr. Lalchand Navalrai: May T know, if the opinion of the Advisory
Committee is not accepted by the Agent, is that final? Does it mean
that the Railway Board will not interfere ?
|
The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member's question raises a very important point. I am afraid the Govern-
ment could not give a general reply. Take the instance of providing an
overbridge or a level-crossing or u raised platform, Government cannot
interfere in such matters. The Agent must be left to decide the order in
which these facilities could be provided, having regard to the funds at his
disposal for such purposes.
!
|
Use oF Goops WAGONS FOR CARRYING PASSENGERS DURING CERTAIN Melas
ON THE ASSAM BENGAL RalLway.

048. *Mr. Suryya Kumar Som: (a) Are Government aware that tho
Assarn Bengal Roilway administration use goods wagons for passengers
during Setakunda Mela, and Mehnr-Kalibari Mcla and on the occasion of
other mﬂlaa when thero is rush of passengers ?

(b) Arc Government prepured to see that during mele times, the
Assam Bengal Railway makes arrangement for melg rakes or extra bogies?

The Honourable Sir Muhammad Zafrullah Khan: | would invite the-
Fonourable Member's attention to the reply T gave to this question during
the railway budget discussion.

Mr. S. Satyamurti: Are goods wagons now being used? I think my
Honcurable friend said that this practice is practically non-existent. Is
it & fact that, in this particular railway, goods wagons are used during
these melas for carrying passengers even now?
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The Honourable Sir Muhammad Zafrullah Khan: The position with
regard Lo the use of goods wagons for this purpose is exactly as I explained
then, namely, that during recent years, it has been very rare that goods
wagons were used for the carriage of passengers and that the Agents were
taking steps to see that the necessity should not arise in future. 1If it does
arise, then they have got to commuricate to the Railway Board the
circumstances under which they took such action, so that the Railway
Board can decide whether such action was or was not justified. In this
particular case, the Agent savs that he will endeavqur to obtain additional
coaching stock on-loan from other railways when his estimate of require-
inents shows that this is necessary.

Mr. 8. Satyamurti: 1z it not barbarous and inhuman to use goods
wagons for the carringe of human beings? Will my Honourable friend
issue percmptory orders to stop this?

-

The Honourable 8ir Muhammad Zafrullah Ehan: I have expressed my
own views on the subject pretty clearly the other day in my speech. I
am prepared to abide by the verdict of the House in regard to this matter
if it is conveved to>me sufficiently clearlv. In some cases, passengers,
who must get” to a miela or a pilgrim centre on a certain date, would
rather be carried even under very uncomfortable coaditions than be. left
back at all. Tt ig only in cases, where no other arrangement ean possibly
he made, to carry the passengers that goods wagons are used. I am pre-
pared to issue peremptory orders provided there is no complaint afterwards
that though proper rolling stock was not available these people should not

have been left behind. .

Pandit Lakshmi Kanta Maitra: Are Government aware that, on the
Assam Bengal Railway and the Eastern Bengal Railway, frequent use is
maide of goods wagons for the transport of human beings?

The Honourable Sir Muhammad Zatrullah Khan: I am told that that
is not so. But T will certainly take steps to see that that is not done
where it is avoidable.

PuBLIC WELLS SUNK OR REPAIRED.

949. *Mr. S8ham Lal: Will Government be pleased to state:

(8) whether somc public wells were sunk or repaired in different
provinces of Tndin out of the grant of one crore of rupees for
village uplift;

(b) if so, whether it was duiy notified amongst residents of those

- rurel arcas that these wells were open to all classes of people,
depressed or non-depressed; and

(e, if so, whctl_mr the central authorities have made themselves sure
by making enquiries that the various depressed classes are

noi{l b::ing treated differently in connection with such public
wells |

The Honourable 8ir James Grigg: (a) Yes. '
(L) and (¢). These are matters for the Local Governments concerned.
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Mr, Sham Lal: When the grants are made by the Central Government,
is it not thé duty of the Central Government to see that the depresseéd
classes are not treated differently?

The Honourable Sir James Grigg: The grant was made by the Central
Government under certain conditions, and one of the conditions was that
the exccution of the schemes should be in the hands of the Local Govern-
ments.

Mr. 8. Satyamurti: Will Government lay down general ruleg that, in
the. enjosruent of the benefits accruing from the expenditure out of this
fund, no distinction shall be made between one class and another?

The Honourable Sir James Grigg: I assume they are making no
distinction,

Mr. S, Satyamurti: The question was asked:

‘‘Whether it was duly notified amongst residents of those rural areas that these
‘wells were open to all classes of people, depressed or non-depressed’’,

and the answer was: ,
“‘These are matters for the Local Govermments concerned.'

T am asking whether the Government of India will satisfy themselves
ithat no such distinetion iy vbserved, or in the alternative give directions
generally that no such distinction ought to be observed. It is a matter
-on which there is u strong feeling throughout the country, among every
«class of political opinion.

The Honourable Sir James @rigg: No. Sir. I am not prepared to lay
down any condition. T am not prepared to admit that the Local Govern-
ments are blind to their own responsibilities in the matter.

Mr. N V. Gadgil: If un)" such instances are brought to the notice of
‘the (Government of Indian. will the Government of India then withhold
the grant from such Local Governments?

The Honourable Sir James @rigg: I um not prepared to give any under-
‘taking on that matter.

Mr. T. 8, Avinashilingam Ohettiar: Even if such instances are brought
to vour notice.

The Honourable Sir James Grigg: That is a h_vpothefical question.

NoN-EXISTENCE OF COMPARTMENTAL EXAMINATION FOR MATRIOULATION
CANDIDATES IN THE DELHI UNIVERSITY.

950. *Mr. Sham Lal: Will Government be pleased to state:

(a) whether the University of Delhi have granted the F.A. and B.A.
Examinees the concessions of compartmental examinations
under certain conditions; and

(b) if so, what reasons have stood in the way of the University in
the case of candidates for matriculation?
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Sir Girja Shankar Bafpai: (a) Yes.

(b) The University of Delhi does not conduct the Matriculation exami-
nation.

CHEOKING OF¥ ARTIOLES ENTERED IN THE STOOE-REGISTERS OF
GOVERNMENT DEPARTMENTS.

951. *Mr. S8ham Lal: Will Government be plea.ased to state:

(8) whether Government auditors or Inspecting officers, at the times
of their checking, do actually find articles entered in the:
stock-registers of various Government departments; and

(b) if not, whether Government propose to take any action in the:
matter ?

The Honourable Sir Frank Noyce: (a) It is nol ordinarily the function.
of Government nuditors to verifv etock. In the exceptional cases in which:
they do so they sec that the stock-registers actually do contain the arbiclos.
whose existence has been verifiel. Inspecting officers also make this.
exnmination if stock verification is part of their duties.

(b) General orders about stock verification have already been issued
ab the instance of the Public Accounts Committee and there is no reason

$o believe that they are not followed. A copy of these orders is placed oms
the table.

e

Madel rules governing the Maintenancr, clc., of Inrentories of (forcrament Stores.

1. A reliable list, inventory or account of all stores in the custody of Governmens
servants must be maintained, in a form prescribed by the competent authority, te-
enable o ready verification of stores and check of accounts at any time, and transactions
must be recorded in it as they occur,

2. Priced lists, recording both gquantities and values. musi be maintained in cases
where the stores awre intended to be converted into money or where it is desired to-
distribute their coat over tho works, ilems or ohjects on which they are actually
used. In such cases, tho expenditure un stores must he charged to a stores suspense
head in the firat instance.

3. Purely numerical inveniories, recording quantities only, will suffice in cases when:
the stores are intended solely for the service of the department keeping them and it
is not desired to distribute their cost. In such cases, the expenditure on siores must
be charged off finally to tho scrvice concerned.

NoTE.~-Tn some cares it may be found necessary to show prices against some-
articles, say when, for facility of identification or other reason., it is desirable to.
distinguish costly articles from cheap articles hearing the same general description-

otherwise. Such articles should not he treated as priced articles if the requirements
of this rule are otherwise satisfied.

. 4 The lists, inventories, or accounts of stores will in all cases be subject to sach-
intornal check as may be ﬁrﬂcribed hy the competent suthority, whether or not they
are subject to uny check by the Andit Officer.

5. A physical verification of all stores must he made at least once in every -

v year
under rules prescribed by the competent authority and subject to the condition thas
the verification is not entrusted to s person—

(i) who is the custodian, the ledger keeper, or the accountant of the stores to-
be verified, or who is a nominee of, or is employed under, the custodian,
the ledger keeper, or the accountant, or

(ii) who is not conversant with the classification, nomenclature and technique of
the particular classes of stores to be verified.
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The verification must never be left to low paid subgrdinates, and in the case of lar,
and important stores, i should be, as far as possible, entrusied to a respousible
officer who is independent of the superior executive officer in charge of the stores.

6. In making a physical verification, the following instructions must invariably
be observed :

(a) Verification must always be made in the presence of the officer responsible
for the custody of the stores or of a responsible person deputed by him.

(b) All discrepancies noticed must be brought to account immediately, so that
the stores account may represent the true state of the stores,

(c) Bhortages and damages, as well as unserviceable stores, must he reported
immediately to the authority competent to write off the loss.

7. Balances of stores must no; be held in excess of the requirements of a reasonable

riod. In order to ensure the observance of this rule, a periodical inspection must-

made by a responsible Officer, who must submit a report of surplus and obsolete
stores to the authority competent to issue orders for their disposal. The inspection
must be made nix-monthli in the case of perishable stores and once a year in the case
of other stores unless there be good reason to the contrary. Stores remaining in
stock for over a year should be considered surplus unless there is any good reason to-
treat them otherwise.

8. The previous sanction of the competent authority should be obtained to the
sale of stores regarded as surplus or obsolete, and to the write off:of the value of stores.

9. Where a priced inventory is maintained, it is essential that the values recorded”
therein shall not be materially in excess of the markei value of the stores. The head:
of the Department concerned must issue instructions to govern—-

(a) the fixation of prices with reasonable accuracy;
(b) the periodical review and revision of rates; and
(c) The agency to be employed in periodical re-valuaiion.

Nore.—The ‘market value’ of an article, for this purpose, means the cost per umt at
which the article, or an article of a similar description, can be procured .at a given
time. from some suitable public markets. It should be inclusive of carriage and
incidental charges. and may even include a reasonable provision for wastage, bhreakage-
and depreciation, when these are inevitable.

10. All losses must be duly recorded and formal sanction of the competent authority
must be obtained in respect of them even though no formal correction or adjustment
of accounts is involved.

11. (a) Losses due to depreciation must be analyred and recorded under the follow-
ing heads, according aa they are due to:

(1) Normal fluctuation of market prices.
(2) Fair wear and tear.
(3) Lack of foresight in regulating purchases.
(4) Neglect after purchase.
(b) Losses not due to depreciation should he grouped under the following heads :
(1) Losses due to theft.
(2) Losses due to neglect.
(3) Losses due to an act of God.

(4) Anticipated losses on account of surplusage of obsolete stores or of purchases:
in excess of requirements.

TENDERS FOR THE SUPPLY OF REQUIREMENTS OF GOVERNMERT DEPARTHENTS.

9562. *Mr. 8ham Lal: Will Government be pleased to state:

(a) the respective numbers of Indenting officers in different depart-
ments who, relying on"price lists alone, did not call for
tenders during the last financial year from three or four

©  different firms at the time of giving orders for the supply of
the departmental requirements ; ‘
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(b) if there were such cases, whether they were duly objected to by
any of the Government auditors or Inspgeting officers; and

(e) if not, whether any action is intended to be taken in the matter ?

The Honourable Bir Frank Noyce: (a) The attention of the Honour-
:able Member is invited to Rule 2 of the Rules for the Supply of Articles
required for the Public Service, a copy of which is available in the
Library of the House. This Rule does not require tenders to be called
for in every case. Government regret that they cannot undertake to
collect the information asked for as it would entail an amount of labour
and trouble disproportionate to the result.

(b) and (c). Do not arise.

!SUBJECTS DISCUSSED AT THE CONFERENCE OF THE. REFORMS CoMMISSIONER
WITH PROVINCIAL REFORMS OQFFICERS.

953. *Mr, 8. Batyamurti: Will Government be pleused to state:

(») the svbjects which engaged the attention of the Conference of
the Reforms Commissioner with the Provincial Officers in
charge of ‘Reforms’;

(b) the conclusions arrived at; and
(c) whether the dates for the provincial election under the (Yovern-

ment of India Act, 1935, have been fixed, and if so, what
those dates are ?

The Honourable Sir Nripendra Sircar: (a) The Conference considered
:generslly the various preliminary steps to be taken before the introduc-
tion of the new Constitution in the provinces and, in particular. questions
counected with the issue of the Orders in Council and Governors’ Rules
necesgary for the constitution of the provincial Legislatures.

(b) The Conference was held on an entirely informal basis for the
‘purpose of exchanging and co-ordinating the provisional views of pro-
‘vineial Governments and there ure therefore no conclusions as such to be
‘placed before the House.

(¢) No.
Mr. 8, Satyamurti: Mayv 1 know what the Governors' Rules are?

The Honourable 8ir Nripendra Sircar: 1 cannot, exactly remember the
‘secltions under which the rules were framed.

Mr. 8. Satyamurti: Do they relate to the manner of conducting
.business by the Governors?

The Honourable Sir Nripendra Sircar: Yes. possibly.
Mr. 8. Satyamurti: Under the Government of India Act?
The Honourable Sir Nripendra Sirear: Yes.

Mr. 8. Batyamurti: What are the subjects of the Orders in Couneil,
-which this conference considered?
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'The Honourable Sir Nripendra Sircar: The Government of India Act
provides for various things to be done by Orders in Council, and all these
matters have to be considered as to what the recommendations will be
as to the contents of the proposed Orders in Council.

Mr. 8. Satyamurti: Were all these subjects considered by the con-
ference ?

The Honourable 8ir Nripendra Sircar: May not have been all, but
some of these were the subjects considered.

Mr. 8. Satyamurti: Was any report sent to the Government of
India?

‘The Honourable 8ir Nripendra S8ircar: Not vet.

Mr. 8. S8atyamurti: And does my Honourable friend realise that some
Orders in Council have already become final Orders in Council, and
others are in the process of being so made? Was any action taken on
the conclusions or informal proceedings of the conference by the Govern-
n}llent of India, ns a result of any recommendations or report submitted by
them ?

‘The Honourable Sir Nripendra Bircar: 1 do not understand the
question. In so far as it concerns matters over which there was this
conference, there has been no final conclusion yvet; it is an intermediate
stage. There is nothing which can be placed before the House just now. -

Mr. 8. Satyamurti: With reference to the answer to clause (c), may
I know whether the Government of India have not yet considered at all
this question, or are still considering it, and have not vet come to any
copclusion on the subject?

The Honourable Sir Nripendra Sircar: I have already said that we
have not come to any final conclusion.

Mr. 8. Satyamurti: Are Government considering it?
The Honourable 8ir Nripendra 8ircar: Yes.

Mr. 8. Satyamurti: May I know whether Government will consider
the convenience of the 85 millions of electors who are being enfranchised,
in fixing the date and not fixing it at an inconvenient time for all con-
eerned ?

The Honourable Sir Nripendra Sircar: Government would have con.
sidered it even if the suggestion had not been made by the Honourable
Member.

Mr. 8. Batyamurtl: How do Government propose to akcertain the
convenience of these millions of electors?

The Honourable 8ir Nripendra Bircar: I am not prepared to make any
statement just now as we have not come to any definite conclusion. And
I request my Honourable friend to realise that it is extremely embarrass-
ing if we have to answer questions at an intermediate stage when no
conclusions have been reached.
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My. 8. Satyamurti: And may 1 suggest to my Honourable friend that
it in extremely embarrassing for us to have to face these elections, if the
time is fixed without taking public opinion into account? ‘

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has made the suggestion that the dates should be convenient, and
they said they will consider it.

Mr. 8. Satyamurti: I am asking whether Government will take proper
steps in time, and consult relevant public opinion in the matter, and
not come out with a fait accompli. Have Government any intention of
consulting relevant public opinion on this important matter which affecta
86 million voters?

The Honourable 8ir Nripendra Sircar: We have no intention of
consulting these 85 million voters individually, but public opinion has
been expressed and will be expressed and will be considered.

Mr, 8. Satyamurti: When, and where, and in what manner? Do
Government propose to consult this House, or ask the Local Govern-
ments to consult thelr Provincial Legislatures, and get some relevant
public opinion on this matter?

The Honourable Sir Nripendra 8ircar: I do not think my Honourable
friend requires tp learn frern me as to how public opinion is to be
cxpressed. There is no undertaking to consult this House.

Mr. 8. Satyamurti: T know it, but Government do not know. I am,
therefore, asking whether Governments will consult their Legislatiibes,
or whether they will consult public opinion in any other manner.

The Honourable Sir Nripendra Sircar: (iovernment will take all proper
stepa.

CONSTRUCTION OF A NEW TYPE OF THIRD ('LASS RAILWAY CARRIAGE.
934 *Mr. 8, Satyamurti: Will Government be pleased to state:

(a) at what stage the proposals for a new type of third class railway
cmrring> stands; and

(h) whether sueh carriages are going to be built; if so, the number
and time when such carriages will be placed for use on the
railway lincs ¥

The Honourable Sir Muhammad Zafrullah Khan: I believe T dealt
with this mutter ulso in the course of the debates on the railway budget.

Mr. 8. Satyamurti: Are such carriages going to be built at all?

The Honourable 8ir Muhammad Zafrullah Xhan: I think I also replied
to that. It will depend on the stock renewal programme and the financial
situation. '
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ARTIOLE ENTITLED ‘‘ NBED FOR VIGILANCE '’ IN THE Hindu.

!955; . *Mr. 8. Satyamurti: will Government be pleased to state:
(a) whether their attention has been drawn to an article entitled
‘‘Need for Vigilance’’ in the issue of the Hindu, dated the 8th
January, 1936;

(b) whether the facts stated therein are correct;

(0) what action, if any, they propose to take to guarantee the rights
of Indians; and

(d) whether they will place their proposals before the Assembly ?

8ir Girja Shankar Bajpai: (a) Yes.
(b) Yes, in parts.

(¢) The attention of the Honourable Member is invibed to thc reply
given by me on the 11th September, 1985, to parts (b) and (c¢) of his
question No. 276. As regards the Rural Dealers’ Licensing Law Amend-
ment Ordinance, an assurance has been obtained that, .if it can be shown
that its provisions are being used to deal harshly with the Indian com-
munity, the Government of Natal will be prepared to review the posi-
tion Negotiations for safeguarding Indian rights in the only practical
application of the Slums Act that has so far been brought to notice are
in progress. The recommendations of the Feetham Commission are,
a8 the Honoursble Member is aware, designed to relux, in favour of
Indians the provisions of the Gold Laws. Representations for further
liberalisation of the legislation introduced to give cffect to the Commis-
gion’s recommendations have recently been made.

(d) There are no proposals which Government can usefully bring before
the Assembly at present.

Mr. 8. Satyamurti: Under the first category, have any individual
cases of hardship been brought to the notice of Government, and have
Government made any representations to the Natal Governinent?

Sir Girja Shankar Bajpal: I presume my Honourable friend refers to
the Rural Dealers’ Licensing Law Amendment Ordinance. No cases of
individual hardship have been brought to the notice of the Government of
India.

JUDGMENT IN THE APPEAL OF THE BENDA Ralp Cask.

956, *Mr, 8, Batyamurti: Will Government be pleased to state:

(s) whether their attention has been drawn to the judgment in the
appeal of the Benda Raid Case, in which trn soldiers of the
King's Regiment were scntenced to various terms of imn-
prisonment ; "

(L) whether the:r attention has been drawn particular]y to the follow-
ing sentences in the judgment: ‘‘We see n) reason to interfere
and concerted raid on innocent and defenceless villagers includ-
ing abominable conduct towards women, wus more heinous
and reprehensible by reason of the fact uhat it was perpetrated
by British soldiors, whose duty it is to protect the lives of
persons and property of the inhabitants of this country. That
duty they have shamefully betrayed and brought indelible
disgrace on their uniform.’’; and
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(¢) what action, apart from punishments given to mdividuals con-
cerned. they have taken or propose to take {o raise the tone
and discipline of the British Army as a whole in India?

Mr. @. R. T. Tottenham: (a) Yes.
(b) Yes.

(¢) I would refer the Honourable Member to the answers I gave om
the 5th February to the questions arising out of his question No. 52.

. My, B. Satyamurti: Will Government bring to the notice of the
British soldiers this judgment, and particularly this sentence:

‘“We see no reason to interfere and concerted raid on innocent and defenceless.
villagers including abominable conduct towards women, was more heinous and repre-
hensible by reason of the fact that it was perpetrated by British soldiers, whose duty
it is to protect the lives of persons and property of the inhdbitants of this country.

;fh%t duty they have shamefully betrayed and’ brought indelible disgrace on their
Aniform.™ .

Mr. G. R. F. Tottenham: No, Sir.
Mr, 8. Satyamurti: Why not?
Mr. @G. R. ¥. Tottenham: Because they think it unnecessary to do so.

Mr. 8. Satyamurti: Are thev satisfied that no such incidents wilk
hereafter oceur at all?

Mr. G. R, ¥. Tottenham: They are fully satisfied that the army are
ashamed of this business, snd thev do not wish to rub it in any
further.

Mr. 8. SBatyamurti: How are theyv satisfied that the whole of the army
is ashamed of this?

d!!. G. R. T. Tottenham: The case has been given ample publicity in
India,

Mr. 8. S8atyamurtli: Do all these soldiers read these newspapers?

Mr. G. R. F. Tottenham: Quotations from the judgment have
appeared very widely in the press.

Mr. 8, Satyamurti: What newspapers do they read? Did these news-
papers contain this extract from the judgment?

Mr. Prexident (The Honourable Sir Abdur Rahim): The Honourable
Member need not ask that question.

Mr. 8. Satyamurti: The Honourable Member said that this matter
has been published in the press, and. therefore, the whole army knows it.
T am nsking what kind of newspapers thev read, and whether those news-
papers published this iudgment. Tf thev did. T am satisfied. Tf they did
not, T am asking the Honourable Member to bring it to their notice.
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_ . Mr President (The Honourable Bir Abdur Rahim): The Honourable
Member is not prepared to answer that.

Mr, 8ri Prakasa: Are Government aware that u woman, who gave
evidence before the Sessions Court, said that special care should be taken
of her by Government as, having been violated by the soldiers, her caste
people had turned her out? Have Government done anything for her?

Mr. President (The Honourable Sir Abdur Rahim): Wag that in con-
nection with this case?

Mr. Bri Prakasa: Yes, Sir. A woman made that statement before the
Sessions Court and she said that, as she had been violated byv the
soldiers, her family and her caste people had turned her out, and she-
wanted that she should be particularly protected by Government. Have:
Government done anvthing to compensate this womuan and to see that no
further harm is done to her and that she is looked after properly?

Mr. G. R. F, Tottenham: I would be glad if the Honourable Member
would draw my attention to the particular part of the judgment or the
evidence of the woman in question. Mv information was that no woman,
in the course of her evidence in the trial. complained that she had been:
violated by the soldiers,

Mr. Sri Prakasa: Then, I shall send a cutting from the papers.

Mr. 8. Batyamurti: May T have an answer to myv question, Sir?

Mr. President (The Honourable 8ir Abdur Rahim): The Chair under.
stands that the Honourable Member is not prepared to answer the ques-
tion.

Mr, 8. Satyamurti: Why is he not prepared? You have ruled,
Mr. President, that if a Member of Government says, a question can-
not be answered in the public interest, it need not be answered; it is.
certainly all right. T am simply asking how . . . . .,

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
ruled that the Chair cannot compel any Honourable Member to answer the-
question.

Mr, 8. Satyamurti: Does the Honourable Member refuse to answer
the question?

Mr. President (The Honourable S8ir Abdur Rahim): He has answered’
certain questions.

Mr. G. B F. Tottenham: We have made enquiries into the question
of gompensation, and our information was that no compensation had
been given in the case of any woman, because no woman had made any
complaint that she had been violated by the soldiers.

Mr. 8. Satyamurti: May I know naa to how this sentence in the judg-
ment, which I consider very important, has been brought to the notice of
the whole Army? What are the newspapers which they read, and is
the Army BSecretarv satisfied that this sentence found a place in the
newspapers which this average British soldier reads in this country?
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.- Mr, G. B F. Tottenham: 1 read it myself in the Statesman, and
I also imagine it also appeared in the Civil and Military Gaszette, and
these are the papers read most freely by the Army in this country.

DEVELOPMENT OF INDIAN MUSEUMS.

957. *Mr, 8. Batyamurti: Will Government be pleased to state:

(8) whether their attention has been drawn to ihe stat¢ment of Mr.
8. 8. Markham, Empire Secretary, Museum Association,
London, that ‘“‘museumns as a vital factor in the educational
system has yet to be developed. There appears very little
provision for training curators and one unfortunate result of
this is-that in a majority of cases, manuscript collections are
very extremely poorly curated. It is not perhaps too much to
say that evidence of India’s greatness in these fields is fast
disappearing, and little effort has been inade tc meet these
probleme.”’; .

{b) whether they propose"to take any steps {o improve the Indian
museums; and

(c) if so, what they are?
‘Sir Girja Shankar Bajpai: (s) Yes.

(b) and (c). Not all museums ure under the control of the Central
«Jovernment and the I’ress report of Mr. Markham's interview is, on the
whole, friendly to the muscums under the control of the Government of
Indiw. Effort will be made to secure a copy of Mr. Markham’s complete
official report, and, on receipt, it will be considered by Government, and,
if necessary, brought also to the notice of Local Governments,

Mr. 8. Batyamurti: Are Government satisfied that all curators are
properly trained, that is, trained for the work which they are specially
intended to do? .

Sir Girja Shankar Bajpai: 1 may inform the Honourable Member that
1 met Mr. Markhamn when he was in Delhi, and we have also made en-
quiries since. So far as our staff is concerned, there is not very much
to be done.

Mr. 8, Batyamurti: Will Government bring this to the notice .of Pro-
wvincial Governments, in view of the importance of preserving these manu-

soripts, which are almost the only evidence of India’s greatness in these
flelds ?

Sir Girfa Shankar Bajpai: I have already said that, as soon as we get
a copy of Mr. Markham's official report from the Museum Association,
we would consider whether it should be brought to the notice of Local
Uovernments.

Pandit Lakshmi Kanta Maitra: Have Government got any arrange-
ments for the training of curators for the museums?
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8ir @irja Shankar Bajpai: Therce are no uniform arrangements, which
depend upon the nature and the responsibility of the work to be done.
Sometimes we can train a man here, sometimes it may be necessary to
send him abroad.

REPORT OF THE CONTROLLER OoF CURRENCY.

958. *Mr. 8. Batyamurti: Will Government be ploused to state:

(n) whethér their attention has been drawn to a leading article in
the Hindu of the 8th January, 1986, on the latest Report of
the Controller of the Currency;

(b) whether they are aware that ‘the strength of the present position,
as statnd therein, is obviously due to the Jarro gold exports.’;
and

(c) whether they are prepared to investigate the conditions carefully
and take steps to improve the position cenerally?

The Honourable 8ir James Qrigg: (a) Yes. _
(b) Gold exports obviously do tend to strengthen Exchange.

(e) 1 have already explained to the House my views on this subject,
and, in any case, I cannot deal with it adequately in reply to a question.

Mr. 8. Satyamurti: Are Government satisfied that the favourable bal-
ance of trade today is almost entirely, if not entirely, due to the large
gold exports ?

The Honourable Bir James Grigg: That is not true.
Mr. 8. Satyamurti: Has the Finance Member examined the figures ?

The Honourable Sir James Grigg: Yes, in so far as they are avail-
able.

Mr. M. Ananthasayanam Ayyangar: How does the Honourable Mem-
ber think that these gold exports are in the interests of India?

The Honourable Sir James Grigg: That does not arise out of the ques-
tion.

REVENUE AND EXPENDITURE A8 AGAINST THE BUDGETED ESTIMATE.

950, *Mr. 8. Batyamurti: Will Government lay on the table:
(8) the latest figures of revenue as against the hadgeted estimate;
(h) the lndteat figures of expenditure as against the budgeted estimate;
an
(¢) what thc reasons are for the difference?
The Honourable Sir James Grigg: 1 have salready given the reply in
iy budget speech.
Mr. 8. Satyamurti: May I know if it is ithe Honourable the Finance
Member's policy to always budget for a hidden surplus, so that, at the
end of the year, he can dispose of it as he pleases?

The Honourable Sir James Grigg: That is o matter for debate,
[\
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‘SUBJEOTS DISCUSSED AT A CONFERENCE OF THE HOME MEMBER WITH THE
ProvIiNoIAL OFFICERS.

960. *Mr. 8. Satyamurti: Will Government be pleased to state:

(8) what the subjects were which were discussed at a conference of
the Home Member with the Provincial Officers on questions
regarding Executive business and Provincial Service Com-
missions; '

(b) whether any principles have been laid down; and
(c) if so, whether they will place the proposals on the table?

The Honourable Sir Henry Oraik: (a), (b) and (c). As the Honourable
Member is no doubt aware the new Government of India Act requires
various rules and regulations to be made. Bome of these rules and regu-
lations must be made simultaneously with the introduction of Part IIT
of the Act. Thesc include the Rules of Business to be made under sec-
tion 59 (8) and the regulations relating to provincial Public Service Com-
‘missions under eections 265 (2) and 266 (3) of the Act. The immediate
object of the discussion which my department had last month with pro
vincial representatives was to provide an opportunity for the exchange of
views regarding the contents of these rules and regulations, which, it was
felt, would be of assistance to Governors in carrying out their dulies
under the new coustitution. It would not be in the public interest tolay
the proceedings of the Conference on the table.

Mr 8. Satyamurti: Do these rules contemplate the means by which
Governors of Provinces will keep themselves in touch with what Ministers
are doing, over the heads of those Ministers ?

The Homnourable Sir Henry Oralk: Does the Honourable Member refer
to Rules of Business, which are rules to be made by the Governor«in his
discretion after consultation with his Ministers ?

Mr. 8. Satyamurti: I am asking whether this particular Conference,
which the Honourable the Home Member had with the Provincial Offi-
cers, considered the question of providing means by which the Governors
of Provinces shall keep themselves in touch with the administration of
provincial subjects, independent of the Ministers’ reports to the Governor.

The Honourable Sir Henry Orailk: No, as far as I can remember, that
particular subject was not discussed. but T cannot be quite certain. A
large number of subjects were discussed.

Mr. 8, Satyamurti: Did this Conference consider the question of Pro-
vincial Service Commissions in all provinces where they do not function
today ?

The Honourable Sir Henry Oralk: Yes. We did consider the subject
of the rules which will' have to be made by the Governor in his discretion
in relation to the functions of Public Service Commissions.
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. Mr. 8. Satyamurti: Did this Conference come to any conclusion that
there should be Public Service Commissions in all provinces ?

The Honourable Sir Henry Oraik: The Act itself lays down that there
must be Public Service Commissions.

Mr. S. Satyamurti: Did this Conference consider this question, and
lay down any principles for bringing into existence all these Cominissions ?

The Honourable Sir Henry Oralk: No. The Conference did not lay
‘down any principles at all. It was merely an interchange of views. The
Act itself lays down the principle that in each province or group of pro-
vinces there must be a Public Service Commission.

PosITION WITH REGARD TO INDIANS IN ZANZIBAR.
96i. *Mr. 8. SBatyamurti: Will Government be pleused to state:
(a) the latest position with regard to Indians in Zanzibar;

(b) whether any steps have been taken by them since questions
were answered in the last Assembly; and

(c) what the results of their representations have been so far?

Sir Girja Shankar Bajpai: The attention of the Honourable Member is
invited to the reply given by me on the 5th February, 19380, to part (c)
of his question No. 61 and to the answer to part (a) of Pandit Govind
Ballabh Pant's question No. 850 on the 26th of last month.

Mr, 8. Satyamurti: Has this despatch gone?

8ir Girja Shankar Bajpai: Yes.
Mr. S. Satyamurti: Has it been received ?

Sir Girja Shankar Bajpal: It went by air mail: T suppose it has.

Maulana Shaukat Ali: May I know if the Honourable Member knows
"that the Zangibar Government’ passed this decree in the interests of the
Arabs and Swahilis, the original inhabitants of Zanzibar?

Sir Girja Shankar Bajpai: That is the contention of the Gévernmens
of Zantgibar.

Maulana Shaukat All: Do they say that it is in the interests of the
Arabs and Swahilis, the real inhabitants of Zanzibar?

8ir Girja Shankar Bajpai: That is what the Government of Zanzibar
have said.

Maulana Shaukat Al: Does the Honoursble Member know whether
the agriculturists who own these clove gardens in Zanzibar—the Arabs and

Swahilis—like this decree ?

Sir Girja Shankar Bajpai: I cannot say. The Govetnment of Indm
have conducted no referendum on the subject.
o2
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Maulana Shaukat Alit I do not ask to conduct a referendum, but
have Government received any information and can they give us some
idea as to what the people think?

Sir Girja Shankar Bajpai: I have only information from the Indians
in Zanzibar. I have had no representation from the Arabs and Swahilis in
Zanzibar,

Maulana Shaukat Al: Did the Government of Zanzibar in their re-
ports, in reply to the Government of India's representations, give any
information or ‘indications that these decrees are liked by the Arabs and
SBwahilis ?

8ir Girja S8hankar Bajpai: The Government of Zanzibar have all along
contended that these decrees are in the interests of the Arabs and, Swahi-
lis in Zanzibar.

REPORT oF SR OTTO NTEMEYER.

062, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they will lay on the table the provincial memoranda
supplied to Sir Otto Niemeyer;

(b) whether they will place on the table the materials supplied by
them to him regarding customs, income-tax and the jute
duty, tracing the recent history of these and making con-
jectures regarding the future;

(c) whether there is any contlict of views between the Central Gov-
ernment and the Provincial Governments; if so, what are
the points of conflict; :

¥
(d) when the report of Sir Otto Niemeyer is likely to be publighed;

(e) whether, after he reports, the Assembly will be consulted before
the Government of India submits their opinion; and

(f) whether the Provincial Governments will also be invited to
express their opinion on the report?

The Honourable Sir James Grigg: (a) and (b). No.

(¢) Conflict of interest possibly but I am unaware of anything which
may be called a conflict of view.

(d) It is impossible to say, but clearly sometime during the presend
year.

(e) I can give no such undertaking.

(f) T imagine that they will do so whether they are invited or not.

Mr 8. Satyamurti: With reference to the answer to olnuseg (a) qnd
(b) of the question, may I know the reasons why these very enlightening
documents may not be placed on the table of the House?

The Honourable Sir James Grigg: Because they are confidential docu-
ments.
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Mr. 8. Satyamurti May I know if the fact has been brought to the
notice of Sir Otto Niemeyer that most, if not all, the provinces have
deficit budgets for the next year?

The Honourable 8ir James @rigg: Yes, I can answer for that.

Mr, 8. Batyamurtl: With reference to clause (b) of the question, may
1 kqow whether Provinces or States have claimed a share of the customs,
the income-tax and the jute duty, and, if so, what those proportions are?

The Honourable Sir James @rigg: No, Sir. The unswer is, you may
not know.

Mr. 8. Satyamurti: Have they claimed ?

. The Honourahle Sir James Grigg: That is a question I am not willing
to answer.

Mr. 8. Satyamurti: With reference to the answer to part (c), I hope
my Honourable friend will be & little more enlightening possibly. May 1
know what is the extent and subject-matter of this conflict?

The Honourable Sir James @rigg: I said, ‘‘Conflict of interest possibly,
but I am unaware of anvthing which may be called a conflict of view''.
The conflict of interest is that both people want as much as they can
get: at least all the provinces want as much as they can get irrespective
of what there is there. The aim of the Government of India is to give
up to the provinces as much as they can spare which is extremely bene-
volent of them.

Mr. 8. Satyamurti: Have the Government of India made any computa-
tion of all the claims of the provinces, and have they come to any
conclusion that, if all the cluims ore conceded, there will be anything
left to the Central Government?

The Honourable 8ir James Grigg: There will be a negative amount left
to the Central Government.

Mr. 8. Satyamurti: With reference to the answer to clause (e) of the
question, may I know if an opportunity will be given to the Assembly,
either now or at the Simla Session, to express its opinion in time for the
Government of India to make their recommendations in their turn to His
Majesty’'s Government ?

The Honourable Sir James Grigg: T cannot give any undertaking of
that sort. The decision is one for His Majesty's Government, and nob
for us.

AGREEMENT BETWEEN THE SECRETARY OF STATE FOR INDIA
IN COUNCIL ACTING BY AND THROUGH THE GOVERNOR IN
COUNCIL, GOVERNMENT OF THE UNITED PROVINCES OF
AGRA AND OUDH, AND THE RESERVE BANK OF INDIA.

The Honourahle 8ir James QGrigg (Finance Member): 8ir, I lay on the
12N table a copy of the Agreement between the Secretary of State
O0R- for India in Council acting by and through the Governor in
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[Sir James Grigg.] . .
Counéil, Government of the United Provinces of Agra and Oudh, and
the Reserve Bank of India.

AN AGREEMENT made this twenty-fifth day of September 1835, BETWKEN THE SECRI-
TARY OF STATE FoR INDIA IN COUNCIL ACTING RY AND THROUGH THE GOVERNOR IN
CounciL, GOVERNMENT oF THE UNiTED PROVINCES OF AGBA AND Ovupn (hereinafter called
“the United Provinces Local Government”) of the one part and THE RESERVE BANK OF
INDIA (hereinafter called ‘‘the Bank') of the other part.

“WHERgAs the Bank was constituted and incorporated and is regulated by the Reserve
Bank of India Act, 1934 (being Act No. II of 1834) (hereinafter called ‘‘the Act’’).

AND WHEREAS by section 21(2) of the said Act it is provided that each Local Govern-
ment shall entrust the Bank on such conditions as may be agreed upon with the
management of its public debt and with the issue of any new loans.

NoOW IT 18 HEREBY MUTUALLY AGREED AND DECLARED by and hetween the said parties
hereto as follows, that is to say: ‘

1. This Agreement shall come into force on the execution of ihese presents.

2. The munagement of the public debi of and the issne of new loans by the United
Provinces Local (GGovernment and the performance of all the duties relating thereto
respactively including the collection and payment of interest and principal and the
consolidation, division, conversion, cancellation and renewal of securities of the United
Provinces Local Government and the keeping of all registers, books and accounts and
the conduct of all correspondence incidental thereto shall be transacted by the Bank at
all or any of iis offices in Bombay, Calcutta and Madras and at any of its offices,
branches or agencies at which respectively the administration of any portion or portions
of the public debt is for the time being conducted or interest thereon is for the time
being payable and the Bank shall also keep and maintain such registers, books and
accounts in respeci of thé said public debt us the United Provinces Local Government
may from time to time direct and shall audit all payments of such interest and act
generally as Agents in India for the United Provinces Local Government in the
management of the said public debt and shall conduct such agency subject to such
orders and directions with regard to the general management thereof as may from
time to time be given to the Bank by the United Provinces Local Government.

3. As remuneration to the Bank for the management of the g:nhlic debt as aforesaid
the Bank shall be entitled to charge to the United Provinces Local Government half-
yearly a commission at the rate of Rs. 2,000 per crore per annum on the amount of
the public debt as aforesaid at the close of the half-year for which the charge is
made. In calculating this charge the following amounts shall be excluded from the
amount of public debt, riz. :—

(a) The amounts of loans discharged outstanding after one year from the date
of a notice of discharge.

(b) The amount of stock certificates for Rs. 50,000 and upwards held by the
United Provinces Local Government or by any officer or officers of that
Government authorized in that behalf.

And in addition to the charge of Rs. 2,000 per crore per annum the Baunk shall be
entitled to charge to the United Provinces Local Government such fixed sum as may
from time to time be agreed upon hetween the pariies on account of the stock
certificates referred to in clausa 3(b) hereof, and the Bank shall be also entitled to
charge the public (but not the United Provinces Local Government) all such fees ‘and
charges as aro now or-may hereafter from time o time be prescribed by the Governor
General in Council under the powers conferred upon him by the Indian Securities Act,
1020 (Act No. X of 1820), for duplicate securities and for the renewal, consolidation,
division or otherwise of all Government Securities which the Bank issues. '

4. The responsibility for all loss or damage to the United Provinces Local Govern-
ment which may result from any act or megligence or omission of the Bank or its
Agents in conducting the business of the public debt aforesaid or the payment of
interest or discharge value t n or the renewal, conversion, consolidation, sub-division
or cancellation of any security of the United Provinces Local Government..shall rest
with and be borue by the Bank provided however that it shall mot be ificambent on
the Bank to verify signatures and endorsements on securities wbich prima facie appeag
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to be in order and in the acceptance of which the Bank shall not be guilty of any
negligence .and in such cascs no liability shall be incurred by the Bank in respect
thereto.

5. This agreement may be determined by either party giving to the other party
one year's notice is writing expiring on the 3lst day of March in any year, such netice
if given by or on behalf of the United Provinces Local Government to be addressed
to the Governor of the Bank and to be served by being left at the Head Office of the
Bank and if given by the Bank to be served by leaving the same with or Addressing
the same hy registered post to the Secretsry to the Government of the United Provinces.
in the Finance Department and immediately upon the expiration of such notice this
Agreement shall absolutely cease and determine save as to rights or liabilities acquired
or incurred prior to such termination.

6. Nothing in this Agreement shall operate to affect in any way the obligations
imposed either on the United Provinces Local Government or on the ‘Bank by or
under the Act or any subsequent amendment or amendments of the Act.

7. The Bank shall be entitled to perform all or any of the matters contained in this
Agreement throngh such agency or agencics as may be prescrihed by the Act or any
amendment thereof or as may be approved by the United Provinces Local Government.

8. In the event of any disputes arising as to the terms and conditions of this.
Agreement such disputes or any differences of opinion: shall, in the event of the parties
hereto failing to reach an agreement, be.referred to the Governor General in Council.
whose decision shall be final and binding as between the parties hereto. )

IN wiTNEss WHEREOF Mr. J. L. Sathe, 1.C.8., Secretary to the Government of the
United Provinces of Agra and Oudh in the Finance Department, by the order and
direction of the Governor in Council, Government of the United Provinces of Agra
and Oudh, acting for and on behalf of the Secretary of Btate for Tndia in Council, has
hereunto set his hand and the Common Seal of the Reserve Bank of India pursuant to.a
Resolution of its Central Board Committee has been hereunto affixed. in the presonce
of its subscribing officiuls the day and year first above written.

Signed by the said Mr. J. L. Sathe, I.C.8,
Secreiary to the Government of the United
Provinces of Agra and Oudh in the Finance 2. L. SATHE,
Department for and on behalf of the Governor
in Council, Government of the United Provinces|Secretary to the Gorernment oy -
of Agra and Qudh, acting in the premises for and| the U/nited Provinces of Agra
on behalf of the Secretary of State for India in| and Oudh, Firance Depgrtment,
Council in the presence of

8. D. Bairar, Common seal
Deputy Secretary to the of the
Government af the Reserve Bank
United Provinces. 1

o
India.

The Common Seal of the Reserve Bank of

: p s 8. Hyar Kuan
India was affixed hereto in the presence of Bir v,
Sikander Hyat Khan, K.B.E.l.) its Deputy Deputy Govermor,
Qovernor and Sir Purshotamdas Thakurdas, Kt., PURsHOTAMDAS THAKURDAS.
C.1.E., M.BE., and Mr. Framroz Edulji
Dinshaw, two of ita Directors who in token F. E. Dinsraw,
thereof have hereunto signed their names in the )
presence of ) Direators.

K. 'G. AMBEGAOKAR,

Secretary, Reserve Bank of India



THE GENERAL BUDGET—GENERAL DISCUSSION,

Mr. President (The Honourable 8ir Abdur Rahim): With reference to
the general discussion of the budget, I fix for today twenty minutes as
the time limit, and I do not propose to reserve any discretion to myself.
Of course, for the Government Member's reply, he will have more time
if he wants. 1 may also mention that I understand that there are a
certain number of Muslim Members who do not intend to attend the As-
sembly tomorrow, as it is Haj day, and, I am, therefore, prepared to give

greater opportunity to those Members today if they propose to take part
in the general discussion.

8ir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars:
Landholders): 8ir, at the outset, 1 must congratulate the Honourable the
Finance Member on not bringing any fresh proposals for taxation for the
next year. I must also congratulate him on reducing taxes. But, I am
sorry, I cannot see eye to eye with him as regards the economic condi-
tion of our country. He says that the economic barometer is rising; he
sees a silver lining in the clouds; but his Honourable colleague, the
Railway Member, told us that the economic barometer was falling and

that the clouds were gathering. I have no time to get into their domes-
tic quarrels. . . . .

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce snd Railways): I never said that.

8ir Ghulam Hussain Hidayatallah: . . . . but one thing is clear that
the railway budget is a deficit budget, and it has been a deficit budget

for a number of years, and the country has had to find from four to five
crores every year for it.

Now, let us exaiuning whether the economic barometer of our country
is rising. The Honourable the Finance Member has congratulated him-
self on a very large surplus of 4,95 lakhs in 1934-35, and he has shown
that his revenues from customs und excise have increased. 1 refer the
Honourable Member to the explanatory memorandum of his Secretary at
page 12: take the revenue duties and protective duties, both together,
during the year of depressicn 1982-88 and compare them with the best
years of the Honourable the Finance Member. What was the revenue
in 1932-88? It was 41,00 lakhs. In 1984-85, it was 88,84 lakhs, and the
provision in the next year's budget is 38,19 lakhs. That shows that the
customs revenue has decréased. But 1 admit that the revenue from
excise bas increased considerably, and I must say that, in 1984-85, for
the first time, excise duties on matches and sugar and steel ingots were
levied and which, luckily for the Finance Member, brought him 2,46 lakhs.
The rest of the surplus nlso came from excise on kerosene and petrol.
- 8o Honourable Members will see thatit is the excises that have brought
him all the money. He has then cited some other articles in which he
says there has been improvement—raw cotton: again I take the year of
depression 1932-83: what was the revenue? 55,92 lakhs. In 1984-35,
it was 88,91 lakhs, and he has budgeted for 55 lakhs for the next year.
That does not show any prosperity. Even in 1984-35, we were losing
in comparison with the year of depression 1982-33. No doubt the reve-
nue from import of machinery has been steadily increasing, but that is
mostly due to the protection that is given to sugar, and, therefore, to

(1848 )
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new sugar factories coming into existence in India. Coming to other
articles mentioned by the Honourable the Finance Member, I again take
the lean year of 1932-88: cotton fabrics of British manufacture and cotton
fabrics not of British manufacture: in 1932-33; the total revenue was 6,52
lakhs, while, in his prosperous year of 1884-85, it came down to 5,46
lakhs, that is, over a crore less; and the budget provision for 1986.37 is
5,40 lakhs, that is, more than a crore less. Another article quoted by
the Honourable Member is jute. That has been steadily increasing; but
jute is a monopoly of India, and, therefore, it is no wonder: more jute
18 exported to other countries. He has then mentioned rice, which has
been decreasing every year. So Honourable Members will see that there
is not much improvement worth the name. All the money he has got
18 out of the excise duties on sugar and other things.

Then, Sir, the Honourable the Finance Member talks of the 1935-36
Revised Estimates and of a surplus of two crores and 42 lukhs. 1f we take
the new excise duties that were imposed in 1934-85 on sugar, matches
and steel ingots for the first time, he has got over four crores, and the
excise duties on motor spirit and kerosene have brought in sorme more
l<irores, and, but for these excise duties, he would have had a deficit

udget.

The Honourable the Finance Member himself admits that the provision
for the redemption of debt or sinking fund is dangerously inadequate. . ..

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sink-
ing fund is not the same as debt redemption item. . . . .

The Honourable Sir James @rigg (Finance Member): | meant it in
that sense.

8ir Oowasji Jehangir: Is not the sinking fund amount put with interest
charges separately ?

The Honourable Sir James @rigg: Sinking fund is the amount for re-
ducing the capital debt or avoiding an increase in it. It is a three crore
provision.

Sir Ghulam Hussain Hidayatallah: The Honourable the Finance Mem-
ber himself has admitted that these three crores are dengerously inade-
quate. At least seven crores or more should have been provided accord-
ing to the convention of 1924; or, in other words, he has provided four
crores less. If he had made adequate provision for sinking fund accord-
ing to the convention, both his budgets would have been deficit budgets.
Now, Sir, we are losing on our:railways about four crores. We are mak-
ing for the sinking fund four crores less provision, apd the additional
liabilities the Finance Member has taken upon himself are one crore for
rural development, about 14 crores as subventions to the new provinces
of Sind and Orissa, and about a crore on the reconstruction of Quetta, and
all these the Finance Member wants to finance out of revenue. 8o all
these things bring his liabilities every year, including the railways, to
nearly 12 crores. Now, how are we going to get all this money? Is
the revenue expanding to that extent? No. The import duty on sugar
18 one of our most important sources of revenue at present, but the Hon-
ourable the Finance Member himself warned us last year, and he has
repeated that warning this year also in his budget speech, that this sugar
import duty would disappear. Then, he is relying on betterment in in-
terest charges which will bring about two crores, but the separation of
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Burma will cost us about 2§ crores, and so this will more than swallow
up the savings expected on Interest.

Now, looking to the expenditure side, he himself has admitted that
in the Revised Estimates for 1985-86, there is an increase of Rs. 1,17 lakhs
over the budget for 1985-36, and, in the budget for 1936-37, there iz a

f“";h‘g" increase of Rs. 1,20 lakhs even over the Revised Estimates for
1935-36. ‘ '

Then, us regards the military expenditure, the Honourable the Finance
Member says it is likely to increase, and His- Excellency the Commander-
in-Chief also says the same thing, and, therefore, there is a clear indica- -
tion that the defence expenditure is bound to increase.

Now, Honourable Members will see that our revenues are nob

increasing in proportion to our expenditure, but the expenditure has in-
creansed very considerably.

When we talk of ls. 4d. ratio, the Finance Member says that he does
not want to ‘‘monkey’’ .with the ratio question, though this ratio had
stood the test of 20 years. I would, in this connection, quote for his

benefit the contrary opinion of a great financier, the Right Honourable
Reginald McKenna, who says:

"“The misuse of gold has driven us to abandon fixicy of the external valve of
of our currency for the far more important henefite of stable internal value."

Now, 8ir, because of the present ratio, our agriculturul prices have
gone down, and we are obliged to export our gold. I would, thereforc,
again request the Finance Member to put a very heavy duty on the ex-
port of gold.

The Honourable the Finance Member has set aside & sum of Rs. 1,97
lukhs out of the surplus for 1985-86 as a Revenue Reserve Fund for the
new reforms. I appreciate it very much. S8ir, in the past, dyarchy in
the provinces failed, because the Ministers had very.inadequate funds for
nation-building purposes. They were, therefore, not able to do much to
catch the imaginution of the people. The two chief sources of revenue
of the provinces, land revenue und excise, are very inelastic, but us every-
body in this House knows, prices have gone down, and, thercfore, there
ig every likelihocd of the land revenue decreasing. If the land revenue
decrenses, then automatically the excise revenue also will decline. Unless,
therefore, the Central (Governunent give the Provinces a portion of the
personal income-tax and of the excise on matches s early as possible,
Provincial Autonomy will be wrecked on the rock of finamce. (Opposi-
tion Members: ‘‘Hear, hear.”’)

Now, 1 come to the surplus; in whatever way he has achieved it, 1
must say he has made the best use of it. He has first satisfied the
claims of the agricultural classes. He has given them not only one crore.
‘but has given them something more to improve their lot. Now, I would
request him to pav greater attention to small industries or cottage indus-
tries. He might say that Industries is a transferred subject, but I may
tell him that the provinces have very depleted resources, and it is for
the Central Government to "help in this direction. He has given grants
for several agricultural schemes, and I would suggest that he .should also
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help small industries by giving loans on good security and also by grant-
ing subsidies till these industries are put on their feet. The Honourable
the Finance Member may object to this propossl on the ground that In.
dustries are a transferred subject, and are, therefore, the concern of the
Provineial Governments, but the provinces, as I have already explained,
have very depleted resources and cannot, therefore, do anything themselves
in the matter without the help of the Central Glovernment.

Then, I think the middle classes will very much appreciate the raising
of the income-tax limit from Rs. 1,000 to Rs, 2,000; and my friends, the
commercial magnates, will very much appreciate the reduction of sur-
ch:rges, and the country in general will appreciate the reduction in postal
rates.

Mr. N, M. Joshi (Nominated Non-Official): Not the country.

) Sir Ghulam Eulsﬂn Hidayatallah: But I would request my friend, the
Finance Member, to think of the poor man’s posteard also.

Now, 8ir,; 1 come to my own province, He has provided a subvention
of one crore eight lakhs. '

An Honourable Member: 1t is too much.

Sir Ghulam Hussain Hidayatallah: No, it is too small. (Opposition
Members:  *'Hear, hear.”)

Mr. §. Satyamurti (Madras City: Non-Muhammadan Urban):  You
must get a hundred crores!

Sir Ghulam Hussain Hidayatallah: Sir, there ere no roads in  Sind.
It is purely an ugricultural province, and the prosperity of the Sukkur
Parrage schome, in which we have sunk abeut 25 crores, depends on bet-
ter communications. There is no Government College in Sind, Arts or
Engineering. Education in Sind is at its lowest ebb. Among the major-
ity community,—the Muhammadans,—barely one per cent. know English,
and only about three per cent. know Sindhi. The subvention given i8
hardly adequate for the requirements of the new province. ~We want
medical relief in a large measure, because what medical facilities we
already have are not worth mentioning. Therefore, T would request my
Honourable friend to have o soft. corner in his heart for my province. At
the same time, I would request him, as the watch dog of the. finances,
to see that the administration of Sind is not made top-heavy. . .

Mr. S, Satyamurti: Sir Lancelot Grahum has gone there, and he will
see o jt! :

-

Mr. President (The Honoursble Sir Abdur Rbuhim): The Honourable
Member’s time is up.

Mr. Akhil Ohandra Datta (Chittagong and Rajshshi Divisions: Non-
Muhammadan Rural): My Honourable friend, Sir Ghulam Hussain Hid-
ayatullsh, started his specch with congratulations to the Homourable the
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Finance Member. I listened to his speech throughout with great atten.
tion, but 1 regret to say that throughout his speech he did not say anything
in support of his‘budget proposals. Sir, I am not in that happy position
of being able to offer my congratulations to the Honourable the Finance
Member. Any congratulation that is offered here on the budget must be
congratulation offered on behalf of the great mass of people whom it is
our proud privilege and sacred duty to represent here. The budget debate
is not an after-dinner speech where it is permissible to be in a hilarious
mood and to indulge in congratulations in a light-hearted manner. The
renl, pertinent question is, is the budget that is presented before us such
a budget, on the merits of which we feel justified in congratulating the
country? That is'one test. It has been claimed that it is a surplus budget.
It hus been further claimed that u recovery in Indian economic situation
hus set in and has set in very strongly. In fact, it has been claimed that
there are sure signs of increasing prosperity and that we can count upon
an undoubted and increasing improvement in our economic condition.
These are not my words, thege are the words which occur in the speech
of the Honournble the Finarnce Member. On these two questions, as to
whether there is a surplus budget and whether there are really signs of
increasing prosperity, I cannot see eye to eye with the Honourable the
Finance Member. One may or may not attach too much importance to
the Cassandra-like prophecies of those who are not endowed with the
unduly robust optimism of our Finance Member. One may or may not
have that implicit faith in the innate and marvellous powers of India for
recuperation from economic troubles. There may or may not be room for
honest differences of opinion on that point, but I feel no hesitation in sub-
mitting two propositions before thix Honourable House. The first proposi-
ion is that there is really no surplus at all. All that glitters is not gold,
and an apparent surplus is no real surplus at all. 8ir, under the emer-
geney taxation legislation of September, 1931, Government have taken
crores and crores of rupees from the people, swe have had to pay additional
taxes in the neighbourhood of Rs. 50 crores during these last five or six
vears. What is the total amount of the much-vaunted surplus? It is not
even eight crores up to the end of the current year, and including the
budget surplus for 1986-87, it will not be even ten crores. It is mere
truism to say that, but for this additional taxation, there would have been
a deficit to the tune of about 40 crores up to thig time. Can it, therefore,
be said that there is a surplus budget? A man raises, say, Rs. 50 crores,
either by loan or by extortion or by robbery; he squanders 40 crores of this
amount, and then proclaims from the house-tops that he hag made a net
saving or surplus of ten crores. T do submit that the claim for a surplus,
made by the Honourable the Finance Member, is no more tenable or justi-
fiable than that of the hypothetical man whose case I have just mention-
ed. 8o, my contention is—I shall not use any strong language, but I shall
say this, that it will be g substqptial untruth to say that there has been a
surplus and that the budget is a surplus budget. :

The Honourable Sir Nripendra Sircar (Leader of the House): It is only
a substantial untruth; not a misrepresentation! '

Mr. 8. Satyamurti: That is unparliamentary.
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Mr Akhil Chandra Datta: I said I should not like to use strong lang-
uage. (Laughter.) The second proposition that I should like to put before
$his House is this, that it is rash. if not reckless, to assert that the corner
has been turned in India and that India is completely out of the wood.

The Honourable Sir James @Grigg: I never said that.

Mr. Akhil Chandra Datta: The Honourable the Finance Member cer-
tainly did not use these identical words, but he certainly used words which
are more significant and more dogmatic in that direction. Let us take
the test, one after another, as to prosyerit.y and as to recovery.

The first and foremost test of reeovery is the price level. Hag there
been a rise in the prices of agricultural commodities? I take it that there
is no dispute that the price level is as low now as it was ever since 1929.
1t that is so, can it be said that there ig any sign of recovery? Onp this
question of price level, during the question hour, we have asked on more
than one occasion—there may not be too many times, but I remember
at least two occasions on which we asked the Homourable the Finance
Member as to whether ho has taken any steps seriously and honestly,
ever rince he assumed office, to improve the price level of agricultural com-
modities. My grievance is that he has never cared to answer this question
in « straightforward manner; he avoided, he evaded. The other day, the
Honournble Sir Henry Craik, taking a brief for his colleague, characterised
the supplementary questions in this House as a police court cross-examina-
tion. Now, Sir, whenever a question is not answered.

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
allow the Honourable Member to go into that. He must confine himself
to the budget.

Mr. Akhil Chandra Datta: T bow to your ruling. The point that I
was making was simply this. Here is a test of prosperity and of recovery,
namely, the price level of agricultural commodities, but, in spite of our
best efforts, we have not bLeen able to get any information from the
Honourable the Finance Member, as to his plan and programme. That
was my point. That is one test. Let us consider another test as to
economic prosperity. Has the standard of living amongst the masses
been raised in proportion to productive capacity? Has the purchasing
power of the masses been increased in any way? Then there is the other
test about industrial development. Can the Honourable the Finance Mem-
ber say what serious effort he has made throughout the year, or ever since
his assumption of office, for the improvement of industry? With regard
to that, the policy of (Government has been definitely laid down in the -
Resolution passed by this House in February, 1928,—the policy of dis-
eriminating protection. I want to ask the Honourable the Finance Mem-
ber whether as a Finance Member he is following that policy or is he
fighting that policy. Ts it not o fact that he has been going round the
country and preaching against the policy of indiscriminate protection ?

Tha Honourable Sir James Qrigg: Certsinly against indiseriminate’ pro-
tection.
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Mr. Akhil Ohandra Datta: My friend is taking advantage of a slip of
the tongue,—I meant discriminating proteetion. 1 wm reminded of the
speech that was made by the Honourable the Finance Member at Bombay.
Now, 8ir, the sight of the Finance Member of the Government of In@m
fighting the financial policy of the Government of India regarding industries
is o sight for the gods to see. If one were to follow strictly the traditions
of the British Parliament when one is unable to carry out honestly the
pelics of the Government, the only course is to resign. I wonder, Sir,
if thut aspect of the question hus ever occurred to the Honourable the
Finance Member. As regards industry, of course, the political barometer
may rise or may not rise. The financier mav be orthodox or heterodox,
but certuinly even the most orthodox financier will not dispute that the
prablera for India at the present moment is a problem of industrialisation.
That is the fundamental problem for India. The salvation of India lies
in industrialisation. Unfortunately for ug we have got a Finance Member
who will not carry out the policy of the Government of India with regard
to industries. Let us take another test, the question of unemployment.
Ths budget is silent, the speech is silent as to what steps have been taken
to tackle this problem of unemployment. Ever since the depression beguan,
every -country in the warld, in order to fight the demon of depression, has
devised some plan or other, call it economic plan or by any other name,
Every country has adopted some plun of its own. In India, Sir George
-Schuster was seriously contemplating us to what that plan should be. He
definitely said ‘‘we must have a plan”’ but unfortunately for us, his sue-
cessor is not a believer in any plun whatever. He is an advocate of the
doctrine of laissez-faire, that exploded doctrine. His philosophy is a com-
fortable philosophy, the philosophy of inaction and stagnation. He is not
for exertion. He ir looking up to the Heavens and expecting some windfall
as he actually looked up throughoyt his budget speech. May T sound
a warning? Even Indin will not stand any such economic nonsense for
anyv length of time. Therefore, T say that we will be living in a fool's
paradise if we prooeed on the assumption that India is on the high road
to prosperity, and to recovery.

May 1 invite the attention of the House to some salient features of
the Budget® The most remarkable fact is that this is a rich man’s budget.
Fur the year 1936-37 the estimated surplus is 242 lakhs. How has it been
distrihuted? For reducing the surcharge on income and super-tax a grant
has been made of 188 lakhs. That is for the relief of the rich. Then
for the abolition of the tax up to Rs, 2,000—47 lakhs. That again is relief
for the middle cluss people. The last concession is the postal concession
abou! the weight of the one anng letter. That, also, 1 submit, is relief
for the middle class people. The crowning irony of the whole thing is that
whatever relief has been given has been given to the rich and the middle
class people and none to the poor, not even in the matter of the post-card.
The second feature of this budget is that it is an extravagant budget.
beeause it appears that in spite of the depression expenditure has been
allowed to mount up from vear to vear.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Mr. Akhil Ohandea Datta: One important aspect of this budget is that
it is a political budget, a budget for propaganda. I find 20 lakhg has been
granted for the development of broadcasting.
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The Honourable Sir Frank Noyce (Member for Industrics and Labour):
I muat emphatically protest against that statement. Broadcasting is not
used for propaganda.

Mr. Akhil Chandra Datta: I shall definitely prove that it is for propa-
‘ganda.  One of the items is *‘rural broadeasting service in Midnapore™,
and I find from onc of the papers circulated that one of the items is
“‘propaganda talks’’ in villages. It is very significant that, of all  the
districts in Bengal, Midnapore should have been singled out for this pur-
pose, the district of that rabardast magistrate, Mr. Griffiths. He said
onee ‘‘my district, Midnapore''.

Mr. President (The Honourable Sir Abdur Rahim): The Chair does
not think the Honourable Member ought to discuss these matters here.

Mr. Akhil Chandra Datta: Of course, that is a district where  the
monopoly of propaganda is taken by the officials. When my friend, Mr,
Chattopadhyava, went there to speak to his constituents, he was turned
out by Mr. Griffiths.

Mr. S. Satyamurti: He has been turned out from here also.

Mi. Akhil Ohandra Datta: Then, another matter, I want to refer to,
is the appointment of the News Editor, Mr. Franks, at the Delhi Station.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's tme is up.

Mr. Akhil Ohandra Datta: Sir, I shall conclude my speech. It is said
thut all this broadcasting is for the benefit of the cultivator. Sir, scrip-
tures may certainly be quoted by anybody in support of any cause. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot

give the Honourable Member any more time.

Mr. Akhil Ohandra Datta: Half g second, Sir. For rural uplift there
is five lakhs for cottage industries and the amount has been spread out
over five years. It is, therefore, merely a white-wash and a camouflage.
I want to say one word ahout Bengal, Sir,—T cannot elaborate it, I only
mention it, that the whole of the jute tax ought to be given to Bengal;
and income-tax also.

The Honourable Sir James Grigg: The whole of that too?

Maulana Shaukat Al (Cities of the United Provinces: Muhammadan
Urban): Sir, probably some of my friends may be astonished that 1 am
rising to speak on this budget. My theory of the financinl adjustment is
known to everybody in this House. The only knowledge 1 huve of finance
is based on my personal expense, that is, I begin my family budget often
with a zero and sometimes with a minus balance. (Luaughter.) As regards
affrirs here, Sir, I have come to have some regard for the Honourable the
Finance Member, not so much for his financial abilities as for other quali-
ties, and I rather like him. (Laughter.) Sir, he is a sportsman, and
talks and hehaves like an over-grown school-boy. (Hear, hear.) In spite
of my grey beard, I have also got the school-boy mentality. Now, he
likes hitting people all round. and the people in their turn are
hitting him, snd so the fight gocs on. T would not use the strong langunge
that I used last year in this House for which T was reprimanded
and for which you made me apologise to the House. Now, the case I am
going to relate is a very interesting case—based on my own knowledge. I
amn afraid, from what I am going to say, the Honourable the Home Member
may think that probably T am offering bribery and corruption. (Laughter.)
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Sir, last vear, 1 got a few rupees off in my income-tax on my little
pengion which 1 got on account of my humble, but I think, very merrtorious
services as u government officer, viz.. Rs. 2 last year; and this year I have
got another Rs. 2 and now my pension will be absolutely free from income-
tax and 1 shall start life with & banking account of four rupees a month.
1 rauet thank him for that, but I have got one grievance also which 1 shall
lny before him and before the House—and 1 hope, as he is in a good mood,
he will consider it favourably. He has got lots of money in his pocket-—a
fine surplus in the budget; and only the other day he offered, when angry,
four annas to our millionaire (Sir Cowasji Jehangir) to join the Congress.
1 do hope he will offer something to me now when he is happy, but I
assure him that I shall be very glad to run up to him and receive the gift.
Bir, I have heen that abject being, called a ‘‘Government servant’’ for
seventeen years in my province, the United Provinces, and I was a very
hcnqetl; and o very capable officer. (Laughter.) I assure you that I know
my job.

An Honourable Member: Opium wus your job.

Maulana Shaukat Ali: Yes, opiuin was my job, and I did it well, and
it agreed with me. Sir, 1 served for seventeen years. Then, suddenly,
scmething happened to me, to Islam and to the Moslem world, snd sud-
denly I gave up Government service, and I gave up the beautiful clothes
I used to put on, and I gave off my shaving twice a day (Laughter), and,
then, I started the growing of this beard, and I stood up for my conviction
against this Government.

Mr. President (The Honourable Sir Abdur Raehim): The Honourable
Member is not speaking to the budget.

Maulana Shaukat All: Sir, after seventeen years’ meritorious service,
iny pension, a poor amount, was given to me and, then, because I stood for
my faith this Government not only locked me and my brother in prison,
but when 1 came out, nlso stopped mv pension. This certainly has to do
with this budget. Sir, for fourteen years 1 pon-co-operated with these
pecple and never asked them for my pension. When H. E. the Viceroy
frequently asked me that I should not non.co-operate, and also, on my
own nceount I wanted to co-operate and T did co-operate T asked for my
penvion as n sign of goodwill, hut this Government only gave me three
venrs' pension, and they docked up Rs. 20,000 of my arrears of pensiun.
8ir, T hope the Honourable the Finance Member, now that he has got a
hudpet surplus, will restore me that ‘(Laughter) and will thus make his
budget a real poor man's budget and include in that concessions for poor
pensioners hike myself. There must be other pensioners in the countries
wno huve been wrongly deprived of their pension. Then, Sir, I have got
ore other little grievance. There was a very festive gathering—a very fine
lunch given in Simla at which 1 was present—and therc the gquestion was
heing discussed about the allowances Honourable Members of this
House were getting.  Now, my diffieulty about Simla was that, when
I first went to Simla, all the rickshaw coolies said to me: ‘‘You are the
right type of a mcmber to come to the Assembly, your weight is such
that you cannot walk too much, please get into o rickshaw’', and they
all begnn to loot me, so much =o, that half of my allowance that vou gave
me went {o tho rickshaw coolies. (Laughter.) Now, Sir, I cannot under-
stand what is wrong with the financial experts of this Government. Hoere,
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in Delbi, we can walk over a flat country, und also we can-get a friend's
car or a friendly tonga and they give us here Rs. 5 a duy for our conveyance;
but, in Simla, there you go up, or you go down und it iz impossible for a
man of my size and age to walk. I am now n broken down old athlete and
my knees ache and refuse to function. [t is u great pity the Government
do nnt give ug Rs. 5 there for conveyunce as they do here. These were
tre things they were discussing at that lunch. 1 heard that these old
friends of mine the Congress Party were very troublesome 1o the Govern-
ment and they ask sll sorts of embarrassing questions and raise trouble-
some discussions, some of which I also do not like. (Hear, hear.) 1t was
suggested that there should be formed a scheme through which fewer clected
ron-officials should be coming to the Assembly Sessions and thus the Gov-
ernment should alwavs win and never lose in a debate or in the divisions.
There were muny suggestions made. Now, my suggestion was this, It
would be much better that you give us a reasonable consolidnted allow-
ance, which Members drew whether they uttended the Sessions or not.

Mr. President (The Honourable 8ir Abdur Rahimn): The Jonourable
Member must now conclude his speech unless he confines himself to the
budget.

Maulana Shaukat Al: These are matters which do form part of the
budget, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member knows that the discussion on the budget is not for raising ques-
tions of personal grievances, but the grievances of the country.

Maulana Shaukat Ali: These are grievances of the country, Sir.
(L.anghter)) Now, Honourable Members opposite  (Government Beunches)
ventilate their own grievances, the question of their pay, their overseus.
allowances und hundreds of other allowances they want in gpite of the huge
salary that they get and we poor people huve not got even our mininm
demands satisfied. Surely, we have a right to put our case hefore the
Government, and 1 think you ought to support us. (Laughter.) This is
no~ only my personal grievince: it is a grievance of all the poor Members
of this Assembly, and. in this poor man’s Assemnbly, T have put in a very
important suggestion for the consideration of the Honourable the Finance
Mewber, and I do hope, Sir, he will show a little gencrosity and increase
our allowance—at least they should give us in Simla some kind of rickshaw
allewance.

Then, the second matter, which eoncerns the poor man's budget, is
this. They should reduce the price of posteards to two pice. Tf they do
that, it will be a verv popular budget. 1 need not speak much on this
obvious point., 1 think if they do that, in epite of violent ecriticisms, all
would be satisfied with this budget. I think if my Honourable friend, Mr.
Bewoor, could sec his way to give two pice posteards, then this budget
will really be a poor man’s budget and a popular budget.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, for one like myself, who has been accustomed since 1921 to hear
about deficit budgets year after year and new taxatlon every year, the
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present year's budget is & great relief, and I welcome it wholeheartedly.

I congratulate the Honourable the Finance Member on having presented
such a popular budget. The Honourable the Finance Member is not a
magician, and, therefore, he cannot change the character of the Govern-
ment and its commitments by the touch, as it were, of a magician’s
ward, but whatevepr little he could do, he has done. It has come as a
great relief und pleasure to me to find that, instead of new taxes. even
some of the old tnxes have been remitted this year. I am glad that the
Honourable the Finance Member has set apart some money as reserve for
-defence. We always learnt in the past that a great deal of our money
18 consumed by the extraordinary expenditure on the military side. By
finding reserves for the defence, it will be possible to meet the extra-
ordinary requirements, on the military side as they come, from this re-
serve fund. 1 hope a sufficient amount will be placed in reserve so as
to save this country from further taxation or putting the Government
to the necessity of borrowing. There is one aspect of the budget
on which all are agreed and that is that the deficit on account of loss on
the strategic lines of railways, which amounts to about two crores of
rupees, should be renlly debited to military budget. The strategic lines
are not really commercial lines and they stand by themselves, and I see
no reason why the military should not bear the loss on these lines. If
that is done, then we can eaeily find out how much Indin spends on
her defences and what is the proportion of military expenditure to civil
expenditure.

1 congrutulate the Honourable the Finance Member on having taken
awayv the income-tax on incomes below Is. 2,000. That is really a wel.
conie relief to the poor people who could not find sufficient money to meet
their ordinary necessities and requirements, such as education of their
children, medical relief, etc. My Honourable friend, Maulana Shaukat
Ali, already pointed out that he too would get relief to the exfent of two
rupees per month. The most unpopular budget that we ever had was
when the income-tnx was levied on incomes below Rs. 2,000. Some of
the millionaires also will get rclief in this budget by way of reduction of
surcharge. But, as regards the reduction of surcharges, my ideas may
not be pnlatnble to some Honourable Members of this House. T submit
that the surcharge, if it had remained at the old level, would not have
been unwelcome to the country provided there was a reduction in the
cost of postcards. It would have been welecome if postcards had been
raduced in price rather than the reduction of surcharges. If the Govern-
ment had been able to balance the budget without having to face a deficit.
even then it would have been justified in keeping the surcharges at the old
level on high incomes. The Government could have thus seen their wav
to reduce some of the unpleasant taxes which agitate the minds of the
country such as postcards, etc. By keeping the high rates for posteards.
the Government have given a loophole for agitation in the country. I
know, Sir, that the postcards are not so much used by the poor people as is
sought to be made out in the House. The postcards are really used more
and more by the business people. There are few people whom we can
reully call poor who use the postcards at all. Perhaps these poor people
would use postcards once or twice a year. I am sure, I am not
wrong when T say that people whom my Honoursble friends,
Mr. Joshi and Mr. Giri, represent, never resort to letter writing
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:at all. They have nothing to correspond *vith others. Probably they
write once a year, or they may not write even once a year. Whatever it
‘1nay be. even if the posteards are used only by businessmen, there is no
justification in keeping the cost of u postcard ut three pice instead of two
pice. If it had been the case that the very poor people have recourse to
postcards,” then the charges should have been reduced still further. If
-any cuts come up from any side of the House in the shape of reduction
of charges on posteards, I think the Government would do well to accept
such a motion with good grace. This is my sincere advice to the Gov-
.ernment that they must show tc the Opposition that they are ready to
meet them when they are really reasonable.

The next subjeet on which T should like to say a few words is the ques-
tion of unemployment in the country. What have the Government done with
regard to unemployment? The Government, as the ocustodian of the
welfare of the people, should find ways and means to solve this unemploy-
ment problem. Anybody who finde his stomach empty is sure to agitate
aganinst the Government, Nowadays. education is rapidly advancing in
the country and Universities are turning out lots of graduates, but these
groduates  find no  employment  whatsoever in  the  country.
"The poliev of Government should be changed in this direction, and T
think Government should spend as much money as they can on t.achnicnl!
education which is greatly needed in this country. I do not see that
‘Government have done anything at all in that direction in the present
* wvear or that they propose to do anvthing for the future.

An Honourable Member: That is a provincial subject,

8ir Muhammad Yamin Khan: It may be a provincial subject, but
1 e the Government of India are as much involved in it as the
""" Provincial Governments are. Tf an agitation takes place, the
‘Government of India suffer as much as the Provincial Governments do.
And, whatever sum thev can afford, they must spend, in order to give
kiel: to the Provincial Governments and the Universities in order to pro-
vide technical education rather than turn out more graduates either in
science or in arts,

One thing that 1 wanted to know and I expected in the speech ot
the Finance Member is, how much India has gained in commerce this
year, whether we have been able to purchase our commodities by making
pavments by the export of gold or whether our exports are equal to our
imports. If our imports have increased a great deal and bhrought a lot
of customs revenue, what about our exports? Is our export really the
export of gold or of raw material? We want that our exports should be
of raw materials which bring wealth to fhe country and not the small
hoardings of gold of the poorer people which they have been tempted to
part with, simply because the prices had gone s little bit high. That is
a point which I expected the Finance Member to deal with elaborately in
his speech, but he has not done so. I think the right policy for Govern-
ment is to take stock of the situation in the countrv and not depend in
future on making purchases from the other countries with the preeious
metsl which we have got in this country.

Then, we find that, in spite of s80 manv sugar mills being put up, the
duty on sugar has increased. T think this should not be kept as a
standard for the future. If revenue has come from the sugar import
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customs duty, this will not last very long and Government should not
depend on it in future; they will he wise if they take the circumstances
into consideration and not deliberatelv go on with a policy which may
not be fulfilled in the next few vears. The sugar mills which are-
rising every day in this country ‘will have to be supported by giving jro-
tection, because Government gave them hopes in the beginning that
they will go on giving protection to this industry. The revenue from this
head is sure to fall in future vears as far as import is concerned. 1 do
not know how fay Government have been able to check the illegal import
in those harbours which are not Government hsrbours. I have heard a
lot of tales,—I do not know if Government are aware of them and have
taken proper precaution,—that & lot of sugsr is imported, not in Bombay
or Karachi or in other British Indian ports, but in some ports in Gujrat,
and that this sugar finds its wav in an unauthorised manner into British
India Tt i a difficult thing to check, but T hope Government have
taken proper precautions about it. I should like to kmow from the
Fimmee Member as to what steps Government are taking ahout it.

One thing more, and I have done. The University, which I have the
honour to represent in this House, as I am the representative of the
Muslim University at Aligarh,.........

Mr, 8. BSatyamurti: Not here?
8ir Muhammad Yamin Khan: Yes, I represent it in this House.

Mr. 8. Satyamurti: How? Is it a University seat”

Sir Muhammad Yamin Khan: Aligarh is in my constituency, and so
I represent that University.

Mr. 8, Batyamurti: Ah! Then I represent the Madras University!

8ir Muhammad Yamin Khan: That University requires a great desl
of money in the near future to change its policy and educate young men
in sueh o manmer that they may be useful citizens” and max not wander
about as unemployed graduates. For this we require some kind of help

from Government.

Several Honourable Members: All Universities want it.

Sir Muhammad Yamin Khan: I made a general case about it in the
beginning, and now I am representing the case of this University as its
representative in this House. T hope Government will do their best for
it, and my community also is doing its best to help themselves. Although
I know that God helps those who help themselves, still Government also
must help them. As God has made this Government and placed them

in this position.........

Mr. 8. Satyamurti: Don’t say God has made this Government.
Sir Muhammad Yamin Khan: They sre the distributors of wealth,

'and 1 hope they will not be lacking in their efforts to look
interests of this University. ook after the
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Dr. T. 8. 8. Rajan (Tapjore cum ‘Irichinopoly: Non-Muhammadan
Rural): Sir, I must confess, in the first place, that I am not 113uch of a
“financier. I know very little about finance, but I know something about
mnedicine. In medical practice, there is a rule that people call in_experts
when the disease becomes dangerous, but the patient gets generally very
little out of the experts. The general practitioner calls in one expert and
he says that this is & case for the ear specialist. The ear specialist is
called, and he says that the blood specimen should be sent to the
pathologist nnd his report should be called for. A t:hll‘d onc is called,
and he says the urine should be examined after which he would be able
‘to say what to do. So, in fact, the man goes from one expert to the
other, while the disease makes its own headway: and perhaps the
patient has paid through the nose and gets very little out of all these
.consultations! We have, Sir, an expert in our Finance Member to the
“Government of India. I um sure, he is well paid as the experts go. and
we have got this disease in India—the disease of chronic poverty.

Mr. N. M. Joshi: Hear, hear.

Dr. T. 8. 8. Rajan: We have asked him to realise this chronic
poverty and show some relief by which this chronic poverty of India of
years could find some loophole through which it could come out and we
could say: ““Our poor man's income has been raised to such and such
an extent’’, even by as much as a quarter of an anna. Each vear's budget
ccomes, each vear’s budget goes, but the poor man is perhaps growing
worse day by day, and the expert advice, as all expert advices are, is
perhaps not advantageous to the patient. ‘

Mr. M. S. Aney (Berar Representative): His urine is not examined.

Dr. T. 8. 8. Rafan: In fact, we have heard—at least from what I have
seen of the budget, I can see very well—that the Finance Member has
made an exceedingly good budget from the financial point of view. He
has shown us verv good surpluses, but he seems to have twitted the
Opposition by saying that he attached rather too much importance ‘*
the Cassandra-like prophecies of those who were concerned for one reason
‘or other to proclaim that India was being ruined by its attachment to the
British Empire and its adherence to sterling”. I would put it to him
this way. You are a yroat expers, you have been brought here at great
expense, and although we are not aware of financial implications, we
suggested some remedies last vear. May I say that vou, in vour wisdom,
found it worth your while not to follow the advice we gave you last year,
We wanted some reduction in income-tax, some reduction in postal
.charges, and those you have given now, but at what cost?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should address the Chair.

Dr. T. 8. 8. Rajan: We have paid the taxes right throughout the year
at the enhanced rate, and if you had been a very good prophet, you ought
to have spared us this extra taxation, because, we at least have proved
that our caleculations were perfectly correct, according to our proposals
last vear. Probably it was the prestige of the Government that stood
in the way of our proposals being accepted; they were afraid that the
Congress fight would have made iteelf felt in the country if Government
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had given us the reductions for which we pleaded. But this year what is
it we find? We find a surplus of nearly five crores, with the result that
the country has been asked

The Honourable Sir Jamee Grigg: The Honourable Member is talking

about the surplus of the vear before. The surplus in the current year is
Rs. 2,42 lakhs.

Dr. T. 8. 8, Rajan: We wanted these reductions last vear, and if the
Finance Member had granted them to us last vear, we should certainly
have gained by thein, becuuse his financial forecast of this year and of
last year shows that he has realised his anticipations and he could as well’
have granted them without fear of a deficit budget—and our advice was:
that the relief we asked for could be given. That apart, what we con-
tended for last year still continues, namely, that we are part of the
Empire and that our finances have been tacked on to sterling. What we
see today in the finances of the Government of India is a phenomenon
which I find it verv hard to compromise. There is a deficit all over the
provinces except perhaps in my own province of Madras where thev have
tried to equalise the receiptd and expenses. Woe have found a large deficit
in all the major provineces of the country.

Mr. President (The Honourable Sir Abdur Rabim): The Honourable
Member may stop hlere.

The :\rssn'mhl_\'I then adjourned for Lunch till Half Past Two of the
Clock.

The assembly re-asscmbled after Louch at Half Pust Two  of  the
Clock, Mr, Tresident (The Honourable Sir Abdur Rahim) in the Chair.

Dr. T. 8. 8. Rajan: When the House rose, Bir, T was saying that
I oould not understand how a prosperity budget could be announced
under the existing conditions. Last week, the Honourable the Railway
Member told us that there is a huge deficit and that movements of goods.
and loog lead traffic were all abzent, and. therefore. he had a deficit
budget. Aguin, Sir. the price levels of this country do not show any
improvement at all. The prices of commodities have remained exactly
as they were last vear. Rice, cotton and oil-sceds—in fact any com-
modity which is of any commercial value for this country—have all
fallen in price, and the poor man in the villages is just as poor as he
was last vear. Tn fact, from the statement contained in the budget,
I believe that the poor man has lost the very little of precious gold that
he ever held in this country and has taken to hoarding nickel coins imr
place of gold. Gold goes from the country as freely as ever, and the:
Finsnce Member is not in  position to tell us for how long this drain
will go on und when it will ever stop. He does not tell us the appro-
ximate amount of gold hoarded in this country: he does not tell us
how long this process of drainage of gold will go on:, on the contrary he
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tells us that the drain mnust go on, while confessing it is all distress
gold. How long the export of this distress gold will balance sur budgets
it is very difficult to say, but the fact remains that gold is being drained
from this country st a verv very rapid rate.

There is no attempt made in this budget to reduce expenditure to
any apprecisble degree. Take the Army. There is a suggestion that,
if anything, it tends to go up. There 18 already an increase of 20 lakhs
nearly, and, if things go on at this rate, I do not know really whether
this military budget, which is the heaviest item in our expenditure, will
ever go down at all. No attempt is made to nationalise the army.
No attempt bias ever been made to train men, civilians, for the army.
Instead, ‘an army of occupation is being maintained recruited from the
so-called martial classes. both British and non-British. In our efforts
to maintain the arnv we get some consolation in the budget- The
budget figures tell us that there ie ten lakhs accruing to the Govern-
ment by sending our army—I should think the unemploved army—
abroad for rervice. That has brought in o relief of ten Iakhs. But,
it only proves this, that that army is not wanted for us: it could be
eusily spared, it could be ensily sent abroad. But if the army oould
really be nationalised and if everv free citizen is trained to take up arms
in defence of his hearth and home, we would really find the military
budget necessarily decrenses. When compared with the colonies and
dominions, India maintains a very heavy military expenditure absolutely
dirproportionate - to its position in the Empire. This has been brought
to the notice of Government more than onee and no attempt has ever
been even suggested with regard to this heavy military debt

Then, there is no attempt vven to reduce the civil expenditure, both
here as well as in England. Commodity prices have fallen, but the wage
cuts have been restored. An snomaly of thin sort  could never  exist
in any country where public opinion hus at all any say in the matter.

There is one other item to which I would like to draw the attention
of the House Whey the tax on <alt was restered and was levied, we
were told it was to balance a deficit hudget. Now, years have gone by:
we have got a surplus budget and the tax on salt remains as it ever was.
The poor man’s salt has heen knocked on the head. The Gandhi-Irwin
Pact, which, after a struggle of vears, brought about a gentlemen’s
agreement between Lord Trwin and Mahatma Gundhi, has been ignored:
the poor man wag told he could get his salt free; he could go and lift
salt to the extent of his fumily requirements: but whnt was given by the
right hand was taken awav by the left: he wap told that he lifted salt
indiscriminately and therefore the whole of the poor men in India were
punished by being deprived of this privilege which they got as a result
of that agreement Certainly. if the Government had so wished, they
could have punished the wrong-doer, the man who infringed the law.
It is not beyond the cupucity of our Government to do that: but they
say: ‘“We are helpless, we cannot prevent people from stesling salt
and we cannot alter it: therefore, we must punirh the whole community’’,
A more flagrant violation of an honest agreement we could never imagine.

Coming now to the postal rates, T was surprired to find an Honour-
ehle gentleman of this House. the Member from Meerut, saving that
the poor people did aot use post vards. I would refer him to the
statistios published by the Postal Department and the number of cards
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that are being utilised. These gentlemen dc¢ not know, when they
'speak, how large a place the eard finds in a poor man’s hudget. I have
seen people writing with two coloured inks, one right across from top
4o bottom, and again across in red ink, so that they could get in as
xauch matter as possible in the swmall space of a posteard, for fear that
they would huve to pay another quarter-annu morc. That is the poverty
of our country, end vet we find one of our own Members coming and
telling us that posteards are not used by the poor people . . . .

Mr. President (The Honnurable Sir Abdur Rahim): The Honourable
Member's time is up.

Dr. T. 8. 8. Rajan: There ir only one more item which I would like
to mention before T close. and that is the expenditure on the reconstruc-
tion of Quetta. ILast year we did complain that the .revenues must not
be spent on reconstruction of Quetta and that a separate loan should
be raised for the purpose. As a civilian I may not be able to appreciate
its importance, but for military needs reconstruction of Quetta may be
necessary, and if il is mecessary, then it ir ccmmon knowledge ‘that
capital expenditure cannot be supported by this means. Money ‘has to
be raised separatelv for the purpose. Monev is cheup and intercst rates also
are lower, and it i8 no use taking away the revenues of the country
for reconstructing Quetta instead of relieving the poor man.

Dr. Khan 8shib (North-West Frontier Province: Genernl): Sir, to
rise and take part in the debate on the gencrai budget,is an onerous task.
The Honourable the Finance Member will excuse me if I say something
which may not he very palatable to him. The House hss heard the
optimists and the pessimists; I am a realist, and have, by a slow process
of elimination. removed from my mind those dreams of self-deception
which are prevulent in the minds of the optimists and the pessimists
alike.

Now, 8ir, coming to the budget, it is a well balanced budget on
paper, and one must congratulate the representative of the foreign
exploiters for his jugglerv. (Laughter from Opposition Benches.) T have
no complaint to make if he has failed tc think of a fair distmbution of
the production of this land among the starving millions who are entitled
to it, because he has been sent to this country for the specific purpose
of taking away whatever he can lay his hands on by the help of all
the forces at his command. ('‘Hear, hear’’ from Opposition Benches.)
I, for myself, am convinced that this Government will never do anything
for the good of the people of this country. This group of Fxecutive
Councillors, who promulgate Ordinances against the will of the people,
‘and then consider themselves above them and thus ahuse them. Sir,
according to my way of thinking, is an unlawful assembly. (Laughter.)

Mr. M. S, Aney: You mean the Executive Councillors?
Dr. Khan 8ahib: Yes, T mean the Executive Councillors. Sir, it is
impossible for them to have a clear mind and clear brain, which is

absolutely  nevessary for conducting the affairs of the State properly,
because they are constantly chased by the fear of being found out and
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their iniquitous secret deeds exposed before the world. Moreover, the
.constant irritation caused by the knowledge (and here I must sympathise
with them) of their heing removed from this country in the near future.
it is my cherished hope that the contradictions brought about by their
misdeeds will help us in the realisntion of our goal of freedom quicker
than we imagine.

8ir, this Government of the jugglers who can send out and bring in
Members into this House at any time they like, as we noticed it just
before the Finance Bill wae introduced, proves to us beyond doubt that
their ways are irresponsible and dsrerve condemnmation.

Sir, I have divided this Government into parts go a8 to make it8
complicated structure easier for analysis: (1) that section which is
composed of foreign cxploiters who think only of their country, and their
-duty, during their temporary stay here, is to take away as much as they
can. 'They never think of the people >f this country and they are quite
right in doing so, because, when they retire, they ure forgotten by the
people of this country, and so they are not responsible to thera. Then,
the second one is the hired section. This section, Sir, reminds me of
the exumple of u purticular sennte. A great emperpr, ufter just depriv-
ing that senate of all hand in public affairs, called them and consulted
them on the matter of what sauce should be served with a fine ‘‘Turbot'’
he had received from a distant shore. Then comes the third the non-
remunerated scction.  The members of that section are constantly living
in the hope of being declared Knights of the Round Table (Laughter),
and are always ready to answer loyally to the dictates of their mnasters
irrespective of caste, creed or religion. Sir, it is amusing to listen to
the communal debates in this House, when we see aull the Members on
the Opposite Benches, thev are, for all practical purposes, English.
Scotch or Welsh or TUlstermen if vou like. I am afraid I won't call
them Trish, because thev may npot like it or it may not be to their
advantage (Laughter)., ar vou nll know the word ‘‘Irish’’ is an irritant
to their benefactorr. Sir, now to come to the point (Laughter) . . ..

Mr. President (The Honourahle Sir Abdur Rahim): The Honourable
Member recognises that he has not heen speaking to the point so long.

Dr. Khan Sahib: Tt was merely un analvsis of the Government.

I will first begin with the Afridis,—last vear we were told that 25 lakhs
were sct apurt for the construction of a road, for which they had received
o request in the form of a document with thumb impressions. This year,
d do nov know what the position is, because the Finance Member is reti-
cent gbeut it, but whether it is pleasant or unpleasant, I will lay before
the House certain facts which will throw some light on the manner in
which our foreign exploiters conduct affaire on the Frontier. Last year,
they got some Afridis and thev made them sign a blank paper. They got
thumb. impressions of those who eould not sign. When two of the people
asked what would be the future contents of that paper (Laughter), they
were turned out on the plea of being habitual charas smokers. I am
ufraid, this might appear strange to the Honourable Members; but, on
thc Frontier, things like that are not uncommon. We had a Chief Medi-
cnl Officer who couid pass a lunatic quite fit to will away his property.
‘This is not hearsay. What T say I know, and it has been done to people
Whm?i I know personally. Now, luckily, that Medical Officer is not on the
Frontier. . . . . .
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M:. President (The Horourable Sir Abdur Rahim): This also is not
the budget. '

Some Honourable Members: This is Foreign and Political Department
budget. (Laughter.)

_Dr. Khan 8ahib: +[* * * *] To come back to the Afridi affair, there is
still trouble going on about that road. The Afridis do not want that road,
but (Government are foreing it. and I will tell vou how the Government

are trving to enforce their will. To begin with, T must narrate a few
items which will ¢lear the whole situation.

. M, President (The Honouruble Sir Abdur Rahim): The Frontier budget
is not under discussion,

Dr., Khan Sahib: This comes under ‘the foreign policy. T have not
come to the Frontier yvet; it is on the horderland. (Laughter.) After the
last Afghan War, the Afridis signed an agreement with the Government
with the exception of the Zakka Khels, which is one of the chief tribes
of the Afridis; they neither paid the fine nor returned the quota of their
rifles. For the purpnse of protecting certain parts from the Znkka Khels,
the Government engaged three men. one Ghulam Haidur Khan of,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better not mention names. T.et him lenve off names.

Dr, Khan Sahib: Tiev engaged three men for the Churn Lachi Pass
to prevent anv raids. After two vears, the Zakka Khels enme to an
agreement with the Government, and, then, from 1922-25, the railway
work and the work of the pickets continued quite peacefullv. Tn 1925,
the Government established fortifications at Shugai. and the cooly camps
for the reilway work. This caused rome irritation among the tribes. The
Chura-Lachi arrangement continued for the protection of these camps
till 1927-28. After the work was finished. thev terminated the Chura-Lachi
arrangement,—this was all personal and temporary arrangement. The
allowances. which are paid to the Afridis, are in compensation for what is
colled the Khyber toll. The Afridis used to take toll from people who
went to Afghanistan via the Khyber Pass. At the time the Government
tock over the Khvber Pass, thev agreed that thev would pay certain
allowances in compensation to the Afridis. The Afridix further agreed
to the protection of the North.Khvher Tload for motors. the railwav line
and the South Khyber Rond. Al] thosc allowances, which the Afridis
get, are for the Khyber Pass and the ronds, as mutually agreed upon.
Now, the Government say, they won’t pav the old allowances unless the
Afridis agree to the construction of the new road, in ather words, they are.
going to repudiate their pledges.

8ir Aubrey Metcalle (Foreign Secretarv): On a point of information.

Bir. Mayv T ask how the Honourable Member knows what the Government
are going to do?

Mr, President (The Honourable Sir Abdur Rahim): If the Honourable
Membor can contradict it, he ecan do so.

+Portion within brackets since expunged hy order of the Honourable the President.
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Dr. Khan §ahib: I know the Afridi Jirga is still going an. The
Honourable Member went there himself, but he stayed only in the Gov-
ernment, House. The Jirgn was going on up to the time when I left the
Trontier, the question was not settled. I do not know if the Honourable
Member has got the latest information. If they have done something
now, that mav be, but when I was there, they were creating trouble
betwern the different tribes. They wanted to pay certain tribes and stop
the allowances of others, which will create disturbances and my informa-
tion is accurate and correct, because the secret service cannot hide it from-
me. Tf there is any trouble on the frontier, at least it in my duty to tell
the Houourable Members of this House that it will not be the fault of
the Afridis. They have got these pledges, and T have told you what those
pledges were given for, and now those pledges are going to he repudinted.

Sir Aubrey Metcalte: I do not know.

Dr. Khan 8ahib: T do not mind: let them throw it away,
but only I want my countrvmen to know that we are not
going to be deceived by statements of this Government thut the
irritation on the Frontier is produced by the Afridis, and we should not
be a parly to the sanction of moneyv to create trouble between our brothers
on this side and that side. My object is that the House should know this.
The Afridis used to bring firewood to Peshawar to sell,—because they are
very poor people,—for their livelihood. The hiring of a bullock cart from
Dnrah to Peshawar costs Rs. 8, and a whole bullock cart, full of firewood,
is snld in the Peshawar Citv for about Re. 8. Now, what do vou think
the Governinent have done? They have imsposed a Rs. 5 tax on a bhullock
eart - How are the Afridis going to make any living out of that? This
will further increase their irritation. Tt mayv not appear to the Honourable
Members of this Government unjust, because thev receive very comfort-
able remuncration for their very little work. (Laughter)) . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourahle

Membcr hag only one minute more.

Dr., Khan Sahib: All right, Sir. At least one point I have cleared,
and, if T have a further chance. I shall give further deseription to the House
about other affairs. With these words, I resume my geat.

8ir Aubrey Metcalfe: May I, before we proceed. raise a point of order?
I understood the Honourable Member to make certain gross accusations
agninst an officer of Government, and 1 would ask that thoge remnrks may
be expunged from the record of the House.

Somr Honourable Members: Why ?

M:, President (The Honourable Sir Abdur Rahim): The Chair asked
the Honourable Member not to mention names. The names have not
perhups been mentioned.

Sir Aubrey Metcalfe: No name was mentioned, but a particular officer
was mentioned, and there can be no doubt in anybody’s mind, who knows
about that particular province, as to what officer was mentioned.

Mr, President (The Honourable Bir Abdur Rahim): 1f the Honourable
Member's remarks are relevant, the Chair cannot allow the remarks to be
expunged. (‘‘Hear, hear’’ from Opposition Benches.) But if the
Honourable Member wants to make necessarv corrections., he may poing
out that the remarks are not well founded.
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Mr, 8. Satyamurti: No objection ean be taken long after the speech.

1f the Honourable Member wanted to object to “any word_s: he

3 rw, ought to have done so then and there. My Honourable friend
«<annot object to it at this stage.

Mr. President (The Honourable Sir Abdur Rahim): 1f the Honourable
Member wants to make a speech, he cun certainly make the correction.

Sir Aubrey Metcalte: Mav 1 know, Sir, whether my objection has been
taken note -of ?

Mr, President (The Honourable Sir Abdur Rahim): The Chair cannot
allov the remark made by the Honourable Member, Dr. Khan Sahib, to
he expunged from the record, but the Honourable Member, if he wishes to
correct any misrepresentation that has been made, is at liberty to do so
when he intervenes in this debate.

8ir Aubrey Metcalte: Mv objection is this. So far as I understood the
Honourable Member. he stated that the Chief Medical Officer, North-West
Fronticr Province, was prepared to give a falsc certificate if he was paid
enough to do so. That isx the remark that 1 object to, and 1 think it is
a remark which ought not to be made.

Mr, President (The Honourable Sir Abdur Rehim): The Chair, does
not think it heard him say that. '

Sir Aubrey Metcalfe: He said that the Chief Medical Officer was pre-
pared to give a false certificate. if he was paid enough to do so.

Mr, President (The Honourable Sir Abdur Rahim): The Chair will
look into the speech and if it finds that the Honourable Member hag made
thet remark, then certainly. the Chair will expunge it.

Dr. Khan 8ahib: 1 say, Sir, what 1 have said is absolutelv true and
the ‘Honourable the Forcign Secretary knows it.

Mr. M. Asat All (Delhi: General): Dr. Khan Sahib referred to a Chief
Medical Officer. He had only a particular person in mind.

Mr, Pregident (The Honourable Sir Abdur Rahim): If any such allega-
tion was made by the Honourable Member, the Chair will look into it
later

The Honourable Bir Nripendra Sircar: Whether that is relevant or not,
I leave it to you. If it is absolutely irrelevant, then, why should it stand?

Mr. 8 Satyamurti: T have read May to some purpose; and, if any
Honourable Member objects to any word or phrase, you have the right to
ask the Member to repeat what he said, and then give vour ruling.

Mr. President (The Honourable Sir Abdur Rahim:) The Chair has
giveh its ruling. 1f the words are such as to bear the interpretation which
has been put upon them by the Foreign Secretary, then, in that case,
the Chair holds that those words ought to be taken out.
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Mr. 8. Satyamurti: I hope you will give us & chance. If those words
are objected to, I ask you to hear both sides and then give your considered

rulimg. .

Mr. President (The Honourable Sir Abdur Rahim): If the remarks
referred to by the Fareign Secretary were made, then they cannot be

allowed to stand.
Mr. 8 Satysmurti: You do not now know what are the remarks.

Mr. President (The Honourable Sir Abdur Rahim): That that parti-
cular ofhcer gave some ocertificate on being paid.

Mr. B. Batyamurti: He did not mention any particular officer by name.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
given its ruling.

Mr. Mathuradas Vissanjl (Indiau Merchents’ Chamber and Bureau:
Indian Commerce): Mr. President, in commenting upon the general budget
of the Government of India for 1936-37, I must commence by a tribute of
welcome and admiration for the statement presented by the Honourable
the Finance Member, Sir James Grigg. By a combination of circum-
stances and good fortune, Sir Jamee has been able to present a budget
with a substantial surplus, which is not unique in the series of years for
which he has to render an account; and in the disposal of which some of
the important and crying needs of the country have been served, for
which®very reasonable heart must feel grateful.

While offering this meed of congratulation to the author of the budget,
T must not omit to state that I cannot agree with all the reasoning and
principles underlying Sir James's budget statement, and much less with
the implications of some of his observations. The surplus seems to be
repeating for three years in succession; und each time the original
estimate for the surplus of the same year has been exceeded by the revised
estiinates or the final accounts for the same period. This fact alone
indicates that Sir James is a cautious and conservative estimator who
ccnfronts us each time with the agreeable surprise of finding r:uch time
his own expectations bettered.

Mr. 8. Satyamurti: He works for it.

Mr. Mathuradas Vissanji: Yes. Nevertheless we cannot agree to the
belief, implicit in the statement, that economic recovery has definitely set
in; o1 that the policy of Government in adhering to sterling and permitting
gold exports without restriction was the wisest and the mcst beneficent
course that could have been devised. We cannot see, fromn the Index
Numbers published by Government themselves, that there is an appre-
ciable rise in the general price level, or in the level of prices of the
commodities in which India is most vitally concerned. Nor do the Trade
Returns of the country, issued from month to month, indicate that
healthy and substantial improvement in the country's exports, which
alone can spell a real recovery in the depression that is still hanging like
a pall upon the country’s collective economy. In the absence or weak-
ness of these indices, we oan scarcely regard the state of our national
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- ¢Mr. Mathuradas Vissanji, ] CSlwnien & LM
ceononty ‘s & .matter for - unquslified felicitation, even’ though the’
financial position by itself may show a surplus budget. The financesot':
country are, indeed, the mirror of its general economic position, if
properly handled. But high texation, and a distorted fideal gisley i ¥ay
sueceed in showing, for a time, a hectic, and a spurious prosperity, ' whieh:
may be no true index of the real economic position in the -céountry ;and Y
very much fear, the actual state of our national economy, closely
scrutinised, ‘will not reveal mueh cause for gratifithbion, *Yespite-Ahe
ropeated surplus shown by the Finance Member. visinst M

I am the more impelled 1o these somewhat Cassandra-like redlodkione:--
as the Honourable the Finance Member would call them—by recalling
the further fact that, after all, even in the financial positins: propet, thkre
are obvious signs which must make us hesitate in our sense of satisfaction
or.domplancency. The railway budget has been showing:iveses:fos’ehe
past several years,—and failing to make the stipulated conteibution:%o:the"
general revenues of the country, which, by itself, would suffice g ﬁ a:h
out the entire surplus shown in the general budget 'of*te *@ovetmmient
of India. The railways are a liability of the Government 'of Tndia, anil 80
long ‘a8 they continue to be a losing venture, as they have always doge
with few exceptions in the past—the tax-payer of the' coumtry ‘wotild be”
ultimately compelled to make good this ‘deficit, in one way or another:’
The mere separation of the railway budget from the general -budget daes
not avoid the fact of this deficit. We cannot, therefore, congider the”
nggregate of even the financiul position of the Government of Tndia to be’
any cause for real optimisin. k ceroe

The same reflection is unavoidable in regard to that other commargial
department of the Government of India, the post office, ineluding all the .
connected services of communications. In the next financial year, the
pest office is estimated to be showing a small surplus, after meeting all
tho working expenses of the department and paying its appropriate
interest charges. This would be a surplus for the first time in recent .
years. in that department, on a proper commercial bagis of accounting,
in contrast with the British post office, the cheapness and abundance of .
ite services, and yet the heavy annual profit obtained in that. department,
the record of the Indian post office seems nothing to be proud of. =

Even if we cannot run the postal services on the American model,
which works this department at a loss, aut of regund:éa'$he iranmmse
service it can render to the general prosperity of the nation, we may yet
press upon the Government of India the analogy of the British:pest office,
the history of our own past postal rates, and the needs of the country's
general economy, to emphasise our dernand that the postal rates be still -
further reduced. ' L

While the two great commercial departments of the Government' of
India continue in such an unsatisfactory condition, we cannot, ‘I repent;
feel that we have passed through the wood for good and =il.. Bub “the
siyns .of danger or weakness in India's financial position ‘are not’ eonfined
only: to the unsatisfactory position or earnings of our commerctal services:’
The expenditure on the defence services eontinues at ‘s “level, whith, '
under the presemt price level, must inevitably be 'called exorbitass. Furty- -
five -erores on this department, at a time when the pries’level is pérhaps -
hali -of what it was at the time. of the Tncheape report, is aqnalto” 9077
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crores in the standard of values in 1923-24 and should be the maximum
that ought to be spent on this unproductive item (Hear, hear); and they
recomuncnded further economies as and when prices slumped. There is
no real reduction in the defence budget even though prices have slumped
80 heavily and judging from some of the recent pronouncements of our
highest military authorities, we may even have to face an increass in- this
department in the near future. This matter will, I have no doubt,
receive the attention of other elected Members, in so far as vhis 17cuse is
entitled to express an opinion on that expenditure. I am, however, con-
cerned to mention it only to emphasise that, in the most considerable of
the spending departments, under the_ Government of India, there is no
sign nor hope of economy or retrenchment despite the incessant demand
of the countrv for such economy. (Hear, hear.)

Not the same remarks could be made, T admit, for the other un-
productive head of expenditure relating to the debt charges of the Gov-
ernment of India. There has been some reduction in these charges.
This is due to circumstances for which the Government of India can
serrcely take exclusive credit. Nevertheless, it constitutes a relief for
which the country may be grateful. Our gratitude will, of course, bhe
tempered by the fact that, in other countries, they have ordered such
matters much more bencficently for the commumity collectively, We
can also be not unmindful of the fact. that the present aurplus in the
genern] budget of the country is due, in no small measure, to the cutting
down of the provision for the reduction or uvoidance of the debt, which
may not really appeal to a conservative financier; and which, look at it
how you will, exposes our gencral finances and credit to a risk, that ean-
nol be underestimated in any thoughtful eyes. .

With such a state of our aggregate finances, and with this condition of
the national economy, collectively considered. it is impossible for us to
feel an unmitigated satisfaction with the budget proposals of the Fonour-
able the Finance Member. The very fact that he is himself disposing of
substantial portions of the surplus, in this and the last year, in the shape
moetly of nen-recurring outlay, ought to be sufficient index, that, in his
own judgment, improvement in the financial position of the country is
neither so real nor so lasting as to admit of any relief or sacrifice, which
might mean a permanent benefit to the vast masses of the people. 1
shall come to the tax-relief proposals in the next year’s budget in a minute.
But here I muet observe, that, while not dissenting from the Honourable
the Finance Member, in his proposed grants for construction of buildings
in Sind or Orissa, in his provision for making up the earthquake damage
at Quetta. in his creation of n revenue reserve fund for the benefit of the
provinces in their new carcer of autonomy, or in his appropriation for
cural reconstruction, one cannot but feel these very gestures are indicative
of a lurking uneasiness in the innermost financiul conscience of Bir James
Grigg, which precludes him from relaxing on the income side very mcterial-
lv. Add to this the fact that many of the leading provinces are living from
hand to mouth, or making both ends meet, either by starving nation-
building services in their charge, or by maintaining taxation at a crushing
fevel, and you will see, Bir, without any difficulty, that the financial
position of the country is not so satisfactory as the present budget might
lead one ot first sight to belicve.
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Mr. B. Das (Orissa Division: Non-Muhammadan): Give Orissu the-
same income as Bombay, and I will be satisfied.

Mr. Mathuradas Vissanji: Very well, vou try.
An Honourable Member: Orissa is an excluded arca.

Mr. Mathuradas Visanfi: I now come to the proposed changes i
taxation arnounced by the Finance Member. I must, at the outset,
compliment him on his having seen his way, though tardily. to grant the
reduction that he has at last conceded. The raising of the minimum of
income liable to taxation to Rs. 2,000 is a benefit to the poorer section
of the country’s middle classes, which, T am sure, will be widely welcomed
and truly appreciated. The reduction in the surcharges on income und
supertaxes -will, sinilarly, ‘be gratefullv acknowledged by the section of the
tommunity benefiting  from such changes. ~ That section, though
numerically small, is not the least important in the community bearing the
tax-burdens of the Government. This relief, thergfore, to that verv highlv
taxed section of the country, must be thankfully acknowledged by everw
representative of that section. At the same time. I cannot omit to point
the attention of the House to the still unfulfilled promise of Sir Jumes's
predecessor in office about permitting the mercantile community te
avernge their incomes for three vears, as they do, | beiieve, in Britain..
and be made chargeable to the tax on that average.

The Honourable Sir James Grigg: No, they don’t do it any longer.

Mr. Mathuradas Vissanji: This is & most urgent reform. which the
cunong of justice ns well as economy demand immediately for the benefit,
of the mercantile community; and so long as the Finunce Member eannct
see his way to offer this concession to an  overburdened section of the
community, T am afraid, appreciation of the concessions already made
will be tinctured by a sense of disappointment on this account. I trust
the Finance Member will not feel it too late, even now, to make this.
turther concession, by suitable amendment of the Finance Bill, or the
Income-tax Act; and 8o not only earn the lasting gratitude of the com-
mercinl comwunity, but contribute materially to the general betterment
of the taxation system and of our nationnl economy. [ amn aware, indeed,
that a Committee of experts is sitting to overhaul the whole svstem of
taxation of income; and pending their recommendations, perhaps, the
changes I have mentioned may not be advisable to effect. If so. T would
be satisfied if the Honourable the Finance Member would give an under- |
taking that the points I have made will be borne in mind. and that
reform on the tax svstem on those lines will claim his uattention at the
earliest moment.

I have already referred to the reduction in the postal rates. While
welccming the slight changes proposed hv the Finance Member, we can-
not forget that the postal rates still continue at u disproportionately high
level, and act as deterrent to the spread of education and the development
of commerce. In view of the surplus shown, which, if we may trust the
experience of the present and the last year, may quite possibly turn out
to be much greater at the end of the next vear. I cannot consider that
the reversion to the } anna posteard, and reduction in the Lookpost rates
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to a minimum of § anna for packets of five tolas or less, would realiy
affect materially the revennes from this department, or reduce the surplus
to. an unpermissible extent. It has been my long standing conviction that
the financial authorities in this country do not appreciate fully, in making
such charges, the infrinsic truth of the economic laws of increasing and
diminiehing returns. Reduction in the postal rates will, I feel convinced,
stimulate business and correspondence to such a degree as materiaily to
counterweigh the loss that may initially be apprehended by the lowering
of the rates. I would, therefore, earnestly impress upon the powers that
be to take this point immediately into consideration, and afford reduction
in the postal rates before the Finance Bill becomes law at least to the
extent I have mentioned above.

With the relief in taxation already given, and fully acknowledged
above, it might seem ungracious to add that one very important item of
tuxalion, in which the whole population of the country is concerned
without reference to their taxable capacity, receives no relief. I refer to
the salt duty. It is the one article of universal consimption, which the
rich and the poor have to use alike, and tHe present scale of duty on
which falls with disproportionate weight on the poorer consumer—which
monns 90 per cent. of our people. We cannot concur with the Finance
Mecinber in his neglect of this important item of taxation and I trust he
will find it possible, at an early date, to afford this much needed relief to
the most considerable section of the community.

1 lLave very little to add on the ways and means section of the budget
statement. I find the wisdom of withdrawal from the loan market by the
Gouvernment of India in the coming year somewhat questionable, espzcial-
ly when one recollects the extremely low rate of interest, and the
obligations likely soon to arise of a capital character upon the Govern-:
ment of India. 1 would, likewise, offer no observations on certain obiter
dicta of the Finance Member which refer to the fundamental, fiscal or
economic policy of the country, for the voice of the country has been
declared, on those issues, in no uncertain terms, however much Govern-
ment may affect not to perceive that. On the whole, Sir, while recognis-
ing «nd fully appreciating the more liberal features of this budget, whilc
complimenting the Finance Member on having produced even an
appearance of prosperity, and reduced taxation, I would be failing in my
duty if I did not draw his attention and that of the House on certain
omissions in the budget proposals which will be warmly eriticised in the
oountry.

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muhamma-
dan Rural): Mr. President, one who does not know how to handle figures
properly cannot be expected to make any illuminating contribution to the
discussion of the budget. But as the general discussion on the budget
18 not confined only to the domain of figures, but it affords an opportunity
for giving expression to views upon the general policy of the Government
of India, I would utilise this opportunity for making a few general ob-
gervations. The Honourable the Finance Member seems to have been
endowed with good fortune, for, we find that, in the very seconq year of
his office, the general financial conditions in the country are showing signs
of improvéement. Under several heads of income we find that there is
an exoess in the actual figures over the anticipated yield. Therefore, it

F
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would not be s mere formality if I were to congratulate the Honourable
the Finance Member over the budget which he has placed before . the
House.

My Honourable friend, Sir Homi Mody, is reported to have said that
this budget was only a bad one and not & very bad one. From the point
ot view of my Honourable friend, 8ir Homi Mody, the budget would
have been a good onme if all the surplus, which has been earmarked for
the economic development of rural areas, had been given as a bounty to.
the Tatas and to other business concerns in which my Honourable friends,.
8ir Homi Mody and Sir Cowasji Jehangir, are personally interested. Omn:
the other hand, the Honourable the Finance Member cannot avoid the
fury and condemnation of my Honourable friends, Prof. Ranga and Mr.
Joshi, unless he stops all the expenses on the army and reduces all the
salaries of all the Government servants to one-fourth of their present
emoluments; and the savings thus achieved are spent in giving doles to
labourers whenever they come out on strike if they are compelled to
work for more than two hours a day, unless he removes the salt tax and
teduces the price of postcards and makes them available at four for one
pice, and the remaining balance of the surplus is spent in providing
luxuries of all sorts to political prisoners.

An Honourable Msmber: Will you then come with us?

Sir Mzhammad Yakub: I am even now ready to join your ranks pro-
vided you remain firm where you are at present. I do not believe ins
starting one programme today and suspending it tomorrow.

That being 8o, there can be no wonder that the budget, which has
been presented by the Honourable the Finance Member, cannot find:
favour with any section of the House. I am very glad that Government
have at last devoted some attention towards the economic development
of the rural areas. The greatest hindrance in the way of our salvation is
the vast margin of difference between the educated classes and the lower
strata of our society. I am perfectly confident that the small number of
educated classes in our country are quite fit to take the administration:
of the country in their hands, but a majority of the population living
in the villages are, at least, two hundred years behind the times. Under -
the present conditions, to increase the franchise means giving sword in:
the hands of children. Therefore, the problem of the improvement of the-
people in the rural areas must occupy the first and foremost item in the-
programme of our national progress. I should like to see that the money
spent on the development of rural areas is spent in such a way that it
would bring useful and advantageous results and not wasted away om.
mere showy programmes and propagsnda. work. The problem of the im-
provement of the rural areas, in & vast and huge country like India, is @
very difficult and intricate one. Instead of spending small sums of
meney on vast areas, which, like a slicht shower of rain, cannot produce

any good result, I would suggest that each province should be divided
into smaller areas or localities.

An Honourabls Member: Like Moradabad, for instance.

Sir Mubammad Yakub: Yes, Moradabad should come first, because xt.
is one of the foremost agricultural districts in India.
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An Honourable Member: Because it has produced a Knight.

Sir Muhammad Yakub: No doubt it has Knights, but it also - gives
lights to those who remain in darkness and thus deceive their own con-
science. I was submitting that larger sums of money should be spent on
smaller areas in such a way that, when one area is completely equipped.
then a beginning should be made with another. In this way, instead of
domng half done work in vast areas, the gradual progress of the whole
country would be ensured. Sir, while I would like very much that ex-
penditure on rural areas should continue and should be increased as much
es possible, I cannot at the same time approve of the policy of the Gov-
ernment of India in treating education in a step-motherly fashion. We
know that the cuts on the salaries of Government servants were removed
u8 soon as even hazy signs of improvement appeared, but the cuts on
the educational institutions of India still remain unremoved; and it is a
great stigma on Government, which boasts of being a great friend of
education and a lover of science and learning. For the last two years,
we have been placing, very clearly, before Government the financial posis
tion of the Aligarh Muslim Unuiversity, but it seems to me that, in spite
of all our efforts and entreaties, Government have turned a deaf ear.
When a reduction was mads in the Government grant to the Aligarh
Muslim University, we made a proportionate reduction in the salaries of
the staff of that University; and, although the cut on the salaries of
Government servants has been removed, we have not yet been able to
remove the cut on the salaries of the staff of the Muslim University.
I hope Government knows that it is not good to run an institution with
a dissatisfied staff. I, therefore, appeal to the representative of the Edus
cation Department in this House,—whom I wish to take this opportunity
of congratulating on the very learned address which he delivered at the
convocation of the Muslim' University,—to come to our rescue and recom-
mend that immediately the cut on the grant to the Muslim University
should be removed.

Sir, two years ago, we accepted the proposal of Government for levy-
ing an excise duty on the sugar manufactured in this country. On that
occasion, Honourable Members of this House laid great stress on the fact
that. when this Act comes in force, it should be acted upon with great
care and precision. ButI very much regret to note that, as regirds the
modus operandi of this Act, there are great complaints and criticisms in
mv province, which is one of the largest sugar producing areas in the
country, with the result that I understand that some of the smaller fac-
tories were closed on account of the hardship which was entailed upon
them on account of the manner in which the sugar excise duty was
levied. I hope the Government of India will not fail to institute an
inquiry into the matter and will try to redress the legitimate grievances
of the sugar manufacturers in the United Provinces as soon as possible.

8ir, along with other Honourable Members who have spoken in the
House, I am also glad that although the Finance Member has made
very precious gift to his ‘‘favourite wife'’, the capitalists, yet. . . . .

An Honourable Member: They are his masbers.

Sir Muhammad Yakub: The wife very often becomes the master.
2
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I am glad that he has not altogether forgotten the lot of the middle-
class taxpayer and has been able to remove at least some burden from his
already over-loaded back. I also note with satisfaction that a source of
every-day annoyance has been removed by raising the weight of the one-
anna letter. It was a source of great irritation every day to pay two
pice on bearing letters, but I hope it will also be possible for Government
to reduce the price of postcards to two pice.

8ir, the other day, in moving his cut on the railway budget, my
Honourable friend, Mr. James, started a discussion on the question of
the reshuffling of the portfolios of the Government of India. On that
occasion, I remarked that that was a matter which ought not to have
been discussed on the occasion of the limited scope of the railway bud-
get, but it is a matter which ought to be discussed on this occasion, S8ir,
my own opinion is that the present departments of the Government of
India have worked satisfactorily under the constitution for which these
departments were made, and I think it would be extremely unwise and
improper to make any reshuffling of the portfolios on this occasion. With
the introduction of the new reforms, the Executive Council will be re-
rlaced by a Cabinet, and a more or less responsible Cabinet, and 1 think
the question of the reshuffling of portfolios may properly be taken up on
that occasion.

8ir, before I conclude, 1 should like to sound a note of wurning to
Government. We find that the whole of Asia is in a ferment today. The
political horizon all round is beset with dark clouds of war, and every
nation in the world, without any exception, is making great preparations
for a bigger world war in the name of peace. With our vust land and
sea frontiers, it is necessary that India should not lag behind in her
preparations for the defence of the country, and that, when the occasion
arises, the safety of our country should not be imperilled in any way.

Mr. 8. Satyamurtl: Long live Mr. Tottenham!

. S8ir Muhammad Yakub: People from Southern India, who do not
know how to wield a sword or a gun, talk with their tongue in their cheek

when they speak of a military programme.
Mr. 8. Satyamurti: We have to pay for it.

Sir Muhammad Yakub: You do not know how to wield arms, and, if
you want others to come to your rescue, you will have to pay.

8ir, I have now finished my observations.

Ral Bahadur Seth Bhagchand 8Soni (Ajmer-Merwara: General): I
am really thankful to vou, Sir. for giving me this opportunity to speak
in this House toduy. Tt is & happy coincidence, Sir, that in mv very
firet spaech in this Fouse T have to offer my felicitations to the Honour-
gble the Finance Member for the very clesr, lucid and frank statement
of the financer of the Government of India that he hag presented to the
House. The very satirfactory and agreeable surpluses shown by him in
the last two venrs and the expectation of u furthey surplus during the
next vear speak for themselves and we hope that, in years to come, we
ghall hear more about the reduction in heavy taxations with the upward
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trend in the revenues of the Government- The ubolition of taxes for
incomes below Rs. 2,000 hus been a very great blessing to middle class
people and will be much appreciated by them. I am grateful to the
Honourable the Finance Member for reducing the surcharge on income-
tax but he could have entirely removed the surcharge and thus satisfied

the mercantile community. ' v

Sir, the results of the working of the Posts and Telegraphs Depart-
ment show a fuir profit which is quite satisfactory in view of the facb
that this department was working at a loss for a number of years. I wel-
come the one unna a tolu envelope though the rate of half an anna for every
additional tola cannot be looked with favour us it means that we shall
have to pay two annas for an envelope weighing 2} tolas instead of 13
snnas under the present rate. I am sorry that the long looked for redues
tion in postcerds has not materialised, as such reduction would have
been a great boon to the poorer classes who use postcards very largely.
The telephone rates for trunk calls are also very high and the mercantile
community have been long expecting a reduction in the rutes. I fully
believe that, if the rates are reduced, there will be an increased traffic,
end the result will be enhanced revenues,

Sir, the great interest which the Government of India have evinced
in the economic development and improvement of rural areas and the
allotment of such a large rum of money as 8} crores of rupees for the
purpose in the course of two yeurs have won them the admiration of
the masses. The Provincial Governments are busily engaged in the prei
paration of schemes for the utilisation of the money allotted to them
from the rural development fund according to the nceds of the people
of the locality in the different provinces, and there is no doubt that,
when such schemes are completed, the people in the villages will be

greatly benefited.

In the very little time at my disposal, Sir, representing as I do the
amall prevince f Ajmer-Merwura, 1 would very much ‘dedire to say
a few words about the finuncial position of my own province rather than
dilate upon the details of the budget generally. The demands for grant
for my province are rtarely discussed owing to the procedure adopted in
the House and I will have to take this opportunity to refer to the very
unsatiefactory treatment that is meted out to my province. 1 would not
kesitate to say that Ajmer-Merwara does appear to be o step-child of
the Government of India. Other Centrully Administered Arcas have been
sc generously provided with substuntial grants, and their educational,
medical and sanitary requirements have always been given greater pre-
ferences, I cannot too strongly stress the necessity of giving a favourable
attention to the needs of my province.

8ir, the unsatisfuctory medical and snnitary conditions of my province
have been placed before the House from year to year, and nothing has
been done so far to improve them. The sanitation and public heulth of
the rural areas is very deplorable, and still unfcrtunately we have no
public health department in the district. The hospitals in the province
are poorly equipped and the lack of fucilities for the treatment of poor
pecple well deserve the consideration of the Government. Medical
science has made remarkable progress during the recent years, but
Ajmer-Merwara ig denied the benefit of any improvement in this respect.
The Annual Reports of the Victoria Hospital in Ajmer and other hospitals
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in the province _bhave been conetantly complaining about the paucity of
_funds_for providing amenities for the ever incroasing number of patients,
ln'd. if the Government had paid even a little attention to our wants,
this disgraceful state of affaire would not have continued. The X-ray
equipment of _t.!xe Victoria Hospital. Ajmer, is hopeless. We have no
sdequate provision for treatment of eye diseases or infectious diseases
which further necessitates the attention of the Government.

In education, we have still a very much sadder tale to tell, Girls’
education on which Government spend so much in the Delhi Distriet
‘has not received any serious attention. 8ir, in the whole of the province,
thery is only one non-denominational girls' high echool. The state of
affairs there too is far from satisfactorv for want of funds. And, if no
timely help is given, this institution will collapse. Their representation
for grants for building improvements have been either turned down or
only evasive replies given,

Compulsory primary education has not been introduced into the
province notwithstanding the fact that ite need has been strongly felt for
years. .

There is absolutely no provision for technical or engineering training
in the province, and the students from this province find it very difficult
tc. get admission in institutions of other provinces. S8ir, students wishing
to get medical education are also denied these facilities as there are no
such institutions in Ajmer-Merwara, and medical schools and colleges of
other provinees refuse admiesions to our students. There is no agricul-
tural department in the province and there has been no scheme to
ameliorate the conditions of the agriculturists,

Turning to the sanitary und health conditions in Ajmer, we find again
the same apathy and indifference by the Government. The health of the
paopla in the district is fur from satisfactory. The death-rate is increas-
ing. The water supply cxtension and town-planning proposals and
drainage schemes have long been under the conriderntion of the
Government, bhut no decision has heen taken. The water supply
of Ajmer has been declared by the medienl authorities quite
unfit for drinking purposes, this being very dirty and unfiltered.
For all these gchemee the municipality had approached the
Government for specinl grants and loans. Whereas the Governmént
spend lakhs and crores of rupees for Delhi, poor Ajmer suffers like a
dumb nnimal which cannot voice its grievances. The amount of the
Tetrol Fund which ig allotted to Ajmer is also quite inadequate for the
improvement of ronds and lanes. The roads in the City require widening
and footpaths are necessary for remaving heavy congestion in traffic.

Bimilar unhealthy conditions prewail in the Beawar muncipality, and
there too achemes for improvement cannot bhe taken in hand without
substantial help from the Government.

And when I find that revenues of the district are increasing and when
other provinces have been granted subventions and special grants, Ajmer-
Merwara has not been permitted to spend even ite own surplus. May
X ask, Bir, the Finance Member to be genercus enough to spend this
surplus of Ajmer-Merwara in the province? The budget figures for
Ajmer-Merwara show that the total receipt for the vear 1986-87 in all
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heads would amount to Rs. 20 lakhs, whereas expenditure is Rs. 16-75
jekhs, excluding, of course, intereet on debts and pensions which expendi-
#ure cannot be really debited to Ajmer.

Ajmer is an important place in Rajputana, both historically as well ae
being a sacred place of pilgrimage for Hindus and Mussalmuns. With its
beautiful surroundings and a delightful climate, it could have heen made
& healthier and pleasanter resort if the Government had shown a symps-
thetic attitude towards its .needs. It is a pity that the Honouralle
Members of the Government of India have not taken trouble to visit this
place, and, had they done so, T nm sure, the state of affairs would have
been quite different. They would have seen with their own eyes the
real state of the province. _

I may, in the end, add a few words about the political status of the
provinee. Although Aimer-Merwara has been given the right to elect one

"Member to the Council of State and one to the Federal Assembly in the
new Reforms, there is no Council for Ajmer, and the province suffers from
all drawbacks which Centrally Administered Areas are likely to. We can
well say that the statug of Ajmer is just that of an excluded area, although
the Government would not udmit it. So, under these conditions, we can
vever hope to have Provineial Aulonomy or eontrol in the administration
of the province. Delhi has about the same population as Ajmer-Merwnra
and is much smaller in size, vet Delhi will have two Membery in the
‘Legislativa Assemblv. Coorg, of helf the size of Ajmer-Merwara, and
having less than half the population of my province, will have a ILegis-
lative Council. New Trovinces of Sind and Orissa have been created and
other provinces are also advancing.

I would, therefore, urge upon the Gov;mment, with all the emphasis
-at my command, to satisfy the aspirations of my constituency for parti-
cipation in the andministration of the province, and, if a full Council is
not practicuble, some other machinery may be devised to give the people
gome hand in the administration.

With these words, Sir, I now conclude my speech.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa:
Muhammadan): Bir, I take this opportunity to congraiulate the Honour-
able the Finance Member for having once again presented a surplus budget
-of about five crores, which includes 2,42 lakhs for the current year. The
ppresentation of the budget is always looked with anxiety and suspicion in
«very country, and specially in this country whore the people are always
pessimistically nervous about [resh taxations. That has been the story
of the budget till a few vears back: it is only since 1984-856 that no fresh
tuxations have been proposed or included. Of course, the relief given in
the budget for income-tax by increaring the limit of taxable capacity to
Rs. 2,000. instead of Bs. 1,000, and by way of reduction of surcharge
from % to-l—ls- ia greatly welcomed in business circles particularly. I must
«confess to a feeling of surprise at the remarks made by my Honourable
driend, the Deputy President, in bis speech today that ‘‘the budget is
wneither genuine, nor reveals a substantial truth'”. 1f jugglery of figures
is to be attributed to Bir James Grigg, why should not the same have
been done by 8Bir Muhammad Zafruliah Khan when he presented the
rallway budget. 8ir Zafrullah could. also have produced a surplus budge$
by such jugglery as is attributed to Sir James. As I remarked in my
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speech on the railway budget that the business world definitely thinks
that the depreseion in trade is at an end, so 1 do again say that thas
.end ie real. This is borne out by the remark of Bir James Grigg in his
budget speech when he says:

“The recovery in India’s economic position had set in more sirongly than could
have been foreseen a yesr ago—a sure sign of increusing prosperity.”

Why the railways have not recovered from their chronic disease of
deficit budget is a surprise to people who are concerned in the trade of
-this land: probably it may be said that there did exist some other reasons
besides the depression which are not making railways self-supporting
organis:tions. Had the general budget not been separated from the rail-
way ‘budget, we would certainly have been just quits. The Honourable
the Finance Member would nct have heen in a position to give relief to
the poor by way of ‘“‘Rural Development Schemes’’.

Having my practical connection with the commerce of India and being
connected with different Chambers of Commerce in some eapacity or the
other in India and different countries, I think I am in a position to say
that Indie's economic position today, as surveyed by the Honoursble the
Finance Member, is distinctly on the side of recovery and prosperity.
Mr, Datta, in s speech today, said that this seemed absurd to him.
,With all due respect to him, mav T informa him and the House that the
theory of recovery in the trade does not depend on the prices s0 much,
but on the volume, on the gross turn over, on the total consumption and
on utility of stock, on an average, with world's parity prices. In this
crnnection, T may also add that the depression in prices cannot inean to
exist if the same is levelled on the hasiz of world's parity prices, that is,
if the prices in other countrien have also gone down on the same level
ag here, and that if the ratio of decrease is maintained and balanced.

We notice in the budget an increase in jute and jute fabrics as well.
and this is n good sign and it confirms the fact that India’s trade in uli
commodities has improved. Jute is considered as one of those commo-
dities which have relative utilitv: that is, they are not of any particular
staple use by themselves, but are a collateral commodity for the use of
trading in all other commodities and materials. I may further explain
that we require jute and jute bags for packing and repucking goods to
stand trarsit. and unlers business moves, jute goods cannot be in good
demand at all, and this is one of the manv signg that the world is
recovering from the depression which set out in 1928. If we do not export
our graine, skins, cotton, oilseeds in gunny bags nnd if we do not import
our motor cars, machineries, hngierv and other things, we do not require
jute hessinna at all, and all these facta confirm my statement.

One of the Members on the Opposition Benches remarked that broad-
casting is a means of propaganda and is utilised by the officials for the
purpose of British Raj propagande. T do not want to deny that it might
not have heen used for snch purposes: but if thie theory is adopted, Ph.en-
telegraphs, tclephone and reilways are all means of keeping the British-
Government here in power, for transmitting messages and moving troops
to different parts of the country, and: giving timelv check to any nsng
or propaganda that mav set in here and these should, therefore, be as
much conderaned as broadeasting. I do not know what we would have
said if we had been denied broadcasting. I do mod say that wa should
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never oppose the Government, but we should oppose only where it is
proper. Let me once again congratulate the Honourable the Iinance
Member for his great sagucity in understanding the commercial need of

India . . . ..
Mr. B. Das: What are the particular items you want to oppose at all?

M:r. Muhammad Nauman: None at this mement. If there were any
such subjects, I would not hesitate to oppose him. But I do not oppose
himn in season and out of season. He has not given relief to industries,
and 1 must complain of this part: he should not have given money only
to rural development : there should have been something done for industrieg
ug well; 1 will try to touch that point in my speech later on if only Honour-
able Members will glve me a patient hearing,

I congratulate the Honourable the Finance Member on the allocation
of over a crore of rupees for rural uplift. This is really very much appre-
ciated by everybodv; but I agree with Sir Ghulam Hussain Hidayatallah
that the method of distribution should not be imperial and it should no#
entail such top-heavy expenses, otherwise, the whole purpose of rural
uplift may be defeated. When discussing this point, I am driven to agree
with Mr_ Datta when he said today that our industries have been absolutely
neglected and that the Honourable the Finance Member should have
come to their rescue in a country where unemployment is gaining ground
every day. Sir Muhammad Yamin Khan has also pointed out this aspect
of the need of the country. India is an agricultural country, and, if a
little impetus is given to industry by way of protection and also by way
of subsidies, it would relieve a lot of unemployment in the country. Gov-
ernment give no subsidies to industrial programmes, and, if I am allowed
to say so, neither do the banks in India give facility. In foreign countries,
what Governments do is to give protection by way of high tariff duties and'
give subsidies by way ef grants or loans. Here, instead of giving any
support, the foreign banks rather look with contempt if any such programme:
is placed before them. In countries like Japan, Germany and America,
Governments first give them protection and allow them subsidies in the
form of loans, either on low interest or free of interest. Had it not been wo,
probably they would not have been able to build up their industry to the
extent they have done, either in cotton or other articles. In those countries,
the banks advance money and the working capital against the hyvpotheca-
tion of stock and machinerv. But, in India, all thisg is neither encouraged
by Government nor supported by foreien bankers, and all the merchants
are placed in a helpless position. I think it would have been just possible.
to divide the money allocated to rural uplift in such a way that industrial
development should also share some part with rural uplift. For the reason of
the political barometer not being consistent, the economics of the country
should not be made to affect adverselv. Political unrest is sometimes
the result of economic difficulties in anv countryv. Regarding protection
as a practical suggestion, I may urge that the Government. should help
cotton, silk and other industries by raising still higher and bigger tariff
walls against the import of those things from other countries. I know t}.;e
great sagacity of the Honourable the Finance Member, and I hope he vnlt
bring this to us in due course . . . . ..

Mr. B. Das: What about the tanning industry?
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Mr, Muhammad Nauman: I have not mentioped it particularly, but
‘ I think the tanning industry should receive the same support as
®M the other industries.

tulated for the great sagacity he displayed last year by abolishing the duty
on skins, The result of this has only been that over one crore and 69
lakhs—exact figures are 1,60,72,716 pieces—of skins have been exported
from this country, whicH®is the highest figure exported since 1921. If
Honourable Member wants to challenge it, I am prepared to produce statis-
tics, which I only hold here in my bag.

Now, 8ir, I will‘take the question of each trade and industry one by
one if time permits me, and I will suggest such protections as may be
neceasn.rfr from Government. Last year, the Finande Member gave relief
to the skin merchants by abolishing the export duty of five per cens, and
thig relief has made the position of the skin merchants more healthy.
Atter the abolition of five per cent, duty on skins, our shipments have
<core to the highest figure within the last 16 years, and this is a clear
'proofdof the fact that the abolition of this duty has been to the benefit
of India.

Now, Bir, having expressed my opinion on the general aspect of the
budget, I take this opportunity of placing my suggestions. 1 shall first
adeal .with the Postal Department. 1 feel that the value of posteards should
have been reduced to six pies. Even last year, the feeling of the House
was definitely in favour of six pies. I do not agree with my friend, Sir
Muhammad Yamin Khun, when he says that postcards are used mostly
by businessmen. Postcards are used by the poorer rural people more then
by any other sections. 1 appreciate the letter weight limit, and though
the rural people do not make much use of the anna cover, still the benefit
will be appreciated by the public at large. At any rate, the half anna
posteard would have given greater and appreciable relief to the poorer people
«of this country and this would have made the budget popular.

Another suggestion I wish to make is about the reduction in the customs
duty on the import of motor cars and petrol. Sir, motor cars are no more
a luxury in any part of the world, and cars being a conventional necessity
should not be taxed so much. On principle, the theory of taxing transport
and means of transport is bad, and, specially, of such conveyances which
form necessity in life.

Another suggestion 1 wish to make is,—and I agree with my friend,
Mr. Mathuradas Vissanji, who just said that taking the world parity
prices, 45 crores Army expenditure means 90 crores of 1922—24 and this
should be reduced to the extent of about 80 crores, which will be in quite
woomparison with 65 crores of 1022—24.

Another suggestion is that the expenses on strategic lines, which are
about two crores, should be met from the defence budget and should be
under Army expenditure and not railways.

As regards the quertion of the ratio of 1s. 8d., I may submit to the
Finunce Member once again thig year, through you, Bir, that this has
slways been opposed in commercial circles, and it is against the interests
of this country. When discussing this question, I think it is my duty
to suggest that an embargo should be put on the export of gold from this
country, or at least big prohibitive duties should be levied so a8 to restrict
the export of gold from India. From the budget we are not at all in a

2
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‘position to see whether our imports have been balanced by shipmeyts of
gold or by our exports of raw materials. S8ir, the world is returning to
‘the ‘‘old theory of barter’’, commodities for commodities, and when the
werld is carrvine on trade with this feeling, it is absolutely necessary
wthat India should stop the export of gold and create a Reserve in the
country and make up our trade balance by exports and imports of such
commodities as we require in this country and of such commodities as
we can afford to send out of this country. Fortunately, Sir, we are so
placed that we can afford to balance imports by exports, as, among our
-exports, there is jute of which we hold a virtual monopoly. All the other
‘countries have no substitute as yet for jute and are compelled to buy from
India. The Bulk Handling system in Australia could not succeed as yet,
-and that is why, although we import very little from Australia, Australians
buy our jute bags and sacks and their trade balance with India is not so
satisfactory to them and is always in our favour. In the last conference
I had with the deputation which had come to India from Australia to
‘investigate into the possibilities of trade between these two countries, the
‘conclusion was quite obvious that Australia could not afford to get on:
without jute and jute gunnies from India though they could not export
g0 much goods from their country to India in order to balance their trade
with this country. With these few suggestions, Sir, I again congratulate
the Honourable the Finance Member on the surplus budget he has pro-
duced, and particularly on the relief he has given to the poor people by

the reduction in the postal rale.

Mr. Basanta Kumar Das (Surma Valley cum Shillong: Non-Muham-
madan): B8ir, I thank you for giving me this opportunity to take part in
the budget discussion of today. Sir, the budget of the Central Revenues
‘is certainly a vast subject, but by the budgeted time of the House which
requires every Member to finish his speech within twenty minutes, I feel
very much handicapped as I do not feel competent to do anything like
Justice to this vast subject within the brief time allotted to us.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
-vacaled the Chair which was then occupied by Mr. Deputy President (Mr.
Akhi] Chandra Datta).]

Sir, to my mind, the fact that the budget discussion gives us an oppor-
tunity to present our budget of grievances is a valuable right. When the
Honourable the Finance Member delivered his learned budget speech, we
listened to him quietly, but it was very surprising that when a page of
that budget of ours was opened up and some of our grievances were being
put before Government by our Fonourable friend, Dr. Khan 8ahib, it had
& very irritating effect on the agents of the Government here. They felt
frritated, they felt angry; but, Sir, this irritation and this anger on the paré
-of the Government is welcome to us, because, 8ir, we want their destruc-
tion, and, from the display they made of their anger, we feel that the
rvule of the moral world, which is summed up in a verse in the Bhagwat

@ita, is in operation. That verse is:

“Krodhkdt bAavati sammoha,
Sammohdt Smritibibhrama,
Smritibhranadt buddhindsha,

Buddhinasdt pramasyats.*

X
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. That means: ‘‘from anger comes bewilderment, from bewilderment
follows loss of memory, and from loss of memory follows loss of the capacity
%0 distinguish right from wrong, and the loss of that capacity leads to
destruction.’’ (Opposition cheers.) '

The Honourable 8ir Nripendra Sircar: No one is more angry than you,
and the quotation fits your head.

Mr. Basanta Kumar Das: 1 may be simulating anger, but I am not
angry. S8ir, I now come to the speech of the Homourable the Finance
Menber. He has no doubt tried to make his story of figures as attractive
‘a8 possible, in order to show that the economic condition of India is
improving, and his gifts from the surpluses are all no doubt meant to make
that story attractive, but the figures, Sir, tell their own tale, and in spite
of the attempt of the Finance Member to make his story attractive, the
figures cry out that India is where she is and the talk of her prosperity

+i8 certainly a moonshine. For, S8ir, the claim of the Finance Member
that India is progressing economically is disproved by the state of the
Railway Budget and the state of some of the provincial budgets. And
whut is our own experience also? We who are always in touch with
villagers, the rural people, can very definitely assert that our experience
is that there is no sign of any prosperity in the country. The debtors
cannot pay their debts, the tenants cannot pay their rents, and there are
innumerable people in the country who cannot have two meals a day even
mow. But, it has pleased the Honourable the Finance Member to claim
that India is progressing. He can do 8o, because he has got a different
object in view. He has described his speech as a story. No doubt, he
has played the réle of a story-teller quite well. It has been shown by
some of the Honourable Members that he is also a juggler, and, at fahe
end of his speach, he has also shown that he is a bit of a meteorologist,
He can afford to do so and avoid the real réle of a Finance Member,
because we know that he is merely a bird of passage. He has been here
for some years .

An Honourable Member: Only two years.

Mr, Basanta Kumar Dag: . . . and he may be here for two or three
years more, but we want a Finance Member who will make the question
of the prosperity of India his real concern and a live issue with him, and who
will not leave any stone unturned for the purpose of devising ways and
menns to put India on the sure path of economic progress. Will that day
eome when we shall have a Finance Minister who will face the real
problems of the country and look after the interests of its teeming millions?

What are his proposals in the budget, 8ir? If we read those proposals
and analyse them properly, what do we find? He has not at all budged
en inch from the conservative policy of the bureaucracy. Last year, im
my budget speech, I said that he had come fresh from England and
that we expected a better outlook from him, but, being in the surroundings
of the Government of India, he could not get over the poison of conserva-

tism of the bureaucracy, which he has imbibed from his other colleagues
in the Government.

Bir Oowasji Jehangir: Right or left? Which side does he get it from?
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Mr, Basanta Kumar Das: Both sides. An analysis of the budget pro-
posals would show that he has been niggardly in his gifts. He has allotted
# big sum for broadcasting, but for cottage industries and for the improve-
ment of agriculture he is only depending upon propaganda only.

_The Honourable Sir James Grigg: That is not true.

. Mr. Basanta Kumar Das: It is all truth. The immediate object of
these gifts is for the Government to carry on propaganda.

Sardar Mangal Singh (East Punjab: Sikh): How did you get this
information?  From secret files? (Laughter.)

Mr. Basanta Kumar Das: And will he be able to deny that?
The Honourable Sir James Grigg: Certainly I deny that.

Mr, Basanta Kumar Das: But this denial is not based upon what has
been placed before us in the budget proposals. He says that it is only
technical advice and assistance for marketing arrangements which will be
beneficial for the agriculturists. It is only an eye-wash, and what he
really wants is propaganda. Although we do not know what the Govern-
ment propagandist will do when he gives the so-called technical advice
and assistance for marketing arrangements, but we can imagine the pro-
paganda he will carry on. What is more disconcerting is that he has not
been able to give up his policy of laissez faire. He has no definite plan,
he has no definite programme for stimulating industries, trade and com-
merce,

~ 8ir Oowasji Jehangir: When he does anything, you will complain. You
will say that we get the benefit of it.

Mr Basanta Kumar Das: If there is a genuine desire to stimulate
Indian industries, commerce and trade, we shall welcome it. There is no
definite plan, no definite programme. Although the Railway Member
complained the other dayv that, if the railway f'nances are to be improved,
India should be made self-sufficient, what is the plan of the Finance Mem-
ber to make India self-sufficient industrially, agriculturally and commer-
cially? He is proceeding only on the conservative policy which is con-
sistent for the purpose of keeping up British domination on India, and
he has not the desire to tackle the real problems that affect the masses.
For the co-operative department he allotted a paltry sum of Rs 15 lakhs
last year. There has been no allotment this year, but I submit that when
in the provinces we are getting moneylenders’ Acts for helping the debtors,
this co-operative movement should he brought up on a sounder basis and
should really be effective in the villares 8o that debtors may get proper
relief. Then, as regards deficits in the provinces, the Finance Member
has paid no proper attention to it. Mr. Deputy President, you claimed
8 portion of the jute dutv for Beneal and you sare not satisfied, because an
sdequate allotment has been made from that duty. Coming as I do from
‘Assam, T also claim that no attention has been paid to the claims of
‘Assam on the vpetrol duty. His Excellency the Governor of Assam very
pithily remarked on one occasion: *““The sheep erows wool, hut others enioy
it"’. ‘That is exactly the case in Assam. The Government get a very
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big income from the petrol that is produced in Assam, but she is deprived’
of a legitimate share of that income. Bir, with these few words, I resume-
my seat.

Seth Haji Abdoola Haroon (8ind: Muhammadan Rural): Mr. Deputy
President, I want to make a few observations on the general budget. For
the last two years, the Honourable the Finance Member has been lucky

-enough to have surplus budgets, and he has come forward with a broad mind
and open heart to distribute the surplus.

Last year, I said on the floor of the House that he estimated a very
small amount for the sugar duty. I am glad, today he admitted the fact,
and he gave many reasons for the improvement in the sugar import duty.
However, I must say that it is very satisfactory to me that he has distri-
buted the amount rightly. In the first place, he gave 80 lakhs to the
Imperial Agricultural Institute. That is a very good grant and very bene-
ficial to India. Many Honourable Members have wanted help and
subsidies to be given to industries. In my opinion, India’s main industry
is the agricultural industry, and if the Government will support its improve-
ment, it will be very beneficial to the country. Besides, I am glad to find
that he gave from that surplus 45 lakhs of rupees to Sind and Orissa for
their buildings. Both the provinces are very poor. The Honourable the
Finance Member said very rightly that, if these provinces are given a loan,
they have to pay interest and again get subvention, thus putting money
from one pocket to another. I must say here that the Finance Member
knows very well that the Government of India have appointed an engineer
in Sind to find out the condition of the roads, and that that engineer has

- already submitted his report to the Government of India, but, for the last
two years, the Government of India have done nothing. I find that there
is no grant for roads in Sind. I hope the Government will consider it very
soon and give that grant for the roads.

T do not want to go through each and every item of the budget, but I
may say generally that the present policy of the taxes should be considered
very eeriously, and I hope it will be revised according to the present cir-
cumstances and conditions. At present you will find many schools of
thought springing up in the country. You may call it Socialism, you may
call it Communisin or you may call it Bolshevism. These ideas are
epreading in the country, and it is time that we revised the scheme of
taxation. In my opinion, the taxes should be levied on the capitalist and
middle classes, and not on the poor classes. I find that the main income
of the Government of India is from customs and I also find that that comes
from direct taxes on the poor. You see there is eight crores and 75 lakhs
from salt, two crores and ten lakhs from match excise and four crores and
60 lakhs from kerosene oil. I think all these taxes are derived from the
poor people. Reduce these taxes and put these on the well-to-do who can
bear these. About the subvention to Orissa and Sind, the Finance Member
snys that the amounts are more than were originally anticipated, but, he
says: ‘I do not think that they are framed on an over-lavish scale. They
do not purport to provide any substantial margin for new schemes of ex-
penditure’’, and so on. If that is so, I must sppeal to the Government of
Indin or Sir Otto Niemeyer to consider the position. If these provinces
oannot get any good sum for their nation-building services, how can they
improve ?
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Mr. B. Das: I agree with you.
Seth Haji Abdoola Haroon: Thank you.

Another point is about the Sukkur Iarrage in 8ind. I hope that point
will also be considered by Sir Otto Niemeyer in his next visit to Delhi,
because that is the amount already given by the Government of India om
certain loans a8 money-lender.

Sir Oowasji Jehangir: Who pays interest on it ?

Seth Hajl Abdoola Haroon: Sind. That amount of interest is debiteds
to the barrage account. The Bombay Government does not pay a single
pie. Toduy the prices of the produce have goue down. When they
started the scheme, they considered the prices to be very much, but today
the pesition is quite different. If you want to get that money back, you,
must give relief to the people of Sind and make the barrage a success. My
third point is about the sugar duty. The Honourable Member has consi-.
dered the subject carefully, although still T find that the import duty on.
sugar next year might give 50 lakhs more. But, considering the present
circumetunces and the present crop of sugarcane in India, it inight just be,
if the crop were higger and the sugar-mills could crush it more and more,
not less than fifty lakhs; you must get fifty lakhs more in that way; and:
if my Honourable friend will be a little more active on the Kathiawar ports.
and with regard to the jobberies that are going on in the Kuathiawar porta.
and other places, I think he might get something like, say;, a crore or-
Rs. 75 lakhs of excire duty from sugar alone. I find, Bir, that, since the.
last three months, Kathiowar is importing little, und I impgine, on sccount
of some pressure from the Governmen{ of Indis, the rebates which the
morchants were getting in Kathiawar previously are mow, I find, becoming
less, and I hope the Honourable the Finance Member will watch the
situation, so that all these kinds of rebotes should be stepped in Kathiawar.
There is one thing more, Sir, and thot is this, that » pumphlet has been
received by me from the Indian Sugarmill Association in which they have
thown whether the sugar industry is prospering or not. Of course, I know
very well that the present policy of the Finance Member is one of not much
appreciating the protective policy hitherto adopted by the Government »f
Tndin. Sir, whatever my Honourable friend’s opinion might he, according
to the information I have, 1 think that today the Government of India are
getting, on account of protection, a customs duty of not less than twelve
erores fifty lakhs in respect of different commodities,—and that in the shape
of protective duty only. And this is a good sort of inoome. There is not
only the protective duty, but the railway freight. Now, there are lots of
people employed, and, in respect of income-tax and all sorts of these things,
the Government of India are getting more and more of income than
previously. Now, take the case of income-tax. We find an incresse of
sbout seventy-five lakhs of rupees in income-tax. What are the causes?
I should have been very glad if the Honourable the Finance Member gave
some causes, but in my opinion they are getting more income-tax, because
more companies for sugar or some other things have been formed in this
country and they are getting income-tax, not only from those companies,
but also from the employees of the companies, because the companies are-
now deducting income-tax from their wages and handing that over to the.
Government. .
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The Honourable 8ir James Grigg: Then they are making profits ?

Seth Haji Abdoola Haroon: The companies may be cither making profits
or nob, but, in any case, 1 huve got here a list of companiss who are deduct-
ing income-tax from the salaries of their employees and sending it direct
to the Government. Then, of course, whether the policy of protection is
right as we claim or not right as you sometimes think, in any case you are
gelting more and more money in this way than previously. Therefore, Sir,
I say that it is a very wise policy that the predecessor of my Honourable
friend adopted that the Government of India should give protection to
Indian industries, and I hope the present Government of India and the
present Finunce Member will change their views very soon and will allow
that protection policy to continue.

An Honourable Member: ‘‘Government’’ is the most paying industry.

Seth Hajl Abdoola Haroon: Besides, Sir, I am very glad that the Gov-
ernment of India are paying one anna to the Provincial Governments from
whatever they are recovering by way of excise duty from sugar. But T
should like to suggest to my friend that he should pay two annas per rupee
tc the provinces, so that they can improve the quality of the sugarcane,
and so that, within a féw years, as, in fact, happened in Java, the provinces
will commence to give help to the poor ryots to improve the quality and
quantity of the sugareane. In that case, the sugar can be sold very cheap
and can be produced very cheap also. Sir, the members »f the Sugar
Mills Associantion are hoping and thinking that if the quality and quantity
of the sugarcane can be improved, as happened in Java, then it will not be
wery far off when we Indians can ship our sugar, if not to all parts of the
world, al any rate to England, und we hope we can ship our sugar there
very soon. 1 believe they are already importing sugar to the extent of
ghout 200,000 tons per year. 8o I suggest that, instead of one anna per
rupee from cxcise duty, they should please give two unnas to the provinres,
80 that they can improve the quality and quantity of their sugarcine in
many of the provinces.

My last point, Sir, concerns Quetta. You know very well, Sir, that
the Government have already decided that they have to re-build Quutta.
and, for that, they have estimated about seven crores of rupeces. I do not
know, Bir—I am a lay man—high military strategic points, but I can say
only this that T very seriously doubt whether it is advisable to spend as
much as seven crores on that place. In my cpinion, that is & very high
standard of expenditure, in fuct very very high, and I do not think it is
advisable for the Government of India to spend such s hugs amount on
that single purpose, in the present position of the finances of the country.
8ir, T do not know whether, in fact, seven crores of rupees will be enongh
or not, ultimately. According to the experience that I huve of these
estimates, 1 dare say that every year there will be more and more inorease
and the increases will pilc up more and more, and I do not know whether
ultirnately it will not reach ten crores; and, besides that, the money re-
-quired by the military authorities is always put up very high, and they are
always spending that money without any regard to the country’s position
or the country’s revenue or income or anything of that sort. But I would
suggest to the Government of India that they should consider this point
very seriously and should always strive to spend money up to, und never
beyond, a certain reasonable prescribed limit.
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In conclusion, Sir, I appeal again to the (Government to eonsider the
present circumstances and reduce the expenditure of the Wovernment,
whether on the military or on the vivil side, so that they could give relief
to the tax-payers. From my past experience, I can safely say that when-
ever a taxation is levied, it comes to stay. It is never removed afterwards.
In this way, taxation is increasing every day, and, with it, expenditure is
piling up. 1f this is the way in which the administration is going to be
varried on, then, 1 am afraid, there is no salvation for the improvement of
the condition of the people.

Mr. Suryya Kumar 8Som (Dacca Division: Non-Muhammadan
Rural): Sir, so far as the question, whether this is a surplus budget or
not, is concerned, I have very little quarrel with the Honourable the
Finance Member. If he would be happy to term it a surplus budget,
then, of course, I have no objection to call it so, but 1 must remind him
that no credit for this surplus budget is due to him, because, sall these
-high taxes, which were introduced in 1932, still continue to remain on
the Statute-book.- Therefore, it is nobody’s credit to show a surplus

budget with so many taxes. BSir, the Honourable the Finance Member
in his speech said that India was showing signs of steady recovery and
he says that the economic barometer is rising. I may tell him that
the economic barometer might be rising, but the economic thermometer
i8 certainly below normal. A man with a huge body might show &
healthy appearance outwardly, but his internal condition might be
rotten, he might have blood pressure eating up the vitals while main-
taining & good appearsnce. That is the economic health of the people
of this vast country. JFrom the increase in the customs revenue, the
Honourable the Finance Member thinks that the barometer is rising,
but the internal condition of the country, the ecomomic condition of the
masses i8 very poor indeed, that is, the thermometer is below normal.
But. unfortunately, Sir, the condition of the masses was never good
ever since the advent of the British, and, I fear, it will never be good
80 long as the British remain here for exploitation purposes. So much
for the barometer and so much for the surplus.

Sir, the whole country is being emaciated and depopulated by
malarisa and by such other preventable diseases. The Honourable the
Finance Member has sanctioned only ten lakhs of rupees to combat
_this scourge. The condition of Bengal, in particular, is very serious
in this respect on account of the water hyacinth problem. I appeal to
the Honourable the Finance Member that, in allocating money for
village improvement next time, he will kindly consider the plight of
Bengal and give special instructions to the Bengal Government to utilise
the money for the eradication of this water hyacinth pest which has
been admitted to be a dangerous source of spreading malaria. The
Bengal Government, with the poor resources, have been trying their
best to combat this pest for the past five or six years, but they have
tailed so far for want of funds. I, therefore, appeal to the Honourable
the Finance Member to earmark some money for the eradication of this
pest in Bengal. The removal of this water hyacinth problem will also
come in the category of village improvement. Sir, the villages in Bengal
are at present going to ruin on account of this pest which is destroying
crops of the cultivators to a great extent. If the Government could drive
out this pest, it would really benefit the masses for whom this
grant of village uplift is made. 1 agdin appeal to the Honourable the

Finance Member to give some thought on this point.
F
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Sir, I submit that this budget is a rich man's budget. In ' this -
Assembly, for the last two or three years, all the Members were
upanimous, all parties were unanimous that. the price of postcards
should be reduced to two pice. But we have failed then to convince the
Treasury Benches of the justice of this demand which they now
recognise. I think this stubbornness on'the part of the Government is
due to a certain disease in the bureaucracy. It is this. All these years
the bureaucracy has not been in the habit of doing any good to the
masses in this country. Owing to the clamour of the Members in this
Assembly or of people outside, sometimes the Government are compelled
to do some good to the people though unwillingly, as it seems. Accord-
ing to their habit, whenever they are compelled to do certain good for
the poor, they take special care to do it with as little grace as possible.

The question of reduction of postal rates mainly falls under three
categories. The weight question, the four-pice envelope and the two-
pice postcards. If the bureacracy should accede to the third, namely,
the two-pice postcards, then the Government would’be doing a thing
which will have an universal approval and the people would be happy.
'The bureaucracy, it appears, won't do such a good thing for the people.
When the Government are willing to tuke away some money from the
postal budget, in order to give some relief to the taxpaver, why should
they not do a thing which will be approved by all and which will be
really beneficial to the masses. The Government have thought fit to
change the postal rates in such a way that it will be more beneficial to
the middle classes and the richer classes than to the poorer classes.
There is another mentality on the part of the Government which I wish
to bring to the notice of the House. Last year, this House, by an
overwhelming majority, passed the motion reducing the postal rates,
in which motion, so far as I remember, even the Members of the
European Group joined. After that, everybody thought that the Govern-
ment would accept the motion for reduction in postal rates. Curiously
enough, the fiat came from the Governor General restoring the original
rates. But, this year, the Government themselves want to give some
relief at least in postal rates,—the very thing which they refused to do
last year in spite of the overwhelming vote of this House. Because, if
they had scceded to our request last year, the people would have
thought that the Government had climbed down owing to the fight put
up by the representatives of the people. The Government would never
like to give such oredit to this Assembly. So they did not agree last
vear. They could not encourage any such idea in the minds of the
people. This year, the Honourable the Finance Member has come
forward with a proposal for some reduction in postal rates, so that the
whole credit might go to the Government. I have no quarrel there, but
such mentality is not normal with any Government and should be
strongly condemned. Then, Sir, I think it is not even too late for the
Finance Member to reconsider the question of two-pice postcards,
because, after this Assembly Session is over, when they will go to their
respective constituencies, poor people will naturally ask them about the
posteard. Sir, it is not a question of one pice with the poor cultivators,
nowadays . . . . ..

Sir Oowasfi Jehangir: Does the cultivator really use the posteard?
That is the point.
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Mr, Suryya Kumar Som: If they have ceased to use it, they have
done 8o, because they cannot pay for it. When the price was two pice,
about 20 per cent. of the cultivators did use it; now, as my friend says,
even that 20 per cent. have ceased to use it. 1t is very difficult for
my friend, 8ir Cowasji Jchangir, to appreciate what one pice means to
these people.

Then, 8ir, there is another question in which I think the Finance
Member has committed a mistake. I mean the sugar industry and the
match industry. These two industries are new in this country. These
ventures have been started for the last three or four years, and they
have, no doubt, made some progress on account of protective duties.
But, as soon as some progress is made for one or two years,—the
industries- still being in the nascent stage,—Government came down
with excise duties. I think, that was a very improper thing to do. If
the excise duty can be altogether abolished now, that would be much
better. But if that cannot be done, some reduction of the excise duty
should have been made when this budget shows that there is some
surplus. That would indirectly benefit Government and much more
benefit the Railway Department; and that would bring greater relief to
the cultivators for whom 1 find the Treasury Benches are very anxious.
The prosperity of the sugar mills means larger and larger production of
sugar cane, and that means larger economic gain to the cultivators.
The improvement of the sugar wills directly touches the cultivators.
The grant of one crore or two crores, to be spent though for village
uplift, will, I think, never touch the mass. From all these considera-
tions, I would appeal to the Honourable the Finance Member to re-
congider the gquestion of excise on sugar and matches.

Sir, 1 find that in the budget estimate some money has been set
apart for the improvement of the rural areas. It looks very good, but
it i8 no good in reality. Those who know how the executive authorities
work in the districts huve a very great suspicion whether these grants
will really go to improve the condition of the villagers at all. And the
beginning is not at all reassuring. We find that the Bengal Govern-
ment has not moved its little finger in this direction within these 12
months. The other day, I sent some questions in this Assembly
about the inactivity of the Bengal Government as to any programme of
rural progress with the money granted by the Government of India.
And, after these questions were sent, and they were printed in January,
the Bengal Government came out with a communiqué; and it was &
communiqué, not of work done, but of what they intend or think of
doing in future with the 1€ lakhs that was grunted to them. And,
during the- Budget Session, Government made a statement that they
propose to spend only 53 lakhs this year. The year has now passed
away, and only two months remain; and, within this financial year, they
will be able to make a provision for 53 lakhs, and the balance of 10}
lakhs will remain for the future. This is how it is working. But
about one thing they were very active. They are setting up a radio
centre at Midnapore about which my Honourable friend, the Deputy
President, was also going to speak. Do Government consider that, by
this radio centre at Midnapore, the health of the villages, the crop of
the villages, the wealth of the villages, etc., will be improved? It is
stupendous nonsense to think that the illiterate cultivator, who does not
know even the vernacular, who does not care to mix with the educated
people and who keep themselves aloof from the respectable gentry,
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will come and take instructions from these radios and then learn to
grow their crops, and that these radios will teach them what the schools
and the colleges and the pathsalas and the people of the villages could
not teach them. That is why I say that the beginning is not reassur-
ing.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim),
resumed the Chair. ]

I am ofraid, the whole money will go for propaganda purposes, I
mean other propaganda than any- propaganda to improve the condition
of the villuges. (An Honourable Member: ‘“‘No, no.””) My Honour-
able friend says, no. I will refer to a pamphlet which was Wistributed
by the Finance Member on the 6th September in Simla. There Bengal
was specifically mentioned, and it was said that a radio station was going
to be constructed at Midnapore for propaganda purposes. I do not
know whether it is C. I. D. propaganda and political propagands or whe-
ther it is for agricultural propaganda. That was not clear. So, for the
purpose ¢f propaganda, much of the money will be spent. I can tell the
Honourable the Finance Member that we _{ive in the villages and we mix
with the people; and, in the Bengal villages, they have never heard of any
grant for village uplift being made, not to spesk of being affected by
any activity with regard to this money. They have never heard of this
money. They look askance when we speak to them about this money.
Therefore, the little thing, that 1 presume the Honourable the Finance
Member has done honestly and eincerely in this year’s budget, will go
in this way in vain, and thus the only ray of hope that we find in his
budget speech will prove to be a chimera.

Sir, 1 must say that, so far as the country is concerned, so far as the
mass i8 concerned, with their stomach and cash balance, the country is
in o very bad condition. I find that, in almost all the Provincial Legis-
latures, there are drastic pieces of legislation being undertaken for
relieving the cultivators and the masses from their liability to pay to the
creditors. Why are these things done? If the cultivators have money
and if they are well off, why are these drastic measures necessary in the
provinces? The Government also recognised that, without these measures,
cultivators and the masses would inevitably fail to pay their debts and dis-
charge their liabilities. What does it mean? Of what is this admission
by the Government, not of one province, but by several? In these eir-
cumstances, to say thut the barometer is recovering is to me meaning-
less. So I say that the barometer may be rising, but the thermometer

is undoubtedly below normal.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 4th March, 1986.
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